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WK SABHA 

BULLETIN-PART I 
[Brief Record of ~roceedings] 

Monday, November 12, 19731Kartika 21, 1895 (Saka) 

No. 303 

1. Obituary References 
'( .. 

The Speaker; Shrimati Indira Gandhi: Sarvashri D. Deb, Sarjoo 
Pandey. AtalBihari Vajpayee, Era Sezhiyan, Khemchandbhai Chavda. 
Piloo Mody, Samar Guha, Krishnan Manoharan and Shrimati Marjorie 
Godfrey made references to the passing away of (1) Shrimati Jyotsna 
Chanda and Shri Dharamrao Sharanappa Afzalpurkar, who were sitting 
Members of Lok Sabha: . (2) Shri Anand Chandra Joshi, who was a Mem-
ber of the First, Second and Third Lok Sabha; Pandit Shiv Charan Lal. 
who was a Member of Provisional Parliament; Syed Nazir Hussain 
Samnani, who was a Member of Third Lok Sabha; Sbri Krl.bna Kant 
Vyas. who was a Member of the Provis!onal ParliameJlt; Shri Vaddepalli 
Kashiram., who was a Member of SecondLok Sabha: Shri T. H. Sonavane, 
who was a Member of the Second, Third and Fourth Lok Sabha; Diwan 
Chaman Lall, who was a Member I"f the Central Legislative Assembly 
and the Constituent Assembly; and (3) Barkatullah Khall, Chief Minister 
of Rajasthan. . 

Thereafter. Members stood in silence for a short while as a mark of 
respect. 

'·2. Congratulations to the Speaker and Secretary of- Lok S.bha on their 
Eleetions to World Bodies 

On behalf of the House. the Prime Minister congratulated (1) Dr. G. S. 
Dhillon. Speaker. Lok Sabha aud (2) Shri S. L. Sbakdher, secretary, 
Lok Sabha on their recent elections as the President of the' rnter Parlia-
mentarv Council and the President of the Association of gecl'etaries-
General of Parliaments. respectively. 

The Speaker in renlv thanked the Prime Minister and the Members 
on his own' behalf and on behalf of the Secretary. 
3. Starred Questions . \: 

Starred Question No. 1 was orally .answered. Replle$ to remaining 
questions were laid on the Table. 

·4. Uutarred questlou 
ReoBes to Un starred Question Nos. 1-,30, ~88, ;.90-92, 95. 96, 

98-201 were laid on the Table. 
[P.T.O. 
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5. CalliDc Attention ,._- ,- i '1--- ~ 

. -
Shri K. Lakkappa called the attention of the Minister of External 

Affairs to the reported presence of U.S. naval fleet in the Indian Ocean. 
The Ministe~ of External Affairs made a statement in regard thereto. 

8. Adjournment Motion 
The Speaker gave his consent to the moving of adjournment motion 

given notice 9f by Shri S. M. Banerjee regarding immediate need to 
discuss abnormal rise in the prices of essential commodities, petrol, 
~erosene oil, diesel, gas, milk and ghee (Delhi Milk Scheme) and failure 
of the Government to check the same. 

Shri S. M. Banerjee then asked for leave of the House to the moving 
of the motion. On objection being taken, the Speaker asked those Mem-
bers who were in favour of leave being granted to rise in their places. 
As not less than fifty Members rose, the Speaker informed the House 
that the leave was granted and directed that the motion be taken up 
immediately after the lunch interval. . 
7. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Proclamation (Hindi and English v~) 

dated the 8th November, 1973 isaued by the President under 
• ./ clause (2) of B:.l'ticle 356 of the Constitution revokiDg the Pro-
V clamation issued by him on the 13th June. 1973 in, relation to 

the State of Uttar Pradesh, published in Notitlcation 
No. G.B.R. 492 (E) in Gazette of India dated the 8th Novem-
ber, 1973, under article 356(3) of the Constitution. 

(~) A copy each of the following Ordinances (Hindi and English 
versiOllS)itsu.ed by the President under provisions of article 
123(2) (a) of the Constitution:- -

(i) The Press Council (Amendment) Ordinance, 1973 (No. 2 -of 
1973) promulgated by the President on the 27th September, 
1973. 

(ii) The Central Excises and Salt (Amendment) Ordinance, 1973 
(No. 3 of 1973) promulgated by the President on the 2nd 
November, 1973. 

(ili) Tbe Konkan Passenger Ships (Acquisition) Ordinance, .1973 
(No. 4 of 197.3-) promulgated by the President on the 7th 

. ./ November, 1973. 
V (3) A copy of the Report (Hindi and English versions) of the Ex-

pert ColX1!l1ittee on Crop Insurance. 
(4) A copy of· the Annual Report (Hindi and English versions) 

of the Gujarat Agro-Industries Corporation Limited, Ahmeda-
bad, for the year 1971-72 along with the Audited Accounts 
and the comments of Comptroller and Auditor General there-
on, under SUb-section (1) of section 619A of the Companies 
Act, 1956. 

(5) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 22 of the Produce Cess Act, 
1986:-

(i) The Produce Cess (Amendment) RuleS, una, published in 
Notification No. G.S.R. 432(E) in Gazette of India dated 
the 12th September, 1973. 
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(ii) G.S.R. 433(E) published in Gazette of 1ndia dated the 12th 
September, 1973 exempting payment of cess on oils extract-
ed from oils.eeds crushed, ill any mill if the quantity of oU 
so extracted is less than, one quintal, during a calendar 
month. 

(iii) G.S.R. 454(E) published in Gazette of India dated the 28th 
September, 1973 making certain amendments to Notifica-
tion No. G.S.R. 884 dated the 26th March, 1969. 

(iv) G.S.R. 455(E) published in Gazette of India dated the 28th 
September, 1973 rescinding Notification Nos. G.S.R. 224:1 
dated the 24th December, 1968 and G.S.R. 813 dated the 
11th March, 1989. 

(6) A copy each of the following Notifications (Hindi and. EnglUli 
versions) under sub-section (2) of section 63 of the Wild'Life 
Protection Act, 1972:-

(i) The Wild Life (Stock Declaration) Rajasthan Rules, 1973, 
published in Notification No. G.S.R. 411(E) in Gazette of 
India dated the 1st September, 1973. 

(ii) The Wild Life (Transactions and Taxidermy) Rajasthan 
Rules, 1973, published in Notification No. G.S.R. 412(E) in 
Gazette of lndia dated the 1st September, 1973. 

(Ui) The Wild Life (Stock Declaration) Dadra and Nagar Havelt 
Rules, 1973, published in Notification No. G.S.R. 414 (E) in 
Gazette of India dated the 1st September, 1973. 

(iv) The Wild Life (Transactions and Taxidermy) Dadra and 
Nagar Haveli Rules, l~publlsb.ed in Notification No. G.S.R. 
416(E) in Gazette of ·a dated the 1st September, 1973. 

(v) The Wild Life (Stock Declaration) Tripura Bules, 1973, pub-
lished in Notification No. G.S.B. 468(E) in Gazette of India 
dated the 2nd October, 1973. 

(vi) The Wild Life (Transactions and Taxidermy) Tripura 
BuIes, 1973, published in Notification No. G .. S.R. 467(E) in 
Gazette of India dated the 2nd October, 1973. 

(7) A copy of Notification No. G.S.R. 885 (HIndi and English 
versions) published in Gazette of India dated the 18th August, 
1973, making certain amendments to the Second Schedule to 
the Drugs and Cosmetics Act, 1940, under section 38 pf the 
said Act. 

(8) A statement (Hindi and English versions) on the fiood situa-
tion in the country. 

(9) A coP>.': of the Council of Architecture (Amendment) Rules. 
1973 (Hindi and English versions) published in NotiAcation 
No. G.S.R. 1104 in Gazette of India dated the 6th October, 
1973, under sub-section (3) of section 44 of the Architectl 
Act, 1972. 

(10) A copy each of the fol1(Jwfng Reports (Hindi and English 
versions) :-

(i) Annual Report of the Technical Teachers' Training Institute 
(Eastern Region) Calcutta, for the year 1971-72. 

(ii) Annual Report of the Technical Teachers' Traiuing Institute 
(Western Region), Bhopal, for the years 1971-72. 

(iii) Annual Report of the Executive Committee of the Trustees 
of the Victorical Memorial Hall, Calcutta. for the year 
1971-72. _! 
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8. Stat~Dt5 by Minister .. 
(1) The Minister of State for Petroleum and Chemicals laid on the , 

Table a statement on the 'Drice and supply position of crude oil. 
(ii) The Minister of State for Agriculture laid on the Table 8 state-

ment on the Food and AE(li.cultural Situation In India. () 
/' (iii) The Minister of State for Agriculture laid on the Table 8 state-

ment indicating Government's decisions on the reorganisation of the 
IndianCouncU of Agricultural Research in the light of the recommenda-
tions 'of the ICAR Inquiry Committee. 
" ""(Lok Sabha. ad;ou.med at 1.20 P.M. a.nd 7'e-assembled at 2.35 P.M.) 

t ... AtIJo1l1'Dlll_t MotioD 
At 2.35 P.M. Shri S. M. Banerjee moved the following motion:-

"That the House do now adjourn". 
The followinst Member3 took part in the debate:-

(1) Shri Anant Prasad Sharma 
(2) Shri D. Deb 
(3) Shri 8. R. Bhagat 

"" (4) Shri Atal Bihari Vajpayee 
(5) Shri Chandrajit Yadav 
(6) Shri G. Viswanathan 
(7) Shri Annasaheb P. Shinde 
(8) Shri'Shyamnandan Mishra 
(9) Shri K.P. Unnikrishnan 

(10) Shri Piloo Mexiy 
(11) Shri Dev Kanta Borooah 
(12) Shri Madhu Limaye 
(13), Shri Shankar Dayal Singh 
(14) Shri P. G. Mavalankar 
(15) Sbri Chintamani Panigrahi 
(16) Shri S. A. Shamim 
(17) Shri Vikram Mahajan 
(18) Shri C. H. Mohamed Koya 
(19) Shri Y. B.Cbavan ' 

Shri S. M. Banerjee replied to the debate. 
On the motion the House divided, Ayt!JS 39; Noes 132. The motion 

was accordingly negatived. 
18. RepGl't of B..... AdYil!lOry Committee 

Shri K. Raghu Ramaiah presented the Thirty-third Report of the 
: ;B~.i~ AdV,isory Committee. '. . 

7.42 P.M. , 
(Lok Sabha adjourned «11 11 A.M. on Tuesday, {he 13tfl. November, 

1.73) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, November 13, 19731Kartika 12, 1895· "(Saka) 

JiO._ 
11.01 A.M. 
1. Starred Q..tioDi 

Stanred Questions Nos. 21-23 and 25 were OI'ally answer.ed.Starred 
Question 'No~ 35 had been postponed for answer OD 27-11-73. Replies to 
remaining questions were laid on the Table. 
2. UliltarredQUestiODS 

aepij,es to Unatarred Questions Nos. 202-253, 255-260, 262-286, 
268--:-300 and 302--402 were laid on the Table. 
3. (:alii.. Att.eDticJJl 

Shri Sat Pal Kapur called the attention of the Minister of Home 
Apairs to the teported unearthing of an interllational hasb.ish ·~~egling 
racket in ~lhi and seizure of contraband hashiSh worth Ba. 1.5 lakhs 
and foreign currency to the value of Rs. 4 lakhs. .. 

The Deputy Mblister of Home Affairs made a statement in regard 
thereto. 
'" Papers Laid OD the Table 

The foliQwing :papers were laid on the Table:-
(1) A copy of the Fifty-fourth Report of the Law COmmission on 

the Cade of Civil Proeed.ure, 1908. 
(2) A copy of the DeJ.imi.tation of Council Constituencies ~Andhra 

Pradesh) Amendment Order, 1973 (Hindi and EngUsh ver-
sioM) published in Notiflcation No. G.S.R. M5(E) in Gazette 
of India dated the 18th September, 1973, under IlJb.Iection (3) 
of section 13 of the Representation of the PeoPle Act, 1950. 

(3) A copy of the Conduct of Elections (Amendment) Rules, 1973 
(Hindi and English versions) putiIislu!d in Notification 
No. S.O. 505(E) in Gazette of India dated the 18th September, 
1973, under 'Sub-section (3) of section ·169' or the Represen-
tation of the People Act, 1951. 

(4) A copy of Notification No. 8.0. 461(E) (Hindi and English 
versions) published in Gazette of India dated the 3rd .Septem-
ber, 1973 containing Order No.5 of the DeUrriftation Commis. 
~on in r~pect of the State of Uttar Pradesh, unde,r $Uo.section 
(3) of section 10 of the Delimitation Act; 1972. . 

[p.".0. 
122.1 



5. Assent to Bills 

(i) Secretary-General laid on the Tabl!.' following three Bills passed 
by the Houses of Parliament during the last session and assented to:-

(1) The Coking and Non-coking Coal Mines (Nationalisation) 
Amendment Bill, 1973. 

(2) The Orissa Appropriation (No.3) Bill, 1973. 

(2) The ,Orissa Appropriation (No.3) Bill, 1973. 

(ii) Secretary-General also laid on the Table copies, duly authenticat-
ed by the Secretary-General of Rajya Sabha, of the following ten Bills 
passed by the Houses of Parliament and assented to:-

(1) The Mysore State (Alteration of Name) Bill, 1973. 

(2) The National Co-operative DevelopmentCo'rporation (Amend .. 
ment) Bill, 1973. . 

(3) The Laccadive, Minicoy and Amindivi Islands (Alteration ,of 
Name) Bill, 1973. 

(4) The Customs, Gold (Control) and Central Excises and Salt 
(Amendment) Bill, 1973. 

(5) The Agricultural Refinance Corporation (Amendment)' BiU. 
1973. 

(6) '!'be 'Employees' Provident Funds and Family Pension Fund 
(Amendment) Bill, 1973. . 

(7) The Reserve Bank of India (Amendment) Bill, 1973. 
(8) The Indian Railways (Amendment) Bill. 1973. 
(9) The Foreign Exchange Regulation Bill. 1973. 

(10) The Constitution (Thirty-first Amendment) Bill, 1973. 

S. Motion regarding Thirty-third Report of BuslnellS Ad.tsory Committee 
Shri K. Raghu Ramaiah mov:ed the following motion:-

4-rhat this House do aJtree with, the Thirty-third Report of the 
Business AdviSOry Committee presented to the House on the 
12th November, 1973." 

The motion was adopted. 

'1. Matter under Kule 3'1'1 

Shri Madhu Lims:lye raised matter regardin/i{ alleged failure of the 
Government to inform the House about abolition or reduction of export 
duty, (:in Jute goods. 

The Minister of Commerce made a statement on the subject. 

,(~~ Sabha adjourned at 1.10 P.M. and 7'e-aBsembled at 2.20 P.M.) 
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8. Govel'Dment 8U1-Pused 

The Textiles Committee (Amendment) BillJ 1973 

~ The motion for consideration of the Bill was moved by Prof.D. P. 
CbDttopadhyaya. 

The following Members took part in the debate:-

(1) Shri Biren Dutta 

(2) Shri S. R. Damani 
(3) Shri Ranen Sen 
(4) Shri Madhu Lbnaye 
(5) Shri Ram. Singh Bhai Verma 
(6) Shri Bhaoosahaib Dhamankar 
(7) Dr. Laxminarayan· Pandeya 
(8) Shri M. C. Daga"/ 
(0) Shri B.R. Shukla 

(10) Shri E. R. Krishnan 
(11) Shri N. Tombi Singh 
(12) Shri Prasannbhai Mehta 
(13) Shri Nawal Kishare Sinha 
(14) Shri S. M. Banerjee 
(15) Shri M. Ram Gopsl Reddy 
(16) Shri Hukam Chand Kachwai 

Prof. D. P. Chattopadhyaya replied to the debate. 

The motion for consideration was adopted and clause-by-clauae consi. 
deration of the Bill was taken up. 

Clauses 2 to 10 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed. was moved by Prof. D. P. 

Chattopadhyaya. 

The following Members took part in the debate:-

(1) Shri Ranen Sen 

(2) Shri Madhu Limaye 

(3) Prof. D. P. Chattopadhyaya 

The motion was adopted and the Bill was passed, 



t. GoVel'IIIDeDt Bill-Vader CODsideradoa. 
The Di.,.ect Taxes (Amendment) Bill, 1973 

The motion for consideration of the Bill was movEd by Shri Y. B. 
Clilvaft. 

An amendment for reference of the Bill to a Select Committee wSi 
inoved by Shri Era Sezhiy.BJ;l. 

. . 

The following Members took part in the debate:-
(1) Shri D. K. Panda 
(2) Shri N. K. P. Salve 
(3) Shri Virendra Agarwala 
(4) Shri Vasant Sathe (Speech unllinished) . 

The discussion was not concluded. 
6 P.M. 
(Lok SAb'htl. Ad;ou.med till 11 A.M. on Wednesday, the 14th N(1)embn, 

1978) 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday. November 14. 19731Kartika 23, 1895 (Saka) 

No. 305 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 41, 44, 46, and 50 were orally answered 
Replies to remaining questions were la;d on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questionr. Nos. 403-408, 410-432. 434-438. 
44r.}.-452. 454--470, 472--480, 482-498, 500-504, 507-509, 511-.;75, 577-
~1,593--802 were laid on t.'le Table. 

A statement by the Deputy Minister (If Home Affairs (j) correcting 
the reply given on the 25th July, 1973 t~ Unstarred Question No. 590 re-
garding looting of camps by armed Mizo rebels:t.t Titahjayapara, North 
Tripura and (ii) Idving reasom for del::Jy in correcting the :reply was 
also laid on the Table. 
3. Calling Attention 

Shri Atal Bihari Vajpayee called the attention of, the Minister of 
Tourism and Civil Aviation to the reported dislocation of Indian Airlines 
services due to the employees', resistance to the new shipt system. 

The Minister of Tourism and Civil Aviation made a s.tatement in 
regard thereto. 
4. Papers· laid on die Table - . 

The following papers were laid on the Table:-
(1) A copy of the Inv~stigation of Industrial Undertakings 

Owned by Companies in Liquidation (Procedure) Rules, 1973 
(Hindi and English versions) published in Notification 
No. G.S.R. 915 in Gazette of India dated the ~th August, 
1973, undel" sub-section (4) of section 30 of the Industries 
(Development and Regulation) Act, 1951. 

(2) A copy of the Arms (Second Amendment) Rules, 1~73 (Hindi 
and English versions) published in Notification No. G.S.R. 947 
in Gazette of India dated the 8th Septemper, 1973, under sub-
AeCtion (3) of sectlon 44 of the Arms Act. 1959. 

[p.T.O. 
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(3) (i) A copy each of the following Notifications (Hindi and Eng-
lish version'S) under sub-section (2) of section 3 of the All 
[ndia Services Act, 1951:-

(a) The Indian Police Service (Pay) Eighth Amendment Rules, 
1971 published in Notification No. G. S. R. 2015 in Gazette 
of India dated the 25th December, 1971. 

(b) The All India Services (Death-cum-Retirement Benefits) 
Amendment Rules, 1972, published in Notification No. G.S.R. 
390 in Gazette of India dated the 1st April, 1972. 

(c) The All India . Servi~es (Death-cum-Retirement Benefits) 
Second Amendment Rules, 1972, published in Notification 
No. G.S.R. 858 in Gazette of India dated the 22nd July, 
1972. 

(d) The In.jian Administrative Service (Pay) Tenth Amend-
ment Rule3, 1972, published in Notification No. G.S.R. tOM 
in Gazette of India dated the 2nd September, 1972. 

(e) The Indian Forest Service (Appointment by Promotion) 
Amendment Regulations, 1973, published in Notification 
No. G.S.R. 479(E), in Gazette of India dated the 24th Octo-
ber, 1973. . 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the Notifications mentioned at (a) to (d) 
above. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under 'Sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) S.O. 526(E) published in Gazette of India dated the 29th 
September, ) 973 dec1arinJ! coir fibre extracted from coconut 
husk to be an essential commodity. 

(ii) The Coconut Husks Control Order, 1973, published in Noti-
fication No. S.O. 527 (E), in Gazette of India dated. the '29th 
September, 1973. 

5. Report of Committee on Private Members' BiUs and Resolutions 
Shri G. G. Swell presented the Thirty-second Report of the Com-

mittee on Private Members' Bills and Resolutions. 
6. Motion regarding Report of Joint Committee-Extension of Time 

Shri S. M. Siddayya moved the following motion:-
"That this House do further extend upto the last day of the next 

seSSion, tile time for the presentation of the R«wort of the 
Joint Committee ,on the Bill to amend~he Untouchability 
(Offences) Act, 1955 and further to ame~d the Representa-
tion of the People Act, 1951." .-

The motion wa's adopted in the following amended form:-
, "That this House do further extend upto the first week of the 

next session, the time for' the presentation of the Report of 
the Joint Committee on the Bill to amend the Untouchability 
(Offences) Act, 1955 and further to amend the Representation 
of the People Act, 1951". 
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7. Statement by Minister 
~, The Deputy Minister of Education and Social Welfare laid on the 

Table a statement regarding the student strike in the Birla Institute of 
Technology and Science, Pilani. 
8. Matter Under Rule 377 

Sarva'shri Shyamnandan Mishra and Madhu Limaye l'aised matter 
regarding certain observations made by the ~igh Court of Orissa on a 
writ petit:on about .President's rule in Orissa. 

(Lok Saoha.adjou1'ned at 1.40 P.M. and Te-aa.emoled at 2.50 P.M.) 

9. GC)vernment "ill-Debate Adjourned 
The DiTect Taxes (Amendment) Bill, 1973 

Discussion on the motion for consideration of the Bill and the amend-
ment thereto moved on the 13th November, 1973, continued. 

The following Member..; took part :n the debate:-
(1) Shri Vasant Sathe 
(2) Shri Era Sezhiyan 
(3) Shri H. M. Patel 
(4) Shri Bhagwat Jba Azad 
(5) Shri S. R. Damani 
(6) Shri R. N., Goenka 
(7) Shri Madhu Lima~ 
(8) Shri Vayalar Ravi, 
(9) Shri R. V. Swaminathan 

(10) Shri P. G. Mavalan'kar 
(11) Shri Y. B. Chava;to 

A motion that the further deb:lte on the Bill be adjourned to next 
week, moved by Shri Y. B. Chav'm, was adopt~d. . 

10. Government Bills-Passe!.1 
(I) The F01'eign Awards (Recognition and Enf01'cement) Amenchent 

Bill, 1973, as passed by Rajya Sabha 
The motion for consideration of the Bill. as passed by Rajya Sabha, 

was moved by Prof. D. P. Chattop'ldhyaya. 
The following Members took part in the debate:-

(1) Shri Riren Dutta 
(2) Shri S. A. Muruganantham 
(3) Shri Hukam Chand Kachwai 
(4) Shri J. Matha Gowder 
(5) Shri K. Narayana Rao 
(6) Shri D. D. Desai 

Prof. D. P. Chattopadhyaya replied to the debate. 
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~e motion for consideration was adopted and claU'8e-by-claUse consi-
deration of the Bill was takeD up. ' 

Clause 2 was adopted. 
Clause 1, the Enactjng Formula and t~c Long Title were ,a~o adopted. 
The motion that the Bill be passed was moved by Prof. D. P. 

Chattopadhyaya. 
The motion was adopted and the Bill was pnsed. 

(ii) 'The StAte Bank LatC18 (AmeTUi:rrtcnt) BU1, 19'73, as pused b1JRa;ya 
Sabha 

The moUon for consideration of the BilJ, as passed by Rajya &bha, 
was moved by Shrimati Sushila: Rohatgi. 

The following Members took part in the debate:-
(1) Shri K. M. Madhukar 
(2) Shri R V. Badt:' / 
(3) Shri M. C. Daga;"/ 
(4) Shri J. Matha Gowder 
(5) Shri M. Ram Gopal Reddy 
(6) Shri Hukam Chand Kachwai 
(7) Shri Ramavat~l' Shastri 

Shrimati Sushila Rohatgi repliexi to the debate. 
The motion for consideration was adopted and clause-by-c1ause 

consideration of the Bill was taken up. 
Clauses 2 to 35 were adopted. 
Clause 1, the Enacting Formula and, the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Sushila 

Rohatgi. 
The motion was adopted and the Bill was passtrl. 

5.51 P.M. 
(Lok Sabh'l adjourned till 11 A. :M;. on Thursday" tAe 15th ,NIWember, 

1973). 
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LOK SABHA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Thursday, November 15, 1973\Kartika 24, 1895 (SakA) 

No. 306 

11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 61--64 and 67-70 were orally answered. 
Starred Questions Nos. 77 and 79 had been" postponed. Replie!'s\')' rC!main-
ing questions were laid on the Table. 

2. Unstarred. Questions 
Replies to Unstarred Questions Nos. 603-640, 842-656, 658-679, 681, 

683, 68~713, 715-743, 746-;-752, 754--785, 787-792 and 795-802 were 
laid on the Table. 

3. Calling Attention 

Shri Shyamnandan Mish.r.a called the attention of the .Mini.wr of 
Railways to the reported cancellation of trains and the consequent diffi-
culties experienced by the people, particularly in the matter of move-
ment of coal and other essential commodities as well as passengers. 

The Deputy Minister of Railways made a statement in regard t,hereto. 

The Minister of Steel and Mines also made a statement rega.rding" pro-
duction and supply position of coal. 

4. Papers L~d on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notificat:ons under section 185 

of the Navy .A:ct, 1957:-
• (i) The Naval Ceremonial, Conditions of Service and Miscella-

neous (Third Amendment) Regulations, 1973 (H~ and 
English version3) published in Notification No. S.R.O. 12(~) 
in Gazette of India dated the 27th July, 1973. . " 

·The" notification was previously laid on the Table on the 9th August, 
19'73 and was re-laid under Rule 234(2) of the Rules c:lIf Procedure. 
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•• (ii) The Naval Ceremonial, Conditions of Service and Miscel-· 
laneous (Fourth Amendment) Regulations, 1973 (Hindi and 
English versions) published in Notification No. S.R.O. 13(E), 
in Gazette of India dated the 3rd August, 1973. 

@(iii) The Indial). Naval AuxJiary Service Regulations, 1973, pub-
lished in Notification No. 8.R.O. 232 in Gazette of India dated 
the 1st September, 1973. 

(2) A copy of the Railway Protection Force (Amendment) Rules, 
1973 (Hindi and English veraiGns) published in Notification 
No. G.S.R. 448(E) in Gazette of India dated the 20th Septem-
ber, 1973, under sub-section (3) of section 21 of the Railway, 
Pl'Oteetion Force Act, 1951. 

(3) The following statements showing the action taken by the 
Government on various assurances, promises and undertakings 
given by the !Ministers during the various sessions of Lok 
Sabha:-

FOURTH LOK SABHA 
(i) Statement No. XXXI-Fifth Session, 1968 

(ll) Statement No. XXXJU-Seventh Session, 1969 
(Ui) Statement No. XXXll-Eighth Session, 1969 
(iv) Statement No. XXXI-Ninth Session, 1969 
(v) Statement No. XXXIII-Tenth Session, uno 
(vi) ~tement No. XXI-Eleventh Session, 1970 
(vii) Statement No. XXIII-Twelfth Session, 1970. 

FIFTH LOK SABHA 
. (viii) Statement No. XI-First Session, 1971 

(ix) Statement No. XXV-Second Session, 1971 
(x) Statement No. XVI-Third Session, 1971 
(xi) Statement No. XVI-Fourth Session, 1972 
(xii) Statement No. X-Fifth Session, 1972 

(xiii) Statement No. VlIIr-Sixth Session, 1m 
(xiv) Statement No. VllI-Seventh Session, 1973 
(xv) Statement No. IX-Seventh Session, 1973 
(xvi) Statement No. HI-Eighth Session, 1973. 

(4) (a) A copy each of the following Notifications (Hindi and 
English versions) under section 24 of the Personal Injuries 

(Compensation Insurance) Act, 1963:-
(i) The Personal Injuries (Compensat:on Insurance) Second 

Amendment Scheme, 1972, publisht:.:i in Notifteation No. S.O. 
581 (E), in Gazette of India dated the 8th September, 1972. 

___ . ________ .... __ .. ____ ... 0-_·._-_._----"'_._--
. ··The notification was previously laid on the Table on the 23rd 

August, 1973 and was re-Iaid under Rule 234(2) of the Rules of Proce-
dure. 

@Tbe notification was previously. laid on the Table on the 5th Septem-
ber, lW73 and was re-Iaid under Rule 234(2) of the Rules of Proce-
dure. 
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(ii)' The Personal Injuries (Compensation Insurance) Second 
Amendment Rules, 1972, pubU$hed' in NotiftcatiGn No. s.o. 
582 (E) , in Gazette of India dated, the 8th ~ptember, 1972. 

(iii) The pe~nal Injuries (Compensation Insurance) Third 
Amendm nt Scheme, 1972, published in Notincation No. S.O. 
709(E) i, Gazette of India dated the 'lSth'November, 1-972. 

(iv) The Pe,tsonal Injl.Jries (CompenSation Insuranee) Third 
Amendtllent Rules, 1972,pnublished in Notification No. S.O. 
710(E),:in Sta~tttq~f lnqia ~ted the.,15t~ Novemb~r, 1972 . 

. (v) 'I'M Personal Injuries (Compensation Insurance) Amend-
,ment Scheme, 1973, pubUshed in Notification No. S.O. 14~ (E)' 

in Gazette of India dated the 14th March, 1973. ' 
(b) A sta~ment (Hindi and English versions) shOWing reasons for 

delay In layin~ the' .above "Notifications. " '" ," 
5. Messages from Hajya Sablul 

Secretary-General reported the followin~ meomages from Rajya 
Sabha:-

(i) That a,t its sittir.g held on the 12th November, 1973, Rajya 
Sabha passed the Code of Civil Procedure (Amendment) Bill, 
1973. 

(il) That at its. sitting held on the 12th November, 1973, Rajya 
Sabha passed the Maternity Benefit (Amendment) Bil, 1973. 

6. IIiIb .passed hy aajy. Sabba-Laid Oil .the Table 
Secretary-General laid on the Table the follOWing Bills, as passed by 

Rajya Sabha:-
(1) The Code of CiviJ Procedure (Amendment) Bill, 1973. 
(2) The Maternity Benefit (Amendment) Bill, 1973. 

7. Intimations regarding Conviction and Arrest of Membel"s 
(i) The Deputy Speaker informed the House of a telegram, dated 

the 14th November, 1973, from the Sub-Divisional Magistrate, Datmocd 
Harbour, to the Speaker, intimating that ShriMadhuryya Haldar, 
Member, Lok Sabha, courted arrest on the 12th November, 1973, in the 
Court of Sut>-:Divisional Mag;strate, Diamond Harbour, 24-Parganas. 
West ,Bengal, in Case No. 01510/73, in contempt of Court proceedings 
during mass deinonstration. The Member was convicted and confined 
till the rising of the Court for the day. 

"'(ii) The Deputy Speaker informed the House of .a'telegram, dated 
the 14th November, 1973; from the Distri'et Magistrate, MaIda, West 
Bengal, to the Speaker, intimating that Shri Dinesh Joarder, Member, 
Lok Sabba, courted arrest on the 14th November, 1973, in the Court of 
Sub-Divisional Judicial Magistrate, MaIda. The Member was fined 
Rupees two and in default to undergo simple imprisonment for a day 
and that he preferred imprisonment. 
8. Report of Committee on Petitions 

Shri Anant Prasad Sharma presented the Fourteenth Report of the 
Committee on Petitions. 

"'Announcement made at 1.35 P.M. 

'1231 
[p.T.O. 



9. Report of Committee of Privileges 
Dr. Henry Austin presented the Solxth Report of the Committee of 

Privileges. 
,~ 

lOo/Report of Joint Commit~ee 
... ,_~' Sbri Nawal KisJ:wre Sharma presented the Report of the Joint 

Committee on the Companies (Amendment) Bill, 1972. 

11. Evidence before Joint' COllimittee-..:-Laid on the Table 
. " $h:l'lNawal'Kmhor~ Sharma laid on the Table the record of evidence 

. tend~ed 'before the Joint Committee on the Companies (Amendment) 
Bill, 1972. 

12'. Motion i-egarding RepOrt of Joint Committe&:-BxteDsioD. of Time 
Shri Amamath Vidyalankar moved the- following motion:-
, "That this House dQ extend upto the last day of the Monsoon 
'. , 'Sessiort', '1974, tbetime for the presentation' of the Report of 

the Joint Committee on the Bill to provide for the adminis-
tration of the National Library and, certain other connected 
matters.'" , 

The motion was adopted in the following amended. form:-
''That this House do extend upto the last day of the next Session, 

the time for the presen.ta.tion of the Report of the Joint 
Committee on the Bill to provide for the administration of 
the National Library and certain other connected matters." 

13. Matters Under Rule 377 
(i) Sarvashri Madhu Dandavate and Madhu Limaye raised matter 

regarding the reported armed attack by landlords on Adivasts in Maha-
rashtra. 

(ti) Shri Biren Dutta raised matter regarding non-intimation to the 
Speaker a.bout arrests of Sarvashri Shy~ .Prasanna Bhattacharyya, 
M.P., Madhuryya Haldar, M.P. and Bijoy' Kodak, M.P.' 

(iii) Shri Madhu Limaye raised matter r~ non-intimation to 
the Speaker about arrest of &lui Shiv Shankar Praaad Yaciav, M.P. 

(Lok Sabha· adjowrned at 1.35 P.M. and reoo/lB,enibled at 2.35 P.M.) 

14. Government ·BiII~Passed. 
(i) The Au.tho'rised Translations (Central Laws) Bill, 1972, as passed 

I by Ra;ya Sabha. 
The motion for consideration of the Bill, as passed by Rajya 8abha, 

was moved by Shri F. H. Mohsin. . ' 
The following Members took part. in the debBte:-' 

(1) Sbri, S. ,A. ~W'Uganantham' 
(2)Shri N. Tombi. Singh 
(3) be. t.axmina~aYan Pandey a 
(4) Pandit D. N. Tiwary 
(5) Shri C. Chittibabu 
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(6) Shri M. C. nag. J. 
(7) Shri Madhu Limaye 
(8) Shri Nathu Ram Ahi~,' 
(9) Shri Hukam Chand K.achwai, 

(10) 5Ih.ri M. Ram Gopal Reddy, 
(11) Shri S. M. Banerjee 
(12)' Dr. ' K8i1~" ' ' 

;' . ..:. 
., .1 

':1 

Shri F. H. Mobain replied to the debate. _ ,',' 

1 

;' • _r • • .., • • • • .!.. :.i <, .', ... ., ... ~ . 
On a motion that the debate on the Bill be adjourned.; moved by Shri 

Madhu Limaye, the House divid~, Ayes 22; Noes. 79. The motion was 
accO:J:'dingly negatived. 

" ;.. '. 
~ ~ti9J\ Jpl' consideration of the Bill was adopted and c1auae-by-

clause cOfisiaeration was taken up. 
Clauses 2 and 3 were adop~d. 

! ... ' t 
Clause 1 and the Enacting Formula were adopted. as ameJlded. 
The Long Title was alSo adopted: , 
The motion that the Bill, as amended, be pas.ect '~~s moved: by Shri 

F. H. Mobain. . ';, f', ., 

The motion was adopted .and the, Bill, aa ameaied,WD paseeCf. 
,(U) .. Ths A4~teB (AmenclmeR.t).,BiU, It73, .. p818c1lJit1 ~ .kbh4 

The motion for consideration of the Bill, as passed by Rajya Sabba, 
was moved by Shri Niti Raj Singh Chaudhary. 

The following Members took part in- the debate:-
(1) Shri Ramavatar Shastri 
(2) Shri B. R. Shukla 
(3) Shri R. V. Bade 
(4) Shri A. K. M. Ishaque 
(5) Shri G. Viswanathap 
(6) Shri M. C. Daga J J 
(7) Swami Brahmanand 

Shri Niti Raj Singh Chaudhary replied to the debate. 
The motion for consideration was adopted and clauae-by-clauae consi-

deration of the Bill was taken up. 
Clauses 2 to 17 were adopted.' 
Clauses 18 and 19 were adopted, as amended. 
Clauses 20 to 39 were adopted. 
Clause 40 was adopted, as amended. 
Clause 1. the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri 
Niti Raj Singh Chaudhary. 

.• I, ..... 
.."lP;f4 



The following Members took part in the dabde:- . 
(1) 8hri Sarjoo Pandey 
(2) Shri Hulwn Chand KachWlii ; 
(3) ShrJ P. G. Mavalankar· 
(') Shri J~iti Raj Singh Cha.~, 

, ,: 

The motion was adopted and the Bill, as' amended, was,P8B8C • . , 
6,20 P.M. ~ I '. --!'Il ., '--'"j 

• -,. \.!: 

(Lot Sabha adjourned till 1f A.M. on Friday, the ~6th Nov.eDl~, lQ'73). 
l'.:..!: ~~ ".:." : - , . , .... 
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LOK SABRA 

BULLETIN-PART I 
,~ 

[Brief Record of Proceedings] 

Friday, November 16, 19731Kartika 25, 1895 (Saka) 

No. 3.7 
11.01 A.M. 

1. Starred Questions 
Starred Questions Nos. 82, 83, 86, 89,91, 98, 97 and 100 were orally 

answered. Replies to remaining questions were laid on the Table. 

Z. Unstarrecl Questions 
Replies to Unstarred Questions Nos. 803-837, 839-853, 855-872, 

1'2l~'5-881, 88~896, 898-906, 908-923, 925-989, 991-1001. were laid on 
"(lme Table . 

.. 3. Calling Attention 
~ . Sluii Madhu DandaVllite called the attention of the }4~ni'Ster of Steel 

and Mines to the reported total stoppage ·of production .at Bokaro Steel 
Plant as a result of strike in the plant. 

-.~ 

The Deputy Minister of Steel and Mines made a statement in regard 
thereto. 

'"Papers Laid .. the Tallie 
The 'following papers were laid on the '1'able:-

(1) A, copy of the Summary of the Report (Hindi and English 
versions) on progress of work of the Action Committee on 
Public Enterprises, 

(2) A ~opy eaClh of the following Notifications (Hindi and Eng-
lish versions) under sub-section (3) of section 12 of the 
Government Savings Certificates Act 1959:-

(i) The National Savings Certificates (Fifth Issue) Rules, 1973, 
published in Notification No.G.S.R. 421(E) in Gazette 
of India dated the 6th September, 1973. 

(10 The Post Offtce Savings Certificate (Second Amendment) 
Rules, 1973, published in Notification No. G.S.R. 422 (E) 
in Gazette of India dated the 6th September, 1973. 

(iii) The National Savings Certificates Fourth Issue (Second 
Amendment) Rules, 1973, published in Notification No. 
G.S.R. ,42S(E) -in Gazette of India .~ the 8th Septem-
ber, 1973. 

; ,. [P.T.D. 
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(3) A copy of the Emergency Risks (Goods) Insurance (Third 
Amendment) Scheme, 1973 Hindi and English versions) 
published in Notification No. S.O. 508 (E) in Gazette of 
India dated the 20th September, 1973, under sub-section (6).~ 
of section 5 of the Emergency Risks (Goods) Insurance Act,· J 
1971. 

(4) A copy of the Emergency Risks (Undertakings) Insurance 
(Third Amendment) Scheme, 1973 (Hindi and English ver-
sions) published .in Notification No. S.O. 509 (E) in Gazette 
of India dated the 20th September, 1973, under sub-section (7) 
of section 3 of the Emergency Risks (Undertakings) Insur-
ance Act, 1971. . 

(5) A copy each of the following Not'fications (Hindi and Eng-
lish versions) under section 159 of the Customs Act, 1962:-

(1) G.S.R. 399(E) published in Gazette of India dated the 28th 
August, 1973 together with an explanatory memorandum. 

(ii) G.S.R. 945 published in Gazette of India dated the 8th 
September, 1973 together with an explanatory memoran-
dum. 

(iii) G.S.R. 431 (E) published in Gazette of India dated the 
12th September, 1973 together with an explanatory memo-
randum. 

(iv) G.S.R. 442(E) published in Gazette of India dated the 14tlr) 
September, 1973 together with an explanatory memoran-
dum. 

(v) G.S.R. 1021 published in Gazette of India dated the 22nd 
September, 1973 together with an explanatory memoran-
dum. 

(vi) G.S.R. 462(E) published' in Gazette of India dated the 1st 
October, 1973 together with an explanatory memorandum . 

• 
(vii) G.S.R. 469(E) published in GazMte of India dated the 

4th October, 1973 together with an explanatory memoran-
dum. 

(6) A copy each of the follOwing Notifications (Hindi and Eng-
lish versions) under section 38 of the Central Excises and 
Salt Act, 1944:-

(i) G.S.R. 416(E) published in Gazette df 'India dated the 1st 
September, 1973. 

(ii) The Central Excise (Tenth Amendment) Rules, 1973, pub-
lished in Notification No. G.S.R. 1019 in Gazette of India 
dated the 22nd September, 1973. 

(7). A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 407 (E) , 408(E) and 409(E) published in Gazette of 
India dated the 1st September. 1973 together with an expla-
natory memorandum. 

(Ii) G.S.R.928 published in Gazette of India dated the 1st 
September, 1973 together with an explanatory memoran-..., 
~~ I 
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(iii) G.S.R. 927 published in Gazette of India dated the 1st 
September, 1973 together with an explanatory memorandum. 

(iv) G.S.R. 948 published in Gazette of India dated the 8th 
September, 1973 together with an explanatory memorandum. 

(v) G.S.R. 985 and 986 published in Gazette of India dated the 
15th September, 1973 together with an explanatory memo-
randum. 

(vi) G.S.R. 987 published in Gazette of India dated the 15th 
September, 1973 together with an explanatory memorandum. 

(vii) G.S.R. 988 published in Gazette of India dated the 15th 
September, 1973 together with an explanatory memorandum. 

(viii) G.S;R. 989 published in Gazette of India dated the 15th 
September, 1973 together with an explanatory memorandum. 

Ox) G.S.R. 1020 published in Gazette of India dated the 22nd 
September, 1973 together with an explanatory memorandum. 

(x) G.S.R. 456(E), published in Gazette of India dated the 28th 
September, 1973 together with an explanatory memorandum. 

(xi) G.S.R. 457(E) published in Gazette of India dated the 29th 
September, 1973 together with an explanatory memorandum. 

(xii) G.S.R. 470(E) published in Gazette of India dated the 4th 
October, 1973 together with an explanatorv memorandum. 

(xiii) G.S.R. 474(E) published in Gazette of India dated the 12th 
October, 1973 together with an explanatorv memorandum. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under sub-'3ection (4) of section 72 of the Andhra 
Pradesh Excise Act, 1968 read with clause (c) (iii) of the Pro-
clamation dated the 18th January, 1973, issued by the Presi-
dent in relation to the State of Andhra PlIadesh:-

(i) Memo No. 770-TlI72-9, Revenue (T), published in Andhra 
Pradesh Gazette dated the 7th August, 1973, making certain 
amendments to the Andhra Pradesh Exci'se (Tapping of 
Trees and Toddy Shops Special Conditions of Licences) 
Rules, 1969. 

(ii) Notification No. G.O. Ms. 631, Revenue (E), published in 
Andhra Pradesh Gazette dated the 9th August, 1973, making 
certain amer.':iments to· the Andhra Pradesh Foreign Liquor 
and Indian Liquor Rules, 1970. 

(iii) Memo No. 2957ITI173-9, published ;n Andhra Pradesh 
Gazette dated the 16th August, 1973, making certain 
amendments to the Andhra Pradesh Excise (Lease of Right 
to Sell Liquor in Retail) Rules, 1009. 

(9) A copy of the Annual Report and the Audited Accounts 
(Hindi and English versions) of the Export Inspection Council 
Rnd Agencies for the year 1971-72, under sub-rule (3) of Rule 
16 of the Export (Quality Control and InSpection) Rule'S, 1964. 

(10) A copy of the Annual Report (Hindi and English versions) of 
the Trade Marks Registry for the year 1972-73, under section 
126 of the Trade and Merchandise Marks Act, 1958. 
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(11) A copy each of the following papers under nD-section (2) of 
section 16 of the Tariff Commission Act, 1951:-

(a) (i) Report (1973) of the Tarift Commission on the Biennial 
Review of the Sericulture Industry. 

(Ji) Government Resolution No. 13(1) ITarl73 date.:! the 14th 
November, 1973 (Hindi and English versions) notifying 
Government's decisions on the above Report. 

(iii) A statement (Hindi and English versions) explaining the 
reasons for not laying simultaneously the Hindi version of 
the Report mentioned at (i) above. 

(b) Report (1971) of the Tariff Comm'ssion (Hindi version) on 
the Price Structure of Different Varieties of Jute Goods. 

(12) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963:-

(i) The Export of Inorganic Chemicals (Inspoection) Amend-
ment Rules, 1973, published in Notification No. S.O. 2789 in 
Gazette of India dated the 29th September, 1973. 

(ii) The Export of Inorganic Chemicals (Inspection) Amend-
ment Rules, 1973, published in Notification No. S.O. 2965 in 
Gazette of India dated the 13th October, 1973. 

(iii) The Export of Sulphuric Acid (Inspection) Rules, 1973, 
published in Notification No. S.O. 2968 in Gazette of India 
dated the 13th October, 1973. 

(iv) The Export of Cumin Seeds (Inspection) Rules, 1973, pub-
lished in Notification No. S.O. 3099 in Gazette of India dated 
the 3rd November, 1973. 

5. Intimation Re: Arrest and Release of. Membe~ 
The Speaker informed the House df a telegram, dated the 15th 

November, 1973, from the District Magistrate, Nadia, intimating that 
Shrimati Bdbha Ghosh Goswami, Member, Lok Sabha, was arrested by 
Ranaghat Police under Section 151 of the Code of Criminal Procedure, 
on the 14th November, 1973 at 14.50 hours, in connection with law viola-
tion movement. The Member was discharged from custody on the same 
day at 18.00 hours by the Magistrate on police report. 

6. Statement by Minister 
The Minister of Education, Social Welfare and Culture made a state-

tneIlt regarding theft of silver coins from the National Museum, New 
Delhi. 

'I. Stat.lent Regardiag Government Business 

The· Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 19th November, 
1973. 
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8. Motion for Eieetion to Committee 
Shri K. N. Tewari moved the following motion:-

"That the members of this House do proceed to elect in the manner 
required by sub-rule (3) Qf Rule 254 read with sub-rule (1) 
of Rule 311 of the Rules of Procedure and Conduct of Busi-
ness in Lok Sabha, one member from among themselves to 
serve as a member of the Committee on Estimates for the 
unexpired portion of the term of the Committee vice Shrimati 
Jyotsna Chanda died." 

The motion was adopted.. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M., 

8. Goyernment BiD-Under CoDSideration 
The Iiomoeopathy Central Council Bill, 1913, a'.; passed by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moVed by Shri A, K. Kisku. 

The following Members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Bhaoosahaib Dhamankar 
(3) Dr. Laxminarayan Pandeya 
(4) Dr. KaHas 
(5) Shri Manoranjan Hazra 
(6) Shri Bhagwat Jha Azad 
(7) Shri J. Math~ Gowder (Speech unfinished). 

The discussion was not concluded. 

10. Motion Re~arding Tbirty-sec:ond. Report of Committee on Private 
Members' Bills and Resolutions 

Shri A. M. Ghellachami moved the follOWing motion:-
"That this House do agree with the Thirty-second Report of the 

Committee on Private Members' Bills and Resolutions present-
ed to the House on the 14th November, 1973." 

The motion was adopted. J 
11. Private Members' Bills-Introduced 

(1) The Constitution (Amendment) Bill, 1973 (Amendment Qf artl-
cles 1 and 3) by Shri Madhu Limaye. 

(2) The Constitution (Amendment) Bill, 1973 (Amendment of arti-
cles 74 and 163) by Shri Madhu Limaye. 

(3) The Cantonments (Amendment) Bill, 1973 {Amendment of 
section 13 and omission of section 14, etc.) by Shri Madhu Limaye. . 

(4) The Companies (Amendment) Bill, 1973 (Amendment of sections 
252, 275 and insertion of new section 255A) by Shri Madhu Limaye. 

(5) The Constitution (Amendment) Bill, 1973 (Amendment of arti-
cle 371) by Shri P. K. Deo. 
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(6) The Prevention of Food Adulteration (A.eMlnent) Bill,,, lW13 
(Amendment of section 16) by Shri Dinesh Chandra Goswami. 

(7) The Constitution (Amendment) Bill, 1973 (Amendment of arti-
cles 58,59, etc.) by Shri Arjun Sethi. 

:(8) The Starvation Deaths (Precautionary Measures and Responsi-
bilities) Bill, 1973 by Shri Hukam Chand Kachwai. 

-(9) The Child Marriage Restraint (Amendment) Bill, 1973 (Insertion 
of new section 13) by Shri M. C. Daga. 

12. Private Member's Bill-Under ConsideNtioa. 
The Constitution (Amendment) Bill, 1.71 (Amendment of article 124) 

by Shri Atal Bihari Vajpayee 
Discussion on the motion for coMideration of the Bill mbved Oft-the 

24th August, 1973, continued. 
The following Members took part in the debate:-

(1) Shri Madhu Limaye 
(2) Shri K. Narayana Raf) 
(3) Shri S. M. Banerjee 
(4) Shri A. K. M. Ishaque 
(5) Shri G. Viswanathan 
(6) Shri N. K. P. Salve 
(7) Shri S. A. Shamim 
(8) Shri Jagannath Rao 
(9) Shri P .. G. Mavalankar . , 

(10) Shrf Piloo Mody 
The discussion was not concluded. 

&.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 19th November, 1973) 
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LOI{ SABRA 

BULLETIN-PJ\RT I 
rBrief Record of Proceedings] 

Monday, November 19. 19731Kartika 28, 1895 (Saka) 

No. 308 
11.03 A.M. 
1. Starred QuestiolUl 

Starred Questions Nos. 101, 103 and 106-109 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 1002-1018, 1020-1035, 1038-

1057, 1059-1091, 1093-1108, 1110--1112, 1114-1126 and 1128-1201 were 
laid on the Table. 

3. CallinK Attention 
Shri Hukam Chanei' Kachwai called the attention of the Minister of 

Steel and Mines to the reported death of five labourers as a result of 
police firing at Sijua coal mine near Dhanbad. 

The Minister of Steel and Mines made a statement in r~ard thereto. 
t. Question of Privilege 

The Speaker informed the House that in regard to the question of 
privilege sought to be raised by Shri Madhu Limaye on the 5th Septem-
ber, 1973, against the "J. K. Organisation" in respect of a press state-
ment issued by the Secretary, J. K. Organisation, Kanpur and published 
in the Hindustan Times, dated the 1st September, 1973, thereby casting 
refiections on the Member, comments of the J.K. Organisation had been 
called. The Secretary of the J .K. Organisation in his explanation had 
inter-alia expressed regret. 

While treating t.he matter as closed, Lok Sabha decided that as sug-
gested by Shri Madhu Limaye, the Secretary, J.K. Organisation, Kanpur, 
might be informed that certain portions of the press statement issued 
by him were regrettable. . 
5. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Resport (Hindi and English versions) of 

the Central Warehousing Corporation, for the year 1972-73 
along with the Audited Accounts and the Audit Report there-
on, under sub-section (11) of section 31 of the Warehousing 
Corporation Act, 1962. 
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(2) A copy of the Annual Report (Hindi and English versions) of 
the Food Corporation of India for the year 1971-72 along with 
the Audited Accounts, under sub-section (2) of section 35 of 
the Food Corporations Act, 1964. 

(3) A copy of the Annual Report (Hindi and English versions) of 
the National Book Trust, India, for the year 1971-72. 

(4) A copy of the University Grants Commission (Disqualification, 
Retirement and conditions of service of Members) (Second 
Amendment) Rules, 1973 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 1006 in Gazette of India dated 

the 15th September, 1973, under sUb-section (3) of section 25 
of the University Grants Commission Act, 1956. 

6. Intimation regarding arrest and release of Member 

The Speaker informed the House of a wireless message dated the 17th 
November, 1973 from the Additional Sub-Divisional Magistrate, 
Bankura Sadar, District Bankura, intimating that Shri Ajit Kumar 
Saha, Member, Lok Sabha, was arrested on the 17th November, 1973 at 
about 10.25 hours under f:iection 151 of the Code of Criminal Procedure 
on the ground of obstructing the employees of Post Office from perform-
ing their duties. The Member was produced in the court of the Addi-
tional Sub-Divisional Magistrate, Bankura Sadar. District Bankura and 
was discharged from custody. 

7. Report of Committee on Subordinate Legislation 
Shri Vikram Mahajan presented the Ninth Report of the Committee' 

on rbordinate Legislation. 

~~port of Joint Committee 

Shri S. A. Kader presented the Report of the Joint Committee on the 
Presidential and Vice-Presidential Elections (Amendment) Bill, 1972. 

I. Evidence before Joint Committee-Laid on the TaMe 

Shri S. A. Kader laid on the Table the record of evidence tendered 
before the Joint Committee on the Presidential aDd Vice-Presidential 
Elections (Amendment) Bill, 1972. 

10. Motion for Election to Committee 

Prof. Sher Singh moved the following motion:-
"That in pursuance of Section. 5(1) (1) of the Prevention of Cruelty 

to Animals Act, 1960, the members of this House do proceed 
to elect, in such manner as the Speaker may direct, four mem-
bers from among themselves to serve as members of the Ani-. 
mal Welfare Board for the next term commencing from the 
date of election, subject to the other provisions of the said 
Act." 

The motion was adopted. 

11. Government Bi1l-I~trodueed 

The Press Council (Amendment) Bill, 1973. 
. ..., 
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12. Statement regarding Ordinanee--Laid on the" Table 
An explanatory statement (Hindi and English versions, giving rea-

sons for immediate legislation by the Press Council (Amendment) Ordi-
nance. 1973. was laid on the Table under rule 71 (1) of the Rules of Pro-
cedure and Conduct of Business in Lok Sabha. 
13. Matters under Rule 377 

(i) Shri Vayalar Ravi raised matter regarding the reported retrench-
ment of certain employees of the Food Corporation of India. 

The Minister of State for Agriculture made a statement on the sub-
ject. . " 

(ii) Sarvashri Madqu Limaye and S. M. Banerjee raised matter 
regarding the reported cancellation of many domestic flights due to 
acute shortage of aviation fuel supplied by ESSO and Burmah-Shell 
refineries. 

The Minister of Petroleum and Chemicals made a statement on the 
subject. 

(Lok Sabha ad;ourned at 1.10 P.M. and re-assembled at 2.20 P.M.) 

14. Government Bills-Passed 
(i) The Homoeopathy Central Council Bill, 1973, as passed btl 

Ra;ya Sabha 
Discussion on the motion for consideration of the Bill, as passed by 

Rajya Sabha, moved on the 16th November, 1973, continued. 
The following Members took part in the debate:-

(1) Shri J. Matha Gowder 
(2) Shri M. C. Daga / 
(3) Shri Hukam Chand Kachwai 
(4) Dr. Sankta Prasad 
(5) Shri Rana Bahadur Singh 
(6) Shri N. Tombi Singh 
(7) Shri Samar Guha 
(8) Shri Chandulal Chandrakar 

Shri A. K. Kisku replied to the debate. 
The motion for consideration was adopted and clause-by-claQIe 

consideration of the Bill was taken up. 
Clauses 2 to 33 were adopted. J 

'rhe First Schedule was adopted. 
The Second Schedule was adopted, as amended. 
The Third Schedule was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended. be passed was moved by 

Shri A. K. Kisku. 
The motion was adopted and the Bill, as amended, was passed. 
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(Ii) The Cocle C1f Civil Procedure (Amendment) Bill, 1973, ell passed by 
Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri Niti Raj Singh Chaudhary. 

The following Members took part in the debate:--
U) Shri Somnath Chatterjee 
(2) ShriC. K. Chandrappan 
(3) Shri R. R. Sharma 

Shrf Niti Raj Singh Chaudhary replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Lon·g Title were also 

adopted. 
The motion that the Bill be passed was moved by Shrt Nitl Raj 

Singh Chaudhary. . 
The motion was adopted and the Bill was passed. 

15. Motion 
Prof. S. Nurul Hasan moved the following motlon:-

"That this House do consider the Annual Reports of the Uni-
versity Grants Cbmmission for the years 1970-71 and 1971-72, 
laid on the Table of the House on the 1st June, 1972 and 
13th August, 1973, respectively." 

The following Members took part in the debate:-
(1) Shri Biren Dlltta 
(2) Shri Sudhakar Pandey 
(3) Shri Surendra Mohanty 
(4) Shri Y. S. Mahajan 
(5) Shri P. G. Mavalankar 
(6) Shri Narain Chand Para'Shar (Speech unfinished). 

The discussion was not concluded. 
16. Half-An-Hour Discussion 

Shri C. K. Chandrappan raised a balf-an-hour discussion on points 
arising out of the answer given on the 12th November, 1973 to Unstarred 
Question No. 88 regarding quality and quantity of rice supplied to 
Kerala. 

Shri Annasaheb P. Shinde replied to the discussion. 
6.tO P.M. 

(Lok Sa:bha ad;ourned till 11 A.M. on Tuesday, the 20th NovembeT, 
1973) 
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LOX SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tueaiay, November 20, 19731Kartika 29, 1895 (Salta) 

No. 309 
11.02 A.M:. 
L Starred Q .... tiODS 

...... 

. Stan-ed Questions Nos. 121-130 were orally answered. Replies to re-
maining que8ti~ were laid on the Table. 

Z. U ... tarred Questions 
Replies to Unstarred Questions Nos. 1202, 1204-1208, 121G-1297, 

1299-1335, 1338-1350, 1352-1386 and 1388-1402 were laid on the 
Table. 

3. CalI~ ... Attention 
Shri G. Viswanathan called the attention of the Minister of Informa-

tion and Broadcasting to the acute shortage of newsprint in the country 
resulting in closure of some newspapers and cutting down of pages by 
all newspapers. 

The Deputy Minister of Information and Broadcastine made a state-
ment . in regard thereto . 

•. Papem Lahl OR the Table 
. 'l'he following papers were laid on the Table:-

(1) A' copy of Notification No. S.O. 563(E) (Hindi and English 
versions) published. in Gazette of India dated the 20th Octo-
ber, 19'73 containing Order No.6 of the Delimitation Commis-
sion in respect of the State of Orissa, under sub-section (3) 
of section 10 of the Delimitation Act, 1972. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the E8lential 
Commodities Act, 1955:-

(I) The Kerosene (Fixation of Ceiling Prices) Second Amend-
ment Order, 1973, published in Notification No. G.S.R. 472(E) 
in Gazette of India dated the 10th October, 1973. 

(il) The Kerosene (Fixation of Ceiling Prices) Third Amend-
ment Order, 1973, published in Notification No. G.S.R. 485(E) 
in Gazette of India dated the 2nd November, 1973. 

[P.T.O. 
1245 



... 
(iii) The Light Diesel Oil (Fixation of Ceiling Prices) Third 

Amendment Order, 1973, published in Notification No. G.B.& 
486(E) in Gazette of Ind:a dated the 2nd November, 1973. 

(iv) The Kerosene (Fixation of Ceiling Prices) Fourth Amend-
ment Order, 19'13, J)1lbUabeld in Notification No. G.S.R. 
493(E) in Gazette of India dated the 8th November, 1973. 

(a) A copy of the North ~st.erD,A.rea8 (Re-organisation) Removal 
of Difficulties Order No. n (ffindf'and English versions) pub-
lished in Notiftation No. 8.0. 3085 in Gazette of India dated 
the 3rd November, 1973, under sub-section (2) of section 87 
of the North-Eastern Areas (Re-organisatio~): .~ct, 1971. 

(4) A copy of Notification No. G.S.R. 494(1!!) (ttmC1i '~lDd English 
vers~ons) published in' Gazette of India dated the 9th Novem-
ber, 1973, making certain.lterations in Schedule VI to the 
Companies Act, 1956, under sub-section (3) of .. cti~ au 
of the said Act. .' '" . ". , 

(5) A copy of Notification No. G.S.R. 1185 ·(!ltftdlj.Jtd'·~'~BtIkl~ 
versions) published in Gazette of India dated the 3rcl ,N~m­
ber, 1973 making certain amendment to '~otUlcati.tm ·N'o.-'t:fSR. 
443(E) dated the 18th October, 19'72, under sU~SeC!tioh (3) of 
section 637 of the Companies Act, 1956. . .: 

,;1. IBCbatioll ret(aNiDg .arrest .... releMe of Mem_.. . :c' • ' .. " 
" - "The Speaker informed the House of two telegrams, dated"'the'Uih 

November, 1973, from the Commissioner of Police, Madras, intiniatmg 
that Shri S. Radhakrishnan, Member, Lok Sabha, who was arI'84te<i on 
the 19th November, 1973 at 11.10 hours for violating th~" ~ftJftol'y 

. .orcktr in force in and around. Fort St. George, Madras,. WN re!ea_ at 
1~' ho~s the sam~. day. ; 
8. JhtioD for ~tion to Committee 

Shri. Jyotirmoy Bosu moved the following ~~tio;n:-:- .' _, 
"That the members of this HouSe do proceed. tO~eleat m the-mall-

ner required by sub-rule (3) of Rule 254 read with sub-rule 
0) of Rule 309 of the Rules of PrGtedare .• *i,eaad_, .of 
Business in Lok Sabha, one member from ~ong the~lves 
to serve as ·a men1ber of the Committee 01\ Pu1i1t~· A~unts 
for the unexpired portion of the term .. of the CO~ttee vice 
Shri DharaltU'ao Sharanappa Afzalpurkar ~d"; . 

The MOtion. walt ·adopted. 
7. Matter Under Bate 3-77 

Shri Atal Bihari Vajpayee.. raiaed. matter regardina the.' reported 
death . of· a Hartjan satyagrahl in Ali:ptb Jail,.r8lReclin New Delhi 
against the eviction orders ilrsued by the Ha~aml 'Govarmnent. 

(Lok Sabha adjoumed at 1.30 P.M. aJXi r~d .t ~36 P.M.) 
8;·Modon 

I .. 

Discussion on the following motion moved by Prof.S. Nu.rul Hasan 
all the 19th November, 19'73, contlnued:- . 

"That this House do ccnilider the Annual' ~s of the Univer-
sity Grant"5 Commission for the years 1970-71 and 1971-72, laid 
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on the Table of the House on the 1st June, 1972 and 13th 
August, 1973, respectively." 

The following Members took part in the debate:-
(1) Shri Narain ChJlnd Parashar 
(2) Shri H. N. Mukerjee 
(3) Shri Jagannath Mishra 
(41) Slut Jagannathrao Joshi 
(5) Shri Rajaram Shastri 
(6) SOri J. Metha Gowder 
(7) Shri Anant Prasad Dhusia (Speech unfinished). 

The discussion was not concluded. 

t. DIse1aasion Under Rule 113 
Shri Madhu Limaye raised a discussion on the Reports of the Tariff 

Commission regarding (1) Price Structure of Man-made Fibres and 
Yarns-Synthetic Fibres and Yarns (2) Price Structure of Man-made 
Fibre Industry-Viscose and Acetate Filament Yarn and Staple Fibre 
(3) Price Structure of Man-made Fibres and Yams Induatry-Viacose 
Staple Fibre Spun Yarn and (4) Fair Prices for Rayon Tyre Cord, laid 
on the Table of the House on the 23rd and 25th July. 19'73. 

The following Mem,bers took part in the debate:-
(1) Shri Bhaoosahaib Dhamankar 
(2) Shri s. M. Banerjee 
(3) Shri Vaunt Sathe 
(4) Shri Hukam Chand Kachwai 
(5) Shri N. K. P. Salve 
(6) Shri E. R. Krishnan 
(7) Shri Raghunandan Lal Bhatia 
(8) Dr. Kallas 
(9) Shrt Prasannbhai Mehta 

Prof. D. P. Chattopadhyaya replied to the discussion. 
6.10 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 21st November, 

1973) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, November 21, 19731Kartika 30, 1895 (Saka) 

No. 310 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 141-144, 148 a~d 149-151 were orally answer-
ed. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 1403-1409, 1411-1442, 1444-

1447, 1449--1479, 1481-1562 and 1564-1602 were laid on the Table. 
Two statements by the Deputy Minister of Communications and the 

Deputy Minister of Industrial Development (i) correcting the replies 
given to the following qUe'$tions and (ii) gixing reasons for delay in 
correcting the replies were also laid on the 'rable:-

\ 

(i) Unstarred Question No. 5017 on the 28th March, 1973 regarding 
Telephone Revenue in Katihar Sub-Division; and 

(ii) Unstarred Question No. 2505 on the 8th August, 1973 regard-
ing manufacture of 'Tooth Paste' for small scale Industry. 

3. Calling Attention 
Shri P. K. Deo called the attention of the Minister of Agriculture to 

the reported acut eshortage of fertilizers in Punjab and other parts of 
the country. 

The Minister of Agriculture made a statement in regard thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copv of the Report (Hindi version) of the Comptroller and 
Auditor General of India, for the year 1971-72, Union Govern-
ment (Civil) Revenue Receipts-Volume I-Indirect Taxes 
and Vol. II-Direct Taxes, under article 151 (1) of the Consti-
tution. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The India~ Pollce Service (Fixation of Cadre Strength) Sixth 
[P.T.O. 
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Amendment Regulations, 1973, published in Notification 
No. G.S.R. 905 in Gazette of India dated the ·25th August, 
1973. 

(ii) The Indian Polic.e S§:r~j,ce tffxation of Cadre Strength) Fifth 
Amendment Regulations, 1973, published in Notification 
No. G.S.R. 906 in Gazette of India dated the 25th August, 
1973. 

(iii) The Indian P~lice Service (Pay) Seoond Amendment Rules, 
1973, published in :rjo.titica.tion No. G.S.R: 907 in Gazette of 
lndj~ dat~ the 2Sth J\ugust. 1973. 

(iv) The All India Seryi~~.s £~onfidential Rolls) Amendment 
Rules, 11»73, published in Notification No. G.S.R. 942 in 
Gazette of India dated the 8th September, 1973. 

(v) The All India Services (Confidential Rolls) Second Amend-
ment Rules, 1973, published in NotifiCtltioll No. G.B.R. 4125 
(E) in Gazette of India dated the 1 Hh ~ptember. 197~. 

(vi) The Indian Mministcative Service .(Recruitment) Fourth 
Amendment Rules, 1973, published in Notificlition No. G.S.R. 
427 (E) in Gazette of India dated the 12th September, 1973. 

(viH Tbe I~an Police Service (Recf'uitment~ Third Amend-
ment lWles, 1973, 'pubU·.ihed in Netification No. G.S.R. 4Z8(E) 
jp G.$.z:~t~e of India date,d thJ;l 12th September, 1973. 

(~iii) The Indian Administrative Service {Appointment by Pro-
motion) Second Amendment Regulations, 1973, published in 
Notfication No. G.S.ft. 429(E) in Gazette .of India dated the 
12~ Sept~mbe]:'. 1973. 

(ix) 'fbe Inmas Police Service (Appointment by Promotion) 
~~~Q~hJJl~ndment Regulatjons, 1973, publis~d in Notifiea-
Qon No. O.~.R. 430(E) in Ga~ette of In4i.~ dated the 12th 
September, 1973. 

(x) The Indian Administrative Service (Fixation of Cadre 
.str~Q,gtb) .S;x~h Amen,cim~n.t a.~ula. tioQ.s. ~973. publ~ed in 
NqW1~oJl ~o. G.S.B. 4I5O{P.:) in (}a~~ of rndi,a da~d f;.h.e 
22nd September, 1973. 

(l#) Tp.e ln4i~1J. Poli,ce ~r:vice ~FiIlql.Pop. of Cadr~ Strength) 
. Eighth Amendment Regulations, 1973, published in Notifica-

tion No. G.S.R. 1016 in Gazette of. I~ja dllu,d the 22Jad 
September, 1973. 

(xii) The Indian Police Service (Pay) Fift)1 Amendmep.t Rules, 
1973, publisf1ed in Noti6eation No. G.S.R. 1017 in Gazette 
olladia da~ the 22nd 8eptem~r, 1~. . , 

(Jdjj) The Indian Administrative SenrWe (Fixation of Cadre 
Strength) Ninth Amendment Regulations, uns, published in 
Noijfi,cation Np. G.S.R. lo,l9 i~ y,~e~J! .of I ... rlia cJ~ted the 6th Oc~, lJ'7'S.' . .. tfl"o" 

(xiv) The Indian Administrative Sewice (Appointment by Pro-
IJ).OtioJl) T.hird Amepd~n~ Reg1,1l.!l~(m..s. 1~73, p~bJished in 
Notification No. G.S.R. 477(E) rn: Gazette ·of India dated the 
24th October; 1973. 
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{xv) The IMiall Bolice Service ,(Ap.pqintme~t by Promotion) 
Third AmeIIdInent Beg\llat1o~, 19~3, pJJ.bliilbed in Moti-
fication No. G.S.R. 478(E) in Gazette of India· dated the 
24th October, 1873. 

{xvi) The Indian Forest Service (Paw) Amendment ;Rl1les, 1973, 
. published in Notification No. G.S.B. 1157 in Gazette of India 

dated the 27th (ktober, 1973. 
(xvii) The Indian Police Service (Pay) Sixth .AJp.e~~ent RuJes, 

1973, published In Nctificaticn No.. G.S.R. U81 in Gazette cf 
India dated the 3I'd November, 1973. 

(xviii) The Indian Police Service (Fixation of Cadre St.I>ength) 
Ninth Amendment Regulaticns, 1973, published in Nctifica-
ton No.. G.S.R. 1182 in Gazette cf India dated the8rd Ncvem-

. ber, 1973. . . 
(xix) The Indian Police Service (Fixation of Cadre Strength) 

Tenth Amendment Reguhtions, 1973, published ill Nctifica-
ticn No. G.S.R. 1183 in Gazette cf India dated the 3rd Ncvem-
ber, 1973. 

(xx) The Indian Police Service (pay) Seventh Amendment 
Rules, 1973, published in Notificaticn No.. G.S.ft. 1184 in 
Gazette of India dated the 3rd November, 1973. 

(3) (a) A cepy each cf the fcllcwing Nct;ficaticns under sub-
secticn (4) cf secticn 39 of fllae Delhi Sikh Gurdware.s Act, 
1971:-

W The Delhi Sikh Gurdwara Management Ccmmittee (Regis-
tration of Electors) Rules, 1~73, published in Notificaticn 
No.. G.S.R. !5-(E) in Gazette of India dated the 22nd JalWary, uns (~ngli5h version) and G.S.R. 284 in Gazette of India 
dated the 24th March, 1'973 (Hindi version) and. cOl"rigeDd.a 
thereto. pubPshed in Notificaticns Ncs. G.S.ft. 319 dated the 
31st March, 1973, G.S.R. 672 dated the 30th June, 1973 
.apd G.S.B. 911 pat.ed the 25ij1 August, 1973. 

(ii) The Delhi Sikh Gurdwara Management Committee (Regls-
traticn cf Electcrs) Amendment Rules, 1973 (Hincli and 
English versicns) published in Nctificaticn No.. G.S.ft. 871 
in Gazette of India dated the 30th June, 1973. . 

(iii) The Delhi Sikh Gurdwara Management Ccmmittee (Regis-
tration of Electors) Amendment Rules, 1973 (Hindi and 
t:P~lish versicns) published in Nctificaticn No. G.S.ft. 991 
jn ~zette cf India dated the 15th September, 1973. 

(iv) The Delhi Sikh Gurdwaras Rules, 1973 (Hindi and English 
version'S) published in Nctificaticn No. F. 18(15)1'l3-J"udl. in 
Delhi Gazette dated the 27th SeptemPeJ',· ~973. 

(b) A statement shcwin~ reasons fcr delay in laying the above 
Netificaticns. 

(4) A copy of Annual Report (Hindi version) of the Press Council 
of India for the year 197~, under sectien 18 ef the Press Coun-
cil Act, 1965. 
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5. Report of Committee on Private Members' Bills and ResolutiOllS 
Shri G. G. Swell presented the 'ibirty-thiro Report of the Com-

mittee on Private Members' Bills and Resolutions. 

6. Motion of No-confidence in the Council of Ministers 
, The Speaker asked those Members who were in favour of leave being 

granted to Shri Jyotirmoy Bosu to make a motion of No-confidence in 
the Council of Ministers to rise in their places. As not less than fifty 
Members rose, the Speaker declared that leave was granted and the 
motion would be taken up at 2 P.M. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 
Shri Jyotirmoy Bosu moved the following motion:-

"That this House expresses its want of confidence in the Council 
of Ministers." 

The following Members took part in the debate:-
(1) Shri B. R. Bhagat 
(2) Shri H.. N. Mukerjee 
(3) Shri N. K. P. Salve 
(4) Shri Atal Bihari Vajpayee 
(5) Shri Chandrajit Yadav (Speech unfinished). 

The discussion was not-concluded . 

• 7. Statement by Minister 
The Minister of Parliamentary Affairs made a statement that the 

Business Advisory Committee at its sitting held on the 21st November, 
1973, had decided that Lok Sabha would sit till 8 P.M. on Thursday, the 
22nd November, 1973 for disposal of No-confidence M~tion . 

•• 8. Personal Explanation Under Rule 357 
Shri L. N. Mishra, Minister of Railways, made a personal explana-

tion in regard to certain remarks made about him by Shri Jyotirmoy 
Bosu in the House. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 22nd November, 

1973) 

·Made at 4.30 P.M. 
··Made at 5.46 P.M. 

1251 
MGIPND-LS 1-2148 (D) LS-21-11-73-810. 

S. L. SHAKDHER, 
Secretary-General. 



( LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proc~] 

Thursday, November 22, 1973IAgr8hayana 1,,1.&95 (Sake) 

No. 311 
11.03 A.M. II 

1. Starred QuestioDS 
Starl'ed QuestiolW Nos. 151, 163, 165, 166, 170, 171'. 173 were orally 

answered. Replies to remaining questions were 'laid OD 'the Table, 

2. Unstarred QUestiOns 
Replies to Unstarred Questions Nos. 1603-1624, 16~1635 1637-

1660, 1562-1691, 1693-1771 and 1773-1802 were laid on the Tabie. 
- ~ ~rs Laid on the Table' ' 
~ . The following papers were laid on the Table:-

(1) A copy each of the following Noti1i~tioDl (Hfm:liUd English 
versions) under section 185 of the Navy Act, I9D'1: ..... 

(i) The Navy Leave (First Amendment) Regulations, It'l3, pub. 
lished in Notification No. S.R.O. 258 ' in Gazette of fadia 
dated the 29th September, 1973. " ' 

(ii) The Navy Leave (Second Amendment) Re..,uaticma, 1", 
published in Noti1ication No. '8.ao. 283 in Gazette of India 
dated the 13th October, 1973. ' " 

(iii) The Navy Leave (Third Amendment) Replad"', 1973, 
published in Notification No. S.R.O. 296 i~ G~tte of lDeIia 
dated the 27th October, 1973. 

(2) (i) A copy of the Orissa Industrial Establilhments (National 
and Festival) Holiday Rules, 1972 (HiDdi ,anel English ver. 
sions) published in Notification No. S.R.O. 157 in Orissa 
Gazette dated the 9th March, 1973 under SUb-seetlOD (3) of 
'Section 12 of the Orissa Industrial Establishments (National 
and Festival) ~olidays Act, 1969, read. with ~ (c) (iv) 
of the prciclaniation dated the 3rd March, 1973 issUed by the 
President in relation to the State of Orissa. 

(it) A statement (Hindi and EpgUsh versions) show'" reuona for 
delay in laying the above Notification 

(3) (i) A copy of the Coal Mines Labow:, H=,~a General 
Welfare Fund (Telephone. Operators) ,~ " 'nt Rules, 

(P.T.O. 
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1973 (Hindi and Engli3~1 versions) published in Notification 
No. G.S.R 502 in Gazette of India dated the 12th May, 1973, 
issued under article 309 of the Constitution. ! 

(n) A statement (Hindi and English versions) showing reasons i -, F 
delay in laying the above Notification. ,,' 

" , \ 
(4) (i) A copy' each ot'ill~ following Notifications (Hindi ast1d 

English versions) under sub-section (2) of section 7 of the 
Employees' Provident Funds .aM Familv rension Fund Act, 
1952:-

,I ; 

(a) G.S.R. 1988 publish~4" i~ Gazette of India dated the ~th 
Dec!!ro.~er, 1971 ~dding wi,nding of thread ~nd y~p.. reehng 

',. J \'fitH~ to "SCheawe 1 'Of the said Act. . _ 
(b) G.S.R. 503 publishedjo gt,zette of India dated the 12th 

May, 1973 adding "Kalha' making industry to ~~~ 1 
ot the said Act. 

(co) The Employees' Family Pension (Third Amendment) Sche-
, _ WlB; pUbllifleti'in Notlicatlon No. G.8.B. NO in Gautte 

of Ius dated the 1st 8eRtelJl,ber, Un3 .. 
(d) The Employees' Provident Funds (~QP4. ~t' 

Scheme, 1973, published in Notification No. G.S.It.· "1039 in 
G~ (if'India· ute4 the 2ID.i september., 19'13. 

(ft) 'A statement (Hindi and English versions) showing reasonF -')r 
delay in laying the Notifications ~~~ntsd at (a) ... ""I) 
above. • 

(5) (a) A copy each of the followin~ r.rotifications (lIinc;li and 
, ,., ··.Iliali' vemiOJ:w) undel" IiJectiOn 7A of the Coal Mines Provi-

cIeJ:D-lfund; ~Uy Pensiolll and Bonus Schemes Act, 1948:-
ro I'he.(loal Mi~Bon\lS (Amer»:iment) Scheme, 1971, publish-

ed ia" N'o.tifiatiotf )lO.," G.S.R. .. in Gazette of India dated 
the 3rd April, lSi1; , 

, it).. An4hra Jtndesb'Coal Mines BOftus (Amendment) 
, iciemIri. -1., published" ifl" MltiftCa1!lon No. G.S.R. ~8 in 
Gazette of India dated. the 3rd April'" '19'1-1. 

(i;.).'IIIa J,aiptJpa. Coal ~es Bonu,,9 (~n$nent} Scheme, 
"vrz.t .. Wilhed. fa. NotIfIcation No. G.s'K.. ... in Gazette 
of India dated the 3M. April; 19111. ' 

(lv~ ... Allam Coal MiiDea lJc)nus (Alr.en~t): $cheme-, 1971. 
w1iII1aecl" m: "NatfftCatlOR No. G.S.R. 4'70, in Gazette of 
.mIBa: dSad the 3I:d' Aprift 19'Jl.. . '" 

'~~' JftD.~~v,id"llt" F~d (p,trst, Amendment) ." ",' 1tl~ .. p. u' lieq. ~ Np~fl~ .. tion. No. G.H, 1006 in 
"_ ., ,,' b~!,~" .,,_" '~ihe: lOith.. JQl~ 197h 

(vi) The AncIIIft· Pradel1\ C-oaJ Mines Provident Fund (First 
~~~eAt). SMe~ IMl~ ~~~~: in, Nottft~ti(JIL. No. 
(is.W.' 100.",b).. ~ qf]n~ d.ted:~t lO!th Juljl, 1971. 

(~~~~1~ G~t~,of.IncU!, da~"the 27~ 
", .' ". , 8: . ~~(5~:in:\:~t!:~~r.i~94a~Otifi~ 

'j: -r: ,J i 1".u.. ~.; _., i 



'. " ,p ~ " 
(viii) .n. Ooal Kina lPr<l)vlcient Fuijd ·~Dd. :~endment) 

Scheme, 1971, published in Notification No. G.S.R. 1814 in 
Gazette of India da*l lftJe 4th lJfcembfm, tW1i. 

fix) :The Andhra 'Pradesh 'Coal :Mi'R~' ProVident F.tmd .. ':(~D:d 
A~eHt) 'Sc'heme, 1m, pu'b'fisfted in. NQ.tlftcation .lf9. 
O.S.R. l'a'tS in Gamteof India "da~d the 4th n~r, 
1971. 

(x) 1'he ltajasthan COll,! ~ines Pr6~'den:t~* .. '~~rst ~n4-
m.~rit} ~m.e, lt71, published in .NotiWc~bon, . !fo: 'G:S.ft. 
1816 in Gazette of 1n4m 'dated the 4th neCe~ber, 1t'71. 

(xi) The N~yveli, Coal Mines Provident Fun,d (First Amena-
ment) Scheme, urn, publi$h\!d . in Noti,ficatibD. No. G.B.R. 
1817 in Gazette of In(fia dat~ t:h~ 4th. Deceft1ber, 19T!. ' 

(;til) The Coal MineS Pro'Vident F'tlhd (Third, Ariie-hdment) 
Scheme, 1971, pubhhed in Notification No. G.S.R. 1989 
in Gazette of India dated the 25th Decerb:ber, 19'11. 

(xiii) The Coal Mines Provident Fund (t'oUrlh AmeMment) 
Scheme; 1971, publish.ed ,in Notification !'lo. O.S.R. 52 in 
Gazette ot Inwa dated the 1st January, 1972. 

(xiv) The Andhra Pradesh Coal Mines Provident. Fund (Third 
Amendment) Scheme, 1971, publfshed in NctifteatIoh; No. 
G.S.R. 53 in Gazette of India dated the 1st JSnuary, 1972. 

(xv) The Rajasthan Coal Mines Provid~t :fund (Second Amend-
ment) Scheme, 1971, published in Nottfi~a1io'rl No'. ci.S.R. 54 
in Gazette of India dated the 1st Ja'irulitY, 1972. 

(xvi) The Neyveli Coal Mines Provident Fund (Second Amend-
ment) Scheme, 1971, published in Notiftcatiori .. No. G.S.R. 
55 in Gazette of India dated the &1! January, 1972. 

(xvii) The Coal Mines Provident F'und. (TlUrd, A.mendinent) 
Scheme, 1973, published in Notification No. G·.S~R. 9'76 in 
Gazette of India dated the 8th Sep1iember; 19'r3~ 

(xviii) The And~rll 'fradesh C~al Mi~~ Provid~nt ~nd.(Third 
Amendment)' Sch~nb!', ~m, pubbshed in Noti1ication' No. 
G.S.B.{ 977 in Gazette of India dated the 8th September, 
19'13: . 

(xix) The Rajasthan Coal Mines Provident Fund (Third, AlUeDd.:. 
ment) Scheme, 1973, published in Notification No. ,G.s.a 
978' in Guette of India dat~d the 8th' ~pteiliber, 1919: 

(xx) The Neyveli Coal Mines Provident Fund (Third Amend-
me~t) ,Scheme, 1973, published in Notification No. G.S.R. 
ftIj'in·Gatette of Ill'::Iia dated the 8th September, 1973. 

('6) A statement (Hindi and English versions) showing reasons 
for delay in laying the Notifications mentioned at (i) to (xvi) 
of item (8) above. 
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t. Qovel'llllUmt BlU--Introdueed. 
The Indian Railways (Second Amendment) Bill, 1971. 

5. Personal Explanations U.Dder Bule 357 
(i) Shri Atal Bihari Vajpayee made a personal explanation about 

ceri#in remarks made by Shri Chandrajit Yadav in the House on the 21st 
November, 1973, in respect of torch-light procession taken out in Delhi 
on the 15th August, 1972. 

(il)· Shri D. P. Dhar, Minister of Planning, made a personal explana-
tiOll in regard to certain remarks made about him by 8hri Jyotirmoy 
Bosu in the House on the 21st November, 1973. 
e. Motion of Non-eonfidenee in the Council of MiDi.ters 

Discussion on the following motion moved by Shri Jyotirmoy Boau 
on the 21st November, 1973, continued:-

"That this House expresses its want of confidence in the Council 
of Ministers." . 

The following Members took part in the debate:-
(1) Shri Chandrajit Yadav 

(Lok Sabh~ adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
(2) Shri S. A Shamim 
(3) Shri Priya Ranjan Das Munsi 
(4) Shri Era Sezhiyan 
(5) Shri Y. B. Chavan 
(6) Dr~ :J{.arni. Singh 
(7) Shri Anant Ptasad Sharma 
(8) Shri Shyamnandan Mishra 
(9) Shri Jagjivan Ram 

(10) Shri H. M. Patel 
(11) Shri~. K. L. Bhagat 
(12) Shri Samal'1 GUha 
(13) Shrimati Maya Ray 
(14) Shrimati Indira Gandhi 
(15) Shri Jyotirmoy Bosu (by way of reply). 

On the .motion the· House divided, Ayes 53; Noes 247. The motion 
was accordingly negatived. '..... II" 

8.50 P.M. 
(Lok Babha .. adjourned till 11 A.M. on Friday, the 23rd November, 1973) 
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LOJ[ SABRA. 

BULLETIN-PART I 

[Brief Record of Proceedi~gsj 

Friday, November 23; 1973IAgra"hayana 2, 189& (Saka) 

No. 3U 
11.04 A.M. 
1. Starred (luestiODB 

Starred Questions Nos. 184, 185, 187, 19& ami 193-195' 'm:re orally 
answered. Replies to remaining questions were laid on the Table. 

Z. Unstarred Questions 
,Replies to UnGtarred Questions Nos. 1808-1807, 1809-1881, 1833-

1939, 1941 and 1943-2002 were laid on the Table. 

3. CaIUng A,ttentioll: 
Shri R. K. Sinha called the attention of the Minister of Petroleum and 

Chemicals to the reported directive issued by the Federation of All 
India Petroleum Traders to its members not to purchase petrol from 
oil companies and steps taken to avert the crisis. 

The Minister of Petroleum and Chemicals made a statement in regard 
thereto. 

4. Queifion of Prlvilep 
The Speaker informed the House that in connection with a complaint 

made by Shri Shiv ShanJtar Prasad ,Yadav and the. question of privilege 
$Ought to be raised' by Shri Madhu Limaye on the 1fJth and 20th Novem-
ber, 1973~ regarding non-intimat!on to the Speaker of tlhe arrest and 
release of Shri Shiv Shankar Prasad Yadav, M.P., the Ministry of Home 
A1f'airs had fOrWarded a copy of telegram. dated the f8t,!! OCtobE!r, 1973, 
from the Sub-Divisional Officer, Khagaria, addressed to tne Speaker, 
intimating about the arrest ~d: release,q~ th:e,~ember on the 1.8t~~to­
ber, 1973 and copy of letter dated' the 18th ~ovember. 1m tecelvedfro~ 
~ Government of Bihar giving particulars of the despatch of tae said 
telegram. on, tile 18th October, 197a. 

The Speaker observed that as the telegram in: queatmn was l\Ot receiv-
ed by him, necessary enquiries were beinR made from the ,postal 
anlthorltiei. 
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5. Papen Laid on the Table 
The following papers were laid on the Table:~ 1--' 

(1)- A copy of Notification No. G.S.R. 1022 (Hindi and English;.,,! 
versions) published in Gazette of India dated. the 22nd Sep-,_ 
tember 1973 containing erratum to NotificatIon No. G.S.R. 
1455 d~ted the 1st October, 1971, under section 51 of the 
Finance (No.2) Act, 1971. 

(2) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 417(E) and 418(E) published in Gazette of India 
dated the. 1st September, 1973 together with an explanatory 
memorandum. 

(U) G.S.R. 487(E) published in Gazette of India dated the 3rd 
November, 1973 together with an explanatory memorandum. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under section 14A of the Aircraft Act, 1934:-

(i) The Aircraft (Sixth Amendment) Rules, 1973, published in 
Notification No. G.S.R. 1112 in Gazette of India dated the 
6th October, 1973 together with an explanatory note. 

(it) The Aircraft (Fifth Amendment) Rules, 1973. published in 
Notification No. G.S.R. 1113 in Gazette of India dated the 
6th October, 1973 together with an explanatory note. 

(iii) The Aircraft (Seventh Amendment) Rules, 1973, published .,. 
in Notification No. G.S.R. 1172 in Gazette of India dated the 
27th October, 1973 together with an explanatory note. 

(4) A copy of the Coffee Board Servants (Conduct) Amendment 
Rules, 1973 (Hindi and Engli:$h versions) published in Notifica-
tion No. G.S.R. 1067 in Gazette of India dato1 the 29th Sep· 
tember, 1973, under sub-section (3) of section 48 of the Coffee 
Act, 1942. 

(5) A copy of the Certified Accounta (Hindi and English versions)' 
of the Coffee Board for the year 1971-72 and the Audit Report 
thereon. 

(\» A copy of the Errata (Hindi and English versions) to the 
Annual Report of the Cardamom Board, for the year 1971-72. 

(7) A copy of the Errata to the Audit Report of the Cal\.iamom 
Board for the year 1970-7l. 

6. Statement reprding Government BUSinesA 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencin2 the 26th November. 1973. 

'I. Statement by Minister 
The Deputy Minister of Home Affairs made a statement regarding 

the death of a Harijan satyagrahi of Hllryana on the 10th November 
1973 in a hospital at Aligarh. .• 
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8. Motion 
Shri K. R. Ganesh moved the following motion=-

"That the debate on the motion 'that the Bill furthe,r to amend the 
Income-tax Act, 1961. the Wealth-tax Act. 1957, the Gift-tax 
Act, 1958 and the Companies (Profits) Surtax Act, 1964 and 
to provide for certain related matters, be taken into considera-

tion' which was adjoume~ on the 14th November. 1973, be re-
sumed now." 

The motion was adopted. 
(Lok Sabha adjourned at 1.20 P.M. and re-assembled at 2.20 P.M.) 

9. Government Bill-Amendment for Reference to Select Committee 
Adopted / 

The Direct Taxes (Amendment) Bill, 1973 V 
Further consideration of the motion for consideration of the Bill and 

the amendment thereto moved on the 13th November, 1973, was taken 
up. 

The amendment for reference of the Bill to Select Committee moved 
hy Shri Era Sezhiyan was withdrawn by leave of the House. 

The following amendment for reference of the Bill to Select Com-
mittee moved by Shri K. R. Ganesh was adopted:-

"That the Bill further to amend the Income-tax Act, 1961, the 
Wealth-tax Act. 1957, the Gift-tax Act, 1958 and the Com-
panies (Profits) Surtax Act, 1964 and to provide for certain 
related matters, be referred to a Select Committee consisting 
of 30 members, namely:-. 

(1) Shri Bhagwat Jha Azad 
(2).5hri Onkar Lal Berwa 
(3) Shri Raghunandan Lal Bhatia 
(4) Shri M. Bheeshmadev 
(5) Shri G. Bhuvarahan 
(6) Shri Narendra Singh Bisht 
(7) Shlri Somnath Chatterjee 
(8) Shri Y. B. Chavan 
(9) Shri S. R. Damani 

(10) Shri B. K. Daschowdhury 
(11) Shri D. D. Desai 
(12) Smt. Marjorie Godfrey 
(13) Shri Dine-:'1 Chandra Goswam{ 
(14) Shrl Samar Guha 
(15) Shri Shyam Sunder Mohapatra 
(1S) Shri Kartik Oraon 
(17) Shri D. K. Panda 
(18) Shri H. M. Patel 
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(19) Shri Ramji Ram 
(20) Shri N. K. P. Salve 
(21) Shri N. K. Sanghi 
(22) Shri Vasant Sathe 

(23) Shrimati Savitri Shyam 
(24) Shri Era Sezhfyan 
(25) Shri C. K Jaffer Sharief 
(26) Shri Shiv Kumar Shastri 
(27) Shri Somchand Solankl 
(28) Shri MAdtfi SUdatsanaft'l 
(29) Shri K. P. Unnikl'ishnan; and 
(30) Shri K. R. Ganesh 

witli ~tnJctions to reporl by the last day of the first week 
of the next session." 

1a. Motion 

Discussion on the following rootion moved by Prof. $: NitroI' Hasan 
on the 19th November; 1973, continued:-

"That this House do consider the Annual Reports of the University 
Grants Commission for the years 1-97()";71 and 1971-72-, laid on 
the Table of the House on the 1st June, 1972 and 13th August, 
1973, respectively." 

The following Members took part in the debate:,-,-
(1) Shri Anant Prasad Dl1usia 
(2) Shri Ram Shekhar Prasad Sin,gh 
(3) Shri Madhu Dandavatp 
(4) Shri Dinesh Chandra Goswami (Sp~ech unfinished). 

The discussion was not concluded. 

11. Motion regarding Thirty-third Report of COlldit1ttee oft P:ii\rate Mem-
bers' Bills and Resolutions 

Shri S. D. Soma'3undaram moved: the fOllowing ril'otiori~-
"Th!J.t this House do agree with the ThirtY-third Report of the 

Committee on Private Members' Bills anid :Resolutiohs present-
ed to the House on the 21st November, 19'fa." 

The motion was adopted. 

12. Private Member's Resolution-DeI{atked 
Shri Shyamnandan Mishra conclu'ded Hia: speeen on: t:tte following 

Resolution moved by him on the 31st ~us~ 1973:..;./,,-
"This House resolves that a convention be eslab1itffled; that the 

Government should resign if it fa;il8" to: fu-lfll the following 
basic prpgramme: 

(i) growth in nl\tional income at 7 per cent per annum; 



(ii) powth in per capita ineotne of those 'below poverty line at 
• 7 per cent per annum; , ;. 
~ (iii) growth in agricultural production ·at 5 per cent per annum; 

(tv) ,g.rowtb in ,industrial production at 10' per· ·cent per ,annum; 
• "11 ',I ',.:' '; 

(v) to contain price rise within a limit of 5 Per cent per annum; 
and 

(vi) to generate employment opportw1ities at least to take care 
of the addition to the labour force each year." . ~ 

Two amendments were moved by S~ri R. V. Bade. 
The following Members took part in the debate=-

(1) Shrl Nawal Kishore Sharma 
(2) Shrl Somnath Chatterj~e 
(3) Shr~ Chapdul8l <;:hanclr.akar 
(4) Shri Ramavatar ShaStri ,. 

.', 

.. -

(5) Shri S. N. Sinlh 
(6) Shri R. V. Bade 
(7) Dr. Henry Austin 
(8) Shri P. G. Mavahllik~r 

:". ',: 

(9) Shri Po Rangtna~ Shenoy 
(10) Shri E. R. KJ'islinan 
(U) Shri B. R. Shukla 
(12) Shl-i Ramkanwar 
(13) Shri Nathu Ram Ahirwar 
(14) Shri Madhu Limaye 
(15) Shri K. Narayana 'Rao 
(16) Shri Anadi Charan Das 
(17) Shri K. R. Ganesh 

." Shri Shyamnandan Mishra replied to the debate. 
Both the amendments moved were negatived. 
The Resolution was also negatived. 

13. Private Member's Resolution-Under Consideration 
Shri D. K. Panda moved the following Resolution:-

f 
i'> ,. 

"Having noted the welco~e change in the international altuation 
and the growing urge among the Asian peoples, this House is 
of the opinion that Indial along with other friendly nations, 
should take neceBl!lllry initiative for creating a system of col-
lective security in Asia on the basis of the principles of the 
U.N. Charter, peaceful co-existence and the Bandung Declara-
tion, in order to-

(1) consolidate their independence and attain economic indepen-
dence; 

1280 : .. ' ,j" ',I') I 
W~T.p., 



(it) safeguard the peace and security in the Asian region; 
(iii) develop their struggles against the forces of imperialism. 

and neo-colonialism.; and 
. (lv) promote in full measure the mutual eOaoOperation among the 

Asian nations for rapid economic development and social 
progress. " 

His speech was not concluded. 

1~ Statement by Minister 
The Deputy Minister of Home Affairs made a statement regarding 

water supply position in Delhi. 

15. Ralf-AD-Rour DiIcuuion 
Shri Samar Guha raised a half-an-hour discussion on pobtts arising 

out of the answer given on the 12th November, 1973 to Starred Question 
No. 4 regarding procurement and distribution price of foodgrains. 

Shri Annasaheb P. Shinde replied to the discussion. 
6.30 P.M. 
(Lore SAbha adOounaed tiU 11 A.M. on MondcIlI, the 26th Nooembet", 1978) 
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BUI;.t.ETI.N-PART I 
[Brief Record of Proceedingsl 

Monday, November 26, 1973lAgrahayana 5, 1895 (Saka) 

No. 313 
11.00 A.M. 
1. Starred QUefitiou 

Starred Questions Nos. 207, 211, 212 and 217 were orally. answered. 
Replies to Starred Questions Nos. 201-206, 208; 210;U3; 215-216 
and 218-220 were laid on the Table. 
2. UIUi!~ed Que$tiOIl$ 

Replies to Un-starred Questions Nos. 2003-2040 and 2042-2202 were 
laid on the Table. 
3.Papen Laid OD tile Taltle 

The following papers were laid on the Table:-
(1) A copy of tQ.e Andh,ra Pradesh Mu.nicipalities (Amendment) 

A~t, 1973(Presidel.lt'~ Act No. 16 of 1973) (Hindi and En:glish 
versions) p:ui;>li$he4, in Gazette of India dated the 28th Septem-
ber, 1973 under ~ub-sectlon (3) of section 3 of the Andhra 
Prade.3h· State .Legislature (Delegation of Powets) Act, 1973. 

(2) A copy of Notification No. S.R.O. 771173 (Hindi and English ver-
sions) published in Orissa Gazette dated the lath ~~t, .1~'l3, 
making certain amendment to the Orissa Motor ~ehicles 
(Taxatio;n 9f Pa,sseng~rs) Rules, 1_ under sub-section (3) 'of 
section 23 of the Or~ssa ~otor VehicleS (Taxation of Pasaen~ 

gers) Act, l~J read with clause (c) (iv) of the Proclamation 
dated the 3rd March, 1973, iss\led by the President in relation 
to the State of Orissa. 

(3) (i) A copy of the Indian Merchant Shipping (Medi-ealExamt-
~tion) Amendment Rules, 1972 (Hindi and English versiOt1*) 
published'iil Notification No. G.S.It. 702 in Gazette of. ~ndia 
elated the 10th June, 1972, under sUb-section (3)' ofsectlon 458 
of the Merchant Shipping Act, 1958. 

eii) A stat~nlent. (Hindi and Engl~ ve.rsions) showing reasons for 
. delay 10 laymg th.e above Notification. 
(4) A copy of Notification No. G.S.R. 44~:(E) (Hindi and English 

versions) published in Gazette of India dated the 15th SC-
ber, 1973, under sub-section (1) of section 12A of tbe--
tial Commodities Act, 1955. 

[p.T.O. 
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,. ., . . '... 
(5) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Inter-Zonal Wheat and Wheat Products (Movement 
Control) Third Amendment Order, 1973, published in Noti-
fication No. G.S.R 4"63(E) in Gazette of India dated the 1st 
October, 1973. 

(ii) The Roller Mills Wheat Products (Ex-mill) Price Control 
(Amendment) Order, 1973, published in Notification No. 
G.S.R 490(E) in Gazette of India dated the 7th November, 

1973. 

(iii) The Delhi Roller Mills Wheat Product (Exmill and Retail) 
Price Control (Amendment) Order 1973, published in Noti-
fication No. G.s.a 491 (E) in Gazette of India dated the 7th 
November, 1973. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under Bub-section (2) of section 63 of the Wild Life 
Protection Act, 1972:-

(i) The Wild Life (Stock Declaration) Lakshadweep Rules, 1973, 
published in Notification' No. G.S.R 482(E) in Gazette of 
India dated the 1st November, 1973. 

(ii) The Wild Life (Transactions and Taxidermy) Lakahadweep 
Rules, 1973, published in Notification No. G.S.R. 483(E) in 
Gazette of India dated the 1st November, 1973 . 

./' (7) A copy of the Report of the Krishnaswamy Inquiry Commis-V sion into the Suryapet Liquor Tragedy together with 
memorandum on 'Action Taken' on the Report, under sub-
section (4) of section 3 of the Commissions of Inquiry Act, 
1952, read with clause (c) (iii) of the Proclamation dated the 
18th January, 1973 issued by the President in relation to the 
State of Andhra Pradesh. 

4.. Messace from Bajya Sabha 
Secretary-General reported a message from Rajya Sabha that at its 

sitting held on the 22nd November, 1973, Rajya Sabha agred without any 
amendment to the Textiles Committee (Amendment) Bill, 1973, passed 
by Lok Sabha on the 13th November, 1973. 

5. Motio. for Election to Committee 
Shri S. B. P. Pattabhi Rama Rae moved the following motion:-

"That the members of this House do proceed to elect in the manner 
required by sub-rule (3) of rule 254 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, one member from 
among themselves to serve as a member of the Joint Com-
mittee on Offices of Profit for the unexpired portion of the 
term of the Committee vice Shri Dharnidhar Basumatari 
resigned from the Committee." 

The motion was adopted. 



i. Matter Uader alii. 377 
f " Shri Naraingh Narain .Pandey raised matter regarding the action 

taken by the Government on the report of Bhargava Commission on 
· ... sugar nationalisation. 

, . 

The Minister of State for Agriculture made a statement on the subject 

'1. Statement by Minister 
The Minister of Tourism and Civil Aviation made a statiament re-

garding lock-out in Indian Airlines. The Minister also laid on the Table 
a copy of the temporary schedule of Indian Airlines services. 

8. Motion 
Discussion on the follOWing motion moved by Prof. S. Nurul Hasan 

on the 19th November, 1973 continued:-
"That this House do consider the Annual Reports of the University 

Grants Commission for the years 1970-71 and 1971-72, laid on 
the Table of the House on the 1st June, 1972 and 13th August, 
1973, respectively." 

The following Members took part in the debate:-
(1) Shri Dinesh Chandra Goswami 
(2) shri N. Sreekantan Nair 
(3) Shri Shibban Lal Saksena 
(4) Shri S. N. Singh 
(5) Shri M. M. Joseph 

(Lok Sabha adjourned at 1 P.M. and re-,.embled at 2.05 P.M.) 
(6) Shri Shyam Sunder Mohapatra-"/ 
(7) Shri S. D. Somasundaram 
(8) Shri Chandrika Prasad 
(9) Shri S. M. Banerjee 

(10) Shirl Rudra Pratap Singh 
(11) Shri Bhaoosahaib Dhamankar 
(12) Shri Rajdeo Singh 

Prof. S. Nurul Hasan replied to the debate. 

t. Gov81"llJDellt BW-Under Consideration 
The Press Council (Amendment) Bill, 1973 

The motion for consideration of the Bill was moved by Shri 1 It. 
Gujral. 

The following Members took part in the debate:-
(1) Shri Ramavatar Shastri 
(2) Shrl Rudra Pratap Singh 
(3) Dr. Laxminarayan Pandeya 
(4) Shri Chandulal Chandrakar 
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(5) Shrl J. Matha Gowder 
('6) Shri N. Tombi Singh 
(7) Shri Shyamnandan Mishra 
(8) Shri Vikram Mahajan 
(9) Shri Madhu Limaye 

(10) Shri Priya Ranjan Das Munsi 
(11) Shri Ananlrao Patil 
(12) Shri P. G. Mavalahkar (Speech unfinished). 

The discussion was not concluded. 

10. Half-An-Hour DiscussiPll 
Shri Vayalar Ravi raised a half-an-hour discussion on points arising 

out of the answer given on the 13th Novembe', 1973 to Unstarred. Ques-
tion No. 289 regarding foreign experts working in the Cochin Division 
of F.A.C.T. 

Shri Shah Nawaz Khan replied to the discUlision. 

6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 27th Novel!lber, 1973) 

CORRIGENDA 

S. L. SHAKDHER, 
Secretary-General. 

(1) In Bulletin Part I, dated November 21, 1973-
Page 1248, paragraph 2, line 2, 
for "1447, 1449" read 111455, 1457" 

(2) In Bulletin Part I, dated November 23, 1973-
Page 1256, paragraph 2, line I, 
for 111833" read "1883" 

NmPNi>-LS 1-2236 (D) LS-26-11~73-810. 
~ 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, November 27, 19731Agrahayana 6, 1895 (Saka) 

No. 314 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 221,224,227 and 231-234 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2203-2238, 2240-2277, 2279-

2289, 2291-2298, 2300--2320, 2322--2331, 2333-2343, 2345--2352 and 2354--
2402 were laid on the Table. . 

3. Messqes from Raj,a Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-
(i) That at its sitting held on the 21st November, 1973, ltajya 

Sabha passed the Payment of Bonus (Second Amendment) 
Bill, 1973. 

(ii) That at its sitting held on the 26th November, 1973, Rajya 
Sabha. agreed to the amendments made by Lok Sabba on the 
15th November, 1973, in' the Authorised Translations (Central 
Laws) Bill. 1972. 

(iii) That at its sitting held on the 26th November, 1973, Rajya 
Sabha agreed to the amendment made by Lok Sabha on the 
19th November, 1973, in the Homoeopathy Central· Council 
Bill, 1973. 

4. Bill Passed by Rajya Sabba-Laid on tile Table 
Secretary-General laid on the Table the Payment of Bonus (Second 

Amendment) Bill, 1973, as passed by Rajylt Sabha. 
5. Matter Under Rule 377 

Shri Madhu Dandavate raised matter regaMing laying on the Table 
of Lok Sabha the Administrative Report of the Monopolies and Restric· 
tive Trade Practices Commission for the year 1972. 

The Minister of Law, Justice and Company Mairs made a statement 
on the subject. 

[P.T.O. 
1266 



8. GovenuaeBt Bill-Passed 
The Press Council (Amendment) Bill, 1973 

Discussion on the motion for consideration of the Bill moved on the 
26th November. 1973, continued. 

The following Members took .. part 1n the debate:-
(1) Shri P. G. Mavalankar 
(2) Shri Balakrishna Vettkanna Naik 
(3) .Shri Md. Jamilurrahman 
(4) Shri D. Deb 

(Lok Sabbs adjearIred ·at 1.05 P.M. and re-assetnbledat 2.05 P.M.) 
(5) Shri Y. S. Mahajan 
(U) Shri Paripoornanand Painuli 
(7) Shri P. Ranganath Shenoy 

Shri I. K. Gujral replied to the debate. 
The motion ·for ·consideration was adopted and clau'3e-by-e'lause consi-

deration of the Bill was tlden up. 
Clauses 2 and 3 were adopted. 
Clause 1, the lilnactina Fommla sndthe Lon,g Title wer.e .Iso~d. 
·Tbe motion that the Bill be passed was moved by Shri I. K. Gujral. 
The following Members took part in the debate:-

(1) Shri Madhu Limaye 
(2) 'Shri Anantrao Patil 

.(3) Shri Manoranjan Hazra 
(4) Nlau11l1la 'Ishaque Sambhali 
(5) Shri N. K. P. Salve 
(6) Shri I. K. ~ujral 

The maticm w.as adopted and the .Bill was PHIed. 
'. 

'1. Government Bill-Under Consideration 
The IDa1ian Railways (Second:Amendmenf) Bill,1973 

nae motion for consideration of the Bill was movec1 by Shri Mohd. 
Shaft Qureshi. 

The following Member. '1:. part in 'thelleDa~:­
..(1) Shri Mohammad IWdlil 
(2) Shri M. C. :Baga J 
(3) Shri Sarjoo Pandey 
(4) Shri Dinesh C~ndra Goswami 
(5) .shriR. R. Shanna 
(6) Shri P. Ranganath Shenoy 
~7) Shri J. Matha Gowder 
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(8) Shri N. Tombi Singh 
(9) Shri Madhu Dandavate 

(10) Pandit D. N. Tiwary 
(11) ShXi Ramkanwar 
(12) Shri Bhagwat Jha Azad (Speech unfinished). 

The discus3ion was not concluded. 
8. Discussion Under Rule 193 

Shri S. M. Banerjee raised a discussion on the statement made by the 
Minister of Communications and Tourism and Civil Aviation in the House 
on the 26th November, 1973 regarding lock-out in Indian Airlines. 

The following Members took part in the debate:-
(1) Shi'i Narain Chand Parashar 
(2) Shri Mohammad Ismail 
(3) Shri Vasant Sathe 
(4) Shri Hukam Chand Kachwai 
(5) Shri Bhagwat Jha Azad 
(6) Shri Tha Kiruttinan 
(7) Shri Dinesh Chandra Goswami 

Shri Raj Bahadur replied to the d:scussion. 
6.35 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednelday, the 28th November, 

1973) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, November 28, 1973!Agrahayana 7, 1895 (Saka) 

. No. 315 
11.01.A.M. 
1. Starred Queadoaa 

Starred Questions Nos. 242-249 were orally answered. Replies to 
'remaining questions were laid on the Table. 

2. Unstarretl Qu_tlons 
Replies to Unstarred Questions Nos. 2403-2446, 2448--2468, 2470-

2473, 2475-2506, 2508-2512, 2514-2519, 2522-2531, 2533; 2534; 2536-
2547, 2549-2572, 2574-2577, and 2579-2602 were laid on the Table. f 

I ~ A statement by the Deputy Minister of Home Affairs (i) correcting 
. the reply given on the 1st August, 19'73 to Unstarred Question No. 1582 

regarding grant of pension to freedom ftghters amongst Members of 
Parliament and State Legislatures; and (il) 'giving reuons for delay in 

" 

correcting tbe reply was also laid on the Table. ' 

3. Calting Attenti. 
Shri R. K. Sinha called the attention of the Minister 'of Railways to 

the reported collision between a police truck and a passenger train at an 
unmanned level crossing near Dwarkaganj in Sultanpur as a result of 
which 8 PAC personnel were killed and 20 ott~t'8 injured. 

The Minister of Railways made a statement in regard thereto . 

.t. Papers Laid en the Table 
The following paper.:; were laid on the Table:-

(1) A copy of Notification No. S.O. 449(E) (Hindi and English 
versions) published in Gazette of India dated the 29th August, 
1973, under sub-sectiBn (3) of section 139 of the Border 
Security Force Act, 1968. 

(2) (a) A copy each of the following Notifications (Hindi and 
. English versions) under sub-section (2) of ,ectiQn 3 of the All 
India Services Act, 1951:-

(i) The Indian Police Service (Fixation of Cadre Strength) 
Fourth Amendment Re~ulation8, 1972, published in Notifica-
tion No. G.S.R 599 in Gazette of India dated the 20th May, 
~72. . 
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(ii) The Fourth Amendment of 1972 to the Indian Police Ser-
vice (Pay) Rules, 1954, published in Notification No. G.S.R., 
600 in Gazette of India dated the 20th May, 1972. ' 

(iii) The Fifth Ameocbne.nt of, 1972 to the Indian Police Servi~. 
(Pay) Rules, 1954. pu'blished' in Notification No. G.S.R. lJ6 ... 
in Gazette of India dated the 10th June, 1972. 

(iv) The Indian Police Service (Fixation of Cadre Strength) 
Fifth Amendment Regulations, '1972, published in Notifica-
tion No. G.S.R. 663 in Gazette of India dated the 10th June. 
1972. 

(v) 'The Indian Police Service (Fixation of Cadre Strength) Sixth 
Amendment Regulat1on3. 1972, publtshed in Notification 
No. G.S.R. 741 in Gaitette of India dated the 17th June, 1972. 

(vi) The Sixth Ameoome,t of 1972 to the Indian Police Service 
(Pay) Rules, 1954, published in Notifi~ion No .. G.S.R 742 
in Gazette of India dated the 17th June, 1972. 

(vii) The Eighth Amendment of 1972 to the Indian Police Ser-
vice (Pay) Rules, 1954, published in Notification No. G.S.R. 
844 in Gazette of Ind'a dated the 22nd July, 1.72. 

(viii) The Indian Police Service (Fixation of' Cadre Strength) 
Seventh Amendment Regulations, 1972. published in Noti-
fication No. G.S.R. 84.'1 in Gazette of India dated the 22nd 
July, 1972. \ 6 

(Ix) The Indian Police Service (Fixation of Cadl'e Strength)'" 
, Ejghth Amendment Regulations, 1972, published in Notifica-
tion No.G.S.R. 48 in Gazette of India dated the 20th 
January, 1973; 

(x) The Indian Police Service (Fixation of ,Cadr.e ' Strength) 
Fifth Amendment Regulations, published in Not;fication No. 
G.S.R.' 66 in Gazette of India dated the 27th January, 1973. 

(xi) The Indian Police Serviee (Fixation of Cadre Strength) 
Eighth Amendment Regulations. 1972, published in Notiftca-
tion No. G.S.R. 89 in Gazette of India dated 'the 3rd Feb-
ruary, 1973. 

(xii) The Indian Police Service (Fixation of ,Cadre Stre~th) 
Seventh Amendment Regulations, 1972, published in Noti-
fication No. G.S.R. 144 in Gazette of India dated the 17th 
February, 1973. 

(xiii) The Fifth Amendment of 1972 to the Indian Police Ser-
vice (Pay) Rules. 19M, published in Notification No. G.S.R. 
145 in Gazette of India dated the 17th February, 1973. 

(xiv) G.S.R. 236 published in Gazette of India d~d the 10th 
March, 1973 containinl7corriJlendum to Notification No. 
O.S.R. 48 dated the 20th January, 1973. ' 

(xv) The Ind;an Police Service (Fixation of Cadre Strenlrth) 
Second Amendment Rel!ulations. 1973. 'PubUshed in Noti-
fication No. a.s.R. 259 in Gazptte of India dated the 17t~ 
March, 1973. ., 

J270 



(xvi) G.S.R. 355 published in Gazette df India dated the 7th 
April, 1973 contining corrigendum to Notification No. G.S.R. 
66 dated the 27th January, 1973. 

(;cviii) G.S.R. 358 published in Gazette of India dated the 7th 
April. 1973 containing corrigendum to Notification No. 
G.S.R. 89 dated the 3rd February. 1973. 

(b) A statement (Hindi and En'llish versions) showing reasons for 
delay in laying the above Notifications. 

(3) A coPY of the AnnuaJ Report (Hindi and English versions) ()f 
the Central Silk Board for the year 1972-73, under section 12A 
of the Central Silk Board Act. 1948. 

(4) A copv of the Indian Telegraph (Second Amendment) Rules, 
1973 (Hindi and En~lish versions) published in Notification 
No. G.S.R. 1243 in Gazette of India dated the 17th November, 
1973. under sub-section (5) of section 7 of the Indian Tele-
graph Act, 1885. 

(S) A copy of the Conclusions and Recommendations of the Pathak 
Committee on Telecommunication Capacitv Planninl( and the 
Decisions of the Government thereon (Hindi and English 
versions), 

(6) (i) A copy of the Annual Report (Part II) of the Registrar of 
Newspapers for India on Press in· India, 1972. 

(ii) A statement (Hindi and Enl!lish versionsl explaining the rea-
sons for not laying the Hmdi version of the above Report. 

5. Message from Hajya Saltha 
Secretary-General reported a messaee from Rajva Sabha that at its 

sitting held on the 22nd November, 1973, Rajya Sabba passed the Navy 
(Amendment) Bill, 1973. 
6. Bill Passed Ity Hajya Sabha-Laid on the Table 

Secretary-General laid on the Table the Navy (Amendment) Bill, 
1973, as passed by Rajya Sabha. 
7. Government BUls-lntroduced 

(1) The Burn Company and Indian Standard Wagon Company 
(Taking over of Mgnagement) Bill, 1973. 

The motion for leave to introduce the Bill move by Shri T. A. Pai 
was . opposed. The motion was adopted and the Bill was introduced. 

(2) The Alcock Ashdown Company Limited (Acquisition of Under-
takings) Bill, 1973. 

The motion for leave to introduce the Bill moved by Shri T. A. Pai was 
opposed. The motion wa', adopted and the Bill was introduced. 
8. Mauer Uader Rule 371 

Shri Madhu Dandavate raised matter regarding the reported destruc-
tion of 1500 quintals of wheat in the gC'downs of Modi Flour Mills be-
cause of Civil Supplies Department not extending milling facilities to 
Super Bazar at Delhi. 

(Lok Sabha adjourned at 1.20 P.M. and re-assembled at 2.35 P.M.) 
[p.T.C. 
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t .• Go.ven:uJleut, BlIl-Un.rCoDsWer."ion 
" ' . The Indian' Railways (Second, AIIienqroent) ,Bin. 1973 
" D,iscu:.;sion on the mot~on for cvns'deration of the., Bill moved on the 
21th Nove~ber, 1973, continued. ' , 

, , 

The following Members took part in the debate: 
fl) Shri Bhagwat Jha Azad 
(2) Shri Hukam Chand Kachwai 

'(3) Shri Va~alar Ravi 
(4) Shri Anant Prasad Sharma 
(5) Shri Shankar Dayal Singh (Speech unfinished). 

The· discussion, was not concluded. 

·10. 'Discuqien Vnller Rule 193 
Shri Samar Guha raised a discus,ion on the statement laid on the 

Table by the Minister of State for Agriculture on the 12th No.vember, 
1978 inciicatin" Government's decisions em the J.:eo.rpnisation of the 
Indiall ~uncil, of Agricultural Research in the light of t.be recommen-
dat;ons of the ICAR Inquiry Committee. 

The foiloWi~g Memben t.ook partin thejiebate:-
(1) Shri Shyam Sunder Mohapatra"; 
(2) Shri Krishna Chandra Hal~er 
(3) Shri Vasant S~the 
(4) Shri Indrajit Gupta 
,(5) Shri Inder J. Malhotra 
(6) Shrl Ata:1 Biharl Vajpayee 
(7) Shri Nathur~m Mirdha 
(8) Shri Era Sez~iyan 
(9) Shri K. Lakkappa 

(10) Shri H. M. Patel (Speech u~fini;~hed)~ 
The discussion was not concluded. 

11. Half-An-Hour Discussion 

l 

. ,Shri Jyotirmoy Bosu r.ai~ed a half-an-hour dioscussion, on poin~ arising 
out of the answer given on the 19th November, 19'13 to ·StaiTed Question 
No. 1:1)3 regaroing availability of fertilizers. 

Shri Shah Nawaz Khan and Shri Annasaheb P. Shinde repliedtctthe 
,discussion 
6.50 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thuraday, -the 2tta Nowmbert' 
1978) . 

S. L. SHAKDHEB. 
Secretary;o.eneral. 
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LoK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, November 29, 1973lAlrahayana 8, 1895 (Saka) 

No. 316 
11.03 A.M. 
1. Starred Questions 

Starred Questions Nos. 282-!65, 268 and 269 were orally answered. 
Replies to remaining questions were laid on the Table . 

. 2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2603-2668, 267~2680, 2682-

2684, 2'686-2708, 2710 and 2712-2791 were laid on the Table. 

3. CalliDa' AttentiOll 
I 

Shri S. N. Singh called the attention of the Minister of Agriculture 
to the reported warning issued about locust invasion in Rajasthan and 
other Northern States and the measures proposed to check it. 

The Minister of Agriculture made a statement in regard thereto. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Naval Ceremonial, Conditions of Service and 
Miscellaneous (Fifth Amendment) Regulations, 1973 (Hindi 
and English versions) published in Notification No. S.R.O. 244 
in Gazette of India dated the 15th September, 1973, under 
section 185 of the Navy Act, 1957. I 

(2) A copy of the Annual Report (Hindi and English versions) of 
the Development Council for Heavy Electrical Industries for 
the year 1972-73, under sub-section (4) of section 7 of the 
Industries (Development and Regulation) Act, 1951. 

(3) (i) A copy of the Apprenticeship (Amendment) . Rules, 1970 
(Hindi and English versions) published in Notification No. 
G.S.R. 61 in Gazette of India dated the 9th January 1171 
under sub-section (3) of section 37 of the Apprentice's Act' 
1001. • 

(ii) A statement (Hindi and English versions) showing reaSOllS 
for delay in laying the above Notification. 
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(4) A copy of the Coal Mines Family Pension (Second Amend-
ment) Scheme, 1973 (Hindi and English versions) published 
in Notification No. G.S.R. 1042 in Gazette of India dated the 
22nd September, 1973, under section 7 A of the Coal Mines 
Provident Fund, Family Pension and Bonus Schemes Act, 
1948. 

(5) A copy of the Employees' Provident Fund (Sixth Amend-
ment) Scheme, 1973 (Hindi and English versions) published in 
Notification No. G.S.R. 1117 in. Gazette of India dated the 6th 
October, 1973, ul'lder sub-osection (2) of section 7 of the Em-

/" ployees' Provident Funds and Family Pension Fund Act, 1952. 

V (6) A ~py of the Report (Hindi and English versions) on the fatal 
accident at Bailadila Iron Ore Project in Baster District 
(Madhya Pradesh) on the 8pl February, 1973. 

(7) (i) A copy of the Annual Report (Hindi and English versiQns) 
on the activities of the Coal Mine3 Labour Welfare Organi-
s,tion, for the year 1971-72 . 

. ('ti) A statement (Hindi and En~lish vers:ons) showing reasonl 
for delay in laying the above Report. 

5. Message from Rajya Sabha 

Seeretary-General reported a message from ~jya Sabha that at its 
sitting held on the 27th November, 1973 Rajya Sabha agreed to the 
amendments mnde by Lok Sabha on the 15th November, 19'13, in thtt 
Advocates (Amendment) Bill, 1973. 

6. ·1Iatt.F U.der Rule 377 
Shri H. N. Mukerjee raised matter regarding the alleged maltreat-

ment of politIcal prilHmers and refusal of status and other legitimate 
amenities to them in several States. 

7. Motions 
(i) Dr. Henry Al;lSti~ moved the following ~otion: 

"That this HoUle do consider the Sixth Report of the Committee 
'of Privileges presented to the House on the 1&th November, 
lln3."· 

The 'motion was adppted. 
(Ii) Qr. Henry Austin moved. the fallowina' motion:-

-That tbjs House do agree with the Sixth Report of the Committee 
of PrivileJles presented to the House on the 15th November. 
19'13 ~d. do resolve that the followin, part of the Resolution 
~op~ b:v Lok Sabha on the 2nd December, 1970, be 
resclnde.d~-

tend the House do further recommend that the Government In 
the light of gravity of the offence administer to Shri S. C. 
Mukherjee maximum punishment under the law and report 
the same to this House'." 

J\lf, amenQl1)ellt was moved by Shri Madhu Llmaye. 
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-, 
The following Members took part in .l~· 4eb_,:-, 

(1) Shri Madhu Limaye 
(2) Shri S. M. lJanerje~ 

The amendment moved by Shri Madhu Limaye' was negatived; 

~ .. motion Dloved ~ Dr. Henry Austin Was '~P~. 
(~ok SabJia adjourri.ed~ .t 1 P.~. and re::.assembled. at 2.OQ. p..MJ 

8. Government Bill-Pused 
The Indian Railw~s (Second Amendment). Bill, 19'13. 

.. 
Discussion on the motion for consideration csf the Bilt ~ on the 

27th November, 1973, continued. 

The following Members took part in the debate! .... 
(1) Shri Shankar Dayal Singh 
(2) Shri Vasant Sathe 
(3) Shri P. G. Mavalankar 
(4) Shri Narain Chand Parashar 
(~) Shri Chand111al Chandr.Jkar 
(6) Swami Brahmanand V 
(7) Shri C. H. Mohamed Koy& 
(8) Dr. Kailas 
(9) Shri B. K. Daschowdhury 

(10) Shri Dharnidhar Basumatari 
(11) Shri M. Ram Gopal Roddy, 
(12) Shri S. N. Singh 
(13) Shri Md. Jamilurrahman . 
(14) Shrimati Sa.hodrabai Rai 

Shri Mohd. Shaft Qureshi replied to the debate. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill wa'3 taken up. 

On amendment No.3 to Clause 2 moved by Shri R. R. Sharma the 
House divided, Ayes 23; Noes 114. The amendment was accordingly 
negatived. 

Clauses 2 and 3 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Mohd. Shaft 

Qureshi. 
The following Members took part in the debate:-

(1) Shri Madhu Limaye 
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(2) Shri Ramavatar shastri 
(3) Shri Mohd. Shaft Qureshi 

The motion was adopted and the Bill was passed. 
•• 1)iseaui0D Under Rule 193 

Discussion on the statement laid on the Tabl~ by the Minister of 
State for Agriculture on the 12th November, 1973 indicating Govern-
ment's. decisions on the reorganisation of the Indian Council of Agricul-
tural Research in the light of the recommendations of the leAR InQUiry 

. Committee, raisod by Shri Samar Guha on the 28th November, 1973, 
continued. 

The following Members took part in the .debate:-
(1) Shri H. 14. Patel 
(2) Shri Vayalar Ravi 
(3) Shri Anantrao Patil 
(4) Shri Chapalendu Bhattacharyyla 
(5) Shri Balakrishna Venkanna Naik 
(6) Shri P. G. Mavalankar 

Shri Fakhruddin Ali Ahmed replied to the discussion. 

10. Statement by Minister 
The Minister of State for House Affairs laid on the Table a statement 

regarding the death of two CITU WOrkel"3 in Raniganj on the 26th 
November, 1973. 
5.44 P.M. 
(Lok Babha adjourned till 11 A.M. on Friday, the 30th November, 1973) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, Novemb~r 30, 19731Agrahayana 9, 1895 (Saka) 

No. 317 
11.03 A.M. 
1. Starred Questions 

Starred Questions Nor. 282, 285-287 and 289-292 were orally answer. 
ed. Replies to remainin~ questions were laid on the Table. 

2. Un.tarred Questions 
Replies to Unstarred Questions Nos. 2792-2813, 2815-2821. 2824-

, ~2959 and 2961-2991 were laid on the Table . 
.I .. ' 
3. Calling Attention 

Shri Atal Bjhari Vajpayee called the attention of the Minister of 
Railways to the reported late running of several trains due to work-to-
rule agitation by the Signal and Tele-communication Staff Association and 
the Indian Railway Loco-mechanical Staft' Association who have alleged 
that the Railway administration has been cold to their long-standing 
demands. 

The Deputy Minister of Railways made a statement in regard therelo. 

,. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of 
the Life Insurance Corporation of India for the year ended 
the 31st March, 1973 along with the Audited Accounts, under 
section 29 of the Life Insurance Corporation Act, 1956. 

(2) A copy of the Annual Report (Hindi and English versions) of 
the Agricultural Refinance Corporation, Bombay for the year 
ended the 30th June, 1973 along with the Audited Account;;, 
under suh-aection (2) of section 32 of the Agricultural Reft-
nanee Corporation A.ct, 1963. 

(3) A copy of Notification No. S.O. 3043 (Hindi and English VEl· 
sions) published in Gazette of India dated the 27th October. 
1973, issued under section 1 of the Foreign Exchange Regula-
tion Act, 1973. 

[P.T.O. 
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(4) A copy each of the following Notifications (Hindi and EnC1lish 
versions) issued under the Central Excise Rules, 1944:-

) 
(i) G.S.R. 495(E) and 496(E) published in Gazette of India 

dated the 9th November, 1973 together with an explanatoral1 
memorandum. __ , 

(ii) G.S.R. 497(E) published in Gazette of India dated tlu: 
9th November, 1973 together with an explanatory 
memorandum. 

(iii) G.S.R. 498(E) published in Gazette of India dated the 9th 
November, 1973 together with an explanatory memoran-
dum. 

(5) A copy of the Audit Report (Hindi and English versions) on 
the affairs of the Andhra Pradesh State Financial Corporation 
for the year 1971-72, published in Andhra Pradesh Gazette 
dated the 30th August, 1973 under sub-section (7) of section 37 
of the State Financial Corporations Act 1951, read WIth 
clause (c) (iii) of the Proclamation dated the 18th January, 
1973, issued by the President in relation to the State of Andhra 
Pradelb. 

(6) (i) A copy of the Textiles Committee (Amendment) Rules, 
1973 (Hindi and English versions) published in Notification 
No. G.S.R. 629 in Gazette of India dated tbe 18th June, 1973, 
under sub-section (3) of section 22 of the Textiles Committeta~ 
Act, 1983. ~ 

(ii) A statement (Hindi and English versions) showing reasons lor"" 
delay in laying the above Notification. 

V·(7) A copy of the joint Indo-Soviet Declaration signed by the 
Ptime Mini .. ter of looia, Shrimati Indira Gandhi on behalf of 
the Government of India and Mr. L. I. Brezhnev, General 
Secretary of the Central Committee of the CPSU and Member v:-of the Presidium of the Supreme Soviet of the USSR on bel1nlf 
of the Union of the Soviet Socialist Republics. 

*(8) A copy of the Agreement on the further development of 
economic and trade co-operation between the ~public of 
India and the Union of Soviet Socialist Republics signed by 
the Prime Minister of India, Shrimati Indira Gandhi, on be-
half of the Government of India and Mr. L. 1. Brezhnev, 
C1eneral Secretary of the Central Committee of the CPSU, 

~
d Member of the Presidium of the Supreme Soviet of USSR 

on behalf of the Union of Soviet Socialist RepUblics. 

, *(9) A copy of the Consular Convention between the Government 
of the Republic of India and the Government of the Union of 
the Soviet Socialist Republics signed by Sardar Swaran Singh, 
Minh;ter of External Affairs on behalf of the Government of 
Iadia and Mr. A. A. Gromyko, Minieter of Foreign Mairs 01 
the Government of USSR on behalf of the -Union of the Soviet 
Socialist Republics. 

-------
*Laid at 5 P.M. 
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·(10) A copy of the Agreement on co-operation between the Plan-
Ding Commisaion of the Republic of India and the State Plan-
ning Committee of the Union of the Soviet Socialist Republics 
signed by Shri D. P. Dhar, Minister of Planning, Government 
of India on behalf of the Republic of India and Mr. N. K. 
Batbakov, Chairman of the State Plannin~ Committee of the 
Union of Soviet Socialist Republics on behalf of the Union of 
the Soviet Socialist Republics. 

5. Message from Rajya Sabha 

Secretary-General reported a message from Rajya Sabha that at its 
sitting held on the 29th November, 1973, Rajya Sabha adopted a motion 
extending the time for presentation of the Report of the Joint Committee 
of the Houses on the Indian Penal Code (Amendment) Bill, 1972, upto 
the first day of the last week of Eighty-ninth Session of Rajya Sabha. 

6. Assent to Bills 

Secretary-General laid on the Table following two Bills passed by 
the Houses of Parliament during the current session and assented to:-

(1) The Foreign Awards (Recognition and Enforcement) Amend-
ment Bill, 1973. 

(2) The State Bank Laws (Amendment) Bill, 1973. 

7. Statement by Minister 

The Minister of State for Home Affair:; laid on the Table a statement 
regarding the welfare and development of Scheduled Castes and Tribes 
with special reference to Haryana, Delhi and Uttar Pradesh. 

8. Statement regarding Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 3rd December, 1973. 

(Lok Sabha adjourned at 1.55 P.M. and re-assembled at 3 P.M.) 

I. Private Members' Bills-Introduced 

(1) The Untouchability (Offences) Amendment, Bill, 1973 
(Amendment of sections 2,9, etc.) by Shri Madhu Limaye. 

(2) The Representation of the People (Amendment) Bill, 1973 
(Insertion of new sections 77A and 16BA) by Shri Madhu 
Limaye. 

(3) The State Bank of India (Amendment) Bill, 1973 (Amendment 
0/ secticms 17, 19, ere.) by Shri Madhu Limaye.~ 

(4) The Aligarh Muslim University (Amendment) Bill, 1973 
(Amendment of Long Title and Preamble, etc.) by Shri C. H. 
Mohamed Koya. 

[p.T.O. 
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10. Private. Member's Bill-Negatived 
The Constitution (Amendment) Bill, 1971 (Amendment of article 124) 

by Shri Atal Bihari Vajpayee 
I»scussion on the motion for consideration of the Bill moved by 

8hri Atal Bihari Vajpayee on the 24th August, 1973, continued. 
The following Members took part in the debate:-

(1) Shri Shyamnandan Mishra 
(2) Shri H. R. Gokhale 

Shri Atal Bihari Vajpayee replied to the debate. 
On the motion for consideration of the Bill, the House divided, Ayes 

'1; Noes 82. 
The motion was declared as not carried in accordance with Rule 157 

of the Rules of Procedure and in accordance with the Constitution. 

11. Balf-An-Hour Discussion 
Shri Madhu Limaye raised a half-an-hour discussion on points arising 

out of the answer given on the 14th November, 1973 to Starred Question 
No. 47 regarding application for COB licences from firms after expiry of 
due dates. 

Shri C. Subramaniam replied to th~ discussion. 
S.35 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday. the 3rd December, 1973) 
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LOK SABRA 

BULLETIN-PAgr'I ., 
[Brief Record of Proceedings] 

Monday, December 3, 19731Agrahayana 12, 1895 (Saka) 

No. 318 
11.04 A.M. 
1. Obituary Reference 

The Speaker made reference to the passing away of Shri AbdUl 
Samad Khan Achakzai. 

Thereafter, Members stood in silence for a short while as a mark of 
Tespect. 
2. Starred Questions 

Starred Questions Nos. 302, 303, 306-308, 310, 311 and 313 were orally 
answered. Replies to remaininll questions were laid on the Table. 
3. Unstarred Question. 

Replies to Unstarred Questions Nos. 2992--3036, 30~3087, 3069-
3071, 3073-3134, 3136-3165, 3167-3179, 3181-3189 and 3191 were laid on 
tbe Table. 
c. Papers Laid on the Table 

The folloWing papers were laid on the Table:-
(1) A cop~ of Notification No. S.O. 3062 (Hindi and English ver-

sions) published in Gazette of India dated the 27th October, 
1973, under sub-section (2) of section 17 of the Requisitioning 
and Acquisition of Immovable Property Act, 1952. 

(2) A copy of the Seamen's Provident Fund (Amendment) Scheme, 
1973 (Hindi and English versions) published in Notification 
No. G.S.R. 1133 in Gazette of India dated the 13th October, 
1973, under section 24 of the Seamen's Provident Fund Act, 
1968. 

(3) A copy of the Merchant Shipping (Examination of Engine 
Drivers of Sea-Going Ships) Rules. 1973 (Hindi and English 
versions) published in Notification No. G.S.R. 1175 in Gazette 
of India dated the 27th OctobeT, 1973, under sub-section (3) 
of section 458 of the Merchant Shipping Act, 1958. 

[P.T.O. 
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(4) A copy of Noti1ication No. G.S.R. 473(E) (Hindi and English 
versions) published in Gazette of India dated the 11th October, 
1973 regarding fixation of prices of fertilizer, issued under the 
Fertiliztr (Control) Order, 1957. 

(5) A copy of Notification No. G.S.R. 453(E) (Hindi and English 
versions) published in Gazette of India dated the 29th Sep-
tember, 1973, under sub-section (6) of section 3 of the Essen-
tial Commodities Act, 1955. 

(6) A copy each of the following Notifications (Hindi and English 
vesrsions) under sub-section (3) of section 31 of the Antiquities 
and Art Treasures Act, 1972:-

(i) The Antiquities and Art Treasures Rules, 1973, published in 
Notific.tion No. G.S.R. 405(E) in Gazette of India dated the 
31st August, 1973. 

(ii) G.S.R. 50(}(E) publishtd in Gazette of India dated the 15th 
November, 1973 containing corrigendum to Notification No. 
G.S.R. 405(E) dated the 3h>t August, 1973. 

5. Messages from Rajya Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-
(i) That at its sitting held on the 29th November, 1973, Rajya 

Sabha passed the Public Wakfs (Extension of Limitation) 
(Delhi Amendment) Bill, 1973. 

(ii) That at its sitting held on the 29th November, 1973, Rajya 
Sabha passed the Indian Works of Defence (Amendment) Bill, 
1973. 

6. Bills passed by Rajya Sabha-Laid on the Table 
Secretary-General laid on the Table the following Bills, as passed by 

Rajya Sabha:-
(1) The Public Wakfs (Extension of Limitation) (Delhi Amend-

ment) Bill, 1973. 
(2) The Indian Works of Defence (Amendment) Bill, 1973 . 

7. Statement by Minister • 

The Minister of Shipping and Transport laid on the Table a state-
ment (i) correcting the answer given on the 26th February, 1973 to 
Starred Question No. 9(} by Sarvashri Krishna Chandra Halder and 
H. M. Patel regarding expenditure on repairs of newly purchased ships 
by Shipping Corporation; and(ii) givin'g reasons for delay in correcting 
'he answer. 

8. Motions for Elections to Committees 
(i) Shri Kamlapati Tripathi moved the following motion:-

"That in pursuance of sub-stction (2) (a) of Section 4 of the Mer-
chant Shippin~ Act, 1958. the members of this House do pro-
ceed to elect in such manner as the Speaker may direct, four 
members from among themselves, to be members of the 
National Shippirig Board." 
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The motion was adopted. 
(ii) Shri C. Subramaniam moved the following motion:-

"That in pursuance of clause (c) of sub-section (3) of Section 4 
of the Central Silk Board Act, 1948, the members of this 
House do proceed to elect in such manner as the Speaker may 
direct, one member from amon~ themselves to be a member 
of the Central Silk Board vice Shri Inder J. Malhotra appoint-
ed Chairman of the Boam." 

The motion was adopted. 
9. Government Bill-Introduced 

The Central Excises and Salt (Second Amendment) Bill, 1973. 
The motion for leave to introduce the Bill moved by Shri Y. B. 

Chavan was opposed. On the motion the House divided, Ayes 111; Noes 
34. The motion was accordingly adopted and the Bill was introduced. 
10. Statement regarding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) giving reasons 
for immediate legislation by the Central Excises and Salt (Amendment) 
Ordinance, 1973 was laid on the Table under rule 71(1) of the Rules of 
Procedure and Conduct of Business in Lok Sabha. 
n. Matters Under Rule 377 

(1) Sarvashri Shyamnandan Mishra and Samar Guha raised matter 
regarding misrepresentation of facts in certain newspapers in respect of 
salaries and allowances of Members of Parliament. 

(ii) Shri Dinen Bhattacharya raised matter regarding the reported 
strike in CEAT Tyre Factory, Bombay, resulting in the shortage of tyres 
and tubes in the country. 
12. Governmel)t Bill-Passed 
The Maternity Benefit (Amendment) Bill, 1973, as passed by Rajya Sabha 

The motion for consideration of the Bill. as passed by Rajya Sabha, 
was moved by Shri Balgovind Verma. 

Tbe following Members took part in the debate:-
(1) Shrimati Bibha Ghosh Goswami 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
(2) Shri Ram Singh Bhai Verma 
(3) Shrimati Bhargavi Thankappan 
(4) Shri Damodar Pandey 
(5) Shri Hukam Chand Kach~ai 
(6) Shri Rudra Pratap Singh 
(7) Shri J. Matha Gowder I i 

(8) Shrimati Sahodrabai Itai 
(9) Shri Vasant Sathe 

Shri Balgovind Verma replied to the debate. 
The motion for consideration was adopted and c1ause-by-c1ause consi-

deration of the Bill was taken up. 
[P.T.O. 
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On amendment No.5 to Clause 2 moved by Dr. Laxminatayan 
Pandey a, the House divided, Ayes 16; Noes 59. The amendment was 
accordingly negatived. ) 

Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. , 
The motion that the Bill be passed was moved by Shri Balgovind 

Verma. 
The following Members took part in the debate:-

(1) Shri Ramavatar Shastri 
(2) Shri Balgovind Verma 

The motion was adopted and the Bill was passed. 
13. Govemment Bill-Under Consideration 
The Industries (Development and Regulation) Amendment Bill, 1973, as 

passed by Rajya Sabha 
The motion for consideration of the BnI, as passed by Rajya Sabha, 

was moved by Shri C. Subramaniam. 
The following Members took part in the debate:-

(1) Shri D. Deb 
(2) Shri Vasant Sathe 
(3) Shri S. M. Banerjee 
(4) Shri Balakrishna Venkanna Naik (Speech unfinished). ~ 

The discussion was not concluded. Y" 
.14. Half-An-Hour Discussion 

Shri C. K. Chandrappan raised a half-an-hour discussion on points 
arising out of the answer given on the 21st November, 1973 to Starred 
Question No. 151 regarding eligibility for pensions to freedom fighters. 

Shri Umashankar Dikshi.t replied to the discussion. 
6.25 P.M. 
(Lok Sabha adjourned tin 11 A.M. on Tuesday, the 4th December, 1973) __ . 
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LOK SABRA 

BULLE'rIN-PA.RT I 
{Brief ·Record of Proceedings] 

T"esQay, December 4, 1973/A.grahayan~ 13, 1895 (Saka) 

No. 319 
ll.aa A.!4. \ 

1. Starred Questions 

Stprred. QUf!Stions Nos. 322, 324, 325, 327, 330--.334 and 339 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Un starred Questions 

Replies to Un starred Ques~ions Nos. 3192-3229, ~231-3234, 3237~ 
3294, ~~3306, 3308-3311 and 3313-3391 were laid on the Table. 

3. Papers Laid on the Table 

The following papers were iaid on the Table:-

(1) A copy each of the following papers (Hindi and English ver-
sion~) under sUb-SectiOll (1) of section 619A of the CompaI\i~s 
Act, 1956:- . 

(i) lteview by the Government .Qn the wor}tillg of the C~hin 
Refineries Limiteu, for the year enc;led 31st AugwK, 197~. 

(ii) Annual Report of the Cocbin Refineries LiIQited, fqr the 
year ended 31st August, 1972 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(2) (8) A copy each of the following Reports of the Monopoli .. and 
l\ttstrlctlve Trade Pnctices Commission under section '62 of 
the Monopolies and Restrictive Trade Practices Act, 1969:-

(i) Report under sectIon 21 (3)(b) of the said Act in the case 
of MIs. Century Spinning and Manufacturing Company 
Limited, Bombay and the Order dated 1st June, 1972 of the 
Central Goverllment thereon. 
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(ii) Report under eection 21 (3) (b) of the said Act in the case 
of Mis. C3rboruudum Universal Limited, Madras and the 
Order dated 1st October, 1971 of the Central Government 
thereon. 

(iii) Report under section 21 (3) (b) of the said Act in the case 
of M;s. Vidyut MetalliC'S (Prop. Panama Private Limited) 
Calcutta and the Order dated -16th July, 1973 of the Central 
Government thereon. 

~ 

(iv) Report under section 21 (3) (b) of the said Act in the case 
of Systronlcs (a divi:lion of Sarabhai Sons Private Limited) 
Ahmedabad and the Order dat~ 20th July, 1973 of the 
Central Government thereon. 

(v) Re90rt under section 22(3) (b) of the said Act in the case 
of Mis. T. V. Sun dram Iyengar and Sons Private Limited, 
Madurai and the Order dated 2nd December, 1972 of the 
Central Government thereon. 

(vi) Report under section 21(3)(b) of the said Act in the case 
of Mis. Ilindustan Aluminium Corporation Limited, Bombay 
and the Ol-oer dated 31st July, 1973 of the Central Govern-
ment thereon. 

(b) A statement (Hindi and English versions) explaining the rea-
sons for not layiug the Hindi version of the above Reports and 
orders of Government thereon simultaneously. 

4. Matters Under Rule 377 
(i) Shri Madhu Limaye raised matter regarding alleged registration 

of certain institutions under the Indian Trade Unions Act to avoid income-
tax: 

(ii) Shri Madhu Dandavate raised matter regarding the reponed 
serious disturbances at Belgaum in connection with the Karnataka-
Maharashtra border dispute. 

S. Government Bill-Passed 
The Industries (Development and Regulation) Amendm.ent Bill, 1973, as 

passed by Ra;ya Sabha 
Discussion on the motion for consideration of the Bill, as passed by 

Rajya Sabha, moved on the 3rd December, 1973, continued. 

The followin,g Members took part in the debate:-
(1) Shri Balakrisbna Venkanna Naik 
(2) Shri Ram Singh Bhai Verma 

On the motion moved by Shri Madhu Limaye that the Attorney 
General be invited to address the House on certain points mention~ by 
Shri Madhu Limaye relating to the Bill, the House divided, Ayes 16; 
Noes 83. The motion was accordingly negatived. 

A motion moved by Shri S. M. Banerjee that the deb~ on the Bill 
be adjoumed till the 5th December, ·1973, was -also negatived.) 

(Lok Sabha adjourned at 1 P.M. and re-assembled a.t 2.05 P.M.) 
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(3) Shri C. M. Stephen 
(4) Shti Hukam Chand Kachwai 
(5) Shri Madhu Limaye 
(6) Shri Y. S. Mahajan 
(7) Shri N. Tombi Singh 
(8) Shri D. K. Panda 
(9) Shri Rajaram Dadasaheb Nimbalkar 

(10) Shri Dharnldhar Das 
(11) Dr. Kallas 

/12) Shri Shashi' Bhushan 
/ .... ,_~13) Shri B. K. Daschowdhury 

Shri C. Subramaniam replied to the debate. 
The motion for consideration was adopted, and clause-by-clause consi-

deration of the Bill was taken up. 
On amendment No. 3 to Clause 2 moved by Shri Madhu Limaye, the 

House divided, Ayes 13; Noes 76. The amendment was accot:dingly 
negatived. 

On amendment No. 4 to Clause 2 moved by Shri Madhu Limaye, the 
House divided, Ayes 13; Noes 79. The amendment was accoNiingly 
negatived. 

On amendment No. 5 to Clause 2 moved by Shri Madhu Limaye, the 
House divided, Ayes 13; Noes 77. The amendment was accordingly 
negatived. 

On amendment No. 44 to Clause 2 moved by Shri Dinesh Joarder, 
the House divided, Ayes 11; Noes 77. The amendment was accordin'gly 
negatived. 

Two amendments to Clause 2 were adopted. 
Clause 2 was adopted, as amended. 
Clauses 3 and 4 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shrl 

C. Subramaniam. 
The following Members took part in the debate:-

(1) Shri Madhu Dandavate 
(2) Dr. Kailas 
(3) Shri D. K. Panda 
(4) Shri Madhu Limaye 
(5) Shri Balakrishna Venkanna Naik 
(6) Shri C. Subramaniam 
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The motion was adopted and the Bill, liS Ilmel\~4, W~ pllSlMA.. 

5.57 P.M .. 

(Lok Sabh4 ad;ourned till 11 A.M. on We4Msday, the 5th December, 
1973) 

CORRIGEKl'UM 
·In BuHetin Part I, dated November 30,. 1~7~ 

Pas;e 1279, p,ara"raph 9(1), line ~. 

jqr "9" f'.Gd ~8". 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 5, 19731Agrahayana 14, 1895 (Saka) 

:: No. 320 
ll.OS'A.M. 
1. Starred Questions 

Starred Questions Nos. 345, 346, 348, 349, 353, 357; 358 and 359 were 
orally answered. Replies to remaining questions were laid on the Table. 
2. Unstai-~d questions 

Replies tQ JJnstarred Questions Nos. 3392-3394, 3396-3406, 3408, 
34!10-3447, ~, 3459-3474, 3476-3507. 3509-3513, 3515-3550, 
3552-3560 and 3562-3591 were laid on the Table. 
3. Messages from Rajya Sabha 

Secretary-General reported the following messages from Rajya 
'Sabha:-

, . 
(0 That at its sitting held on the 3rd December, 1973, Rajya 

Sabha agreed without any amendment to the Press Council 
(Amendment) Bill, 1973, passed by Lok Sabha on the 27th 
November, 1973. 

(ii) That at its sitting held on the 4th December, 1973, Rajya 
Sabha agreed without any amendment to the Indian Railways 
(Second Amendment) Bill, 1973, passed by Lok Sabha on the 
29th November, 1973. 

4. Report of Committee on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Thirty-fourth Report of the Committee 

on Private Members' Bills and Resolutions, 
5. Matters Under Rule 377 

(i) Shri Samar Guha raised matter regarding inadequacy of' relief 
and rehabilitation measures in the flood affected areas of Contai sub-
division and other parts of Midnapore in West Bengal. 

The Minister of Irrigation and Power made a statement on the 
subject. 

(ii) Shri K. Gopal raised matter regarding certain demands made by 
the National Students Union of India for reform of education in the 
country. 

[P.T.O. 
1289 



The Minister of Education, Social Welfare and Culture made a state-
ment on the subject. 
•. Government Bill-Palled 

The Payment of Bonus (Second Amendment) Bill, 1973, as passed by 
Rajy_ SIIbU 

The motion for consideration of tile Bill, as passed by Rajya Sabha. 
was moved by Shri K. V. Rqhanatha' Reddy. 

The followin'g Members took patt in the debate:-
(1) Shri Krishna Chandra Halder 
(2) Shri Raja Kulkarni 

--,.- , 

(3) Shri S. M. Banerjee 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.)· 

(4) Shri Ram Singh Bhai Verma 
(&) Shri Hukam Chand Kaehwai 
(6) Shri C. M. Stephen 
(7) Shri C. K. Chinnaraji 
(8) Shri DamodaT Pandey 
(9) Shri Madhu Dandavate 

(10) Shri R. N. Sharma 
(11) Shri N. Sreekantan Nair 
(12) Shri Cl\;mdulal Chandrakar 
(13) Sbri Jagdi.h Chandra Dixit 
(14) Shri M. C. Daga'v''I 
(15) Shri Anant Prasad Sharma 

. '. 
....... 

gmt K. V. Raghunatha Reddy replied to the debate. 

. ~ ... 
• 

The motion for cOIl'Sideration was adopted ahd clause-by-clause consi· 
deration of the Bill w. taken up. 

el.utes 2 and 3 'Wete adopted. 
Clause 1, the Enacting Formula and the Lon~ Title were also adopted. 

The motion that the Bm be passed was moved the Shri K. V. 
Raghul1atha Reddy. 

The following Membets took part in the debate:-

(1) Shrt S. M. Banerjee 
(2) Shri C. M. Stephen 
(3) Shri K. V. Raghunatha Reddy 

The motion was adopted and the Bill was pa·ased. 
1180 



7. GoverDlDeDt Bill-Under Consideration 
The Burn Company and Indian Standard Wagon Company (Taking 

Over of Management) Bill, 1973 
The motion for consideration of the Bill was moved by Shri T. A. 

Pai. 

r 

The following Members took part in the debate:-
(1) Shri Shyama Prasanna Bhattacharyya 
(2) Shri P. Ranganath Shenoy 
(3) Shri R. N. Sharma 
(4) Shri Madhu Limaye 
(5) Shri Balakrishna Venkantla Naik 
(1» Shri S. M. Banerjee 
(7) Shri Ram Singb Bhai Verma 
(8) Shri Tha Kiruttinan 
(9) Shri C. M. Stephen 

(10) Shri R. N. Goenka 
(11) Shri Damodar Pandey (Speech unfinished) 

The discussion was not concluded. 

*8. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Joint Indo-Czechoslovak Declaration, signed on 
the 5th December, 1973, by the Prime Minister, Shrimati 
Indira Gandhi, on behalf of the Government of India and 
Dr. Gustav Husak, General Secretary of the Central Com-
mittee of the Czechoslovak Communist Party and Chairman 
of the National Front of the Czechoslovak Socialist Republic. 

(2) A copy of the Third Agreement on Economic Collaboration 
between India and the Czechoslovak Socialist Republic. 

(3) A copy of the Protocol on Economic, Technical and Scientific 
Cooperation between India and Czechoslovakia. 

9. Ralf-An-Rour Discussion 
Shri Jyotirmoy Bosu raised a half-an-hour discussion on points arising 

out of the answer given on the 21st November, 1973 to Unstarred Ques-
tnon No. 1467 regarding unauthorised production by foreign firms and 
large industrial houses. 

Shri C. Subramaniam replied to the discussion. 
10. Report of Business Advisory Committee 

Shri K. Ragbu Ramaiah presented the Thirty-fourth Report of the 
Business Advisory Committee. 
6.10 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 6th December, 1973) 

*Laid at 5.05 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Bri ef Record of Proceedings] 

Thursday, December 8, 19731Agrahayana 15, 1895 (Saka) 

No. 321 
11.02 A.M. 
1. Starred. Questions 

:Starred Questions Nos. 362, 364, 366, 369, 371-374 and 379 were orally 
~wered. Starred Questions Nos. 367an:d 381 had been . postponed for 
answer OIl 20th' December, 1973. Replies to remaining ,questions were 

'laid on the Table. 
2. Unstarred Questions , 

Replies to Unstarred Questions Nos. 3592-3'804, 3606-:3622, 3624,'-3625, 
.362-7-:-3718 and 3720--3739 were laid on the ,Ta-Dle. 
3. Calling Attention 

Shri M. Ram' Gopal Reddy called theattennon of'the M1ntater of 
Petroleum and Chemicals to the reported 10'58 of Rupees 18 lakhs due 

)to delay in deliverUlg the Rupees 12.3 crores oft-shore drilling, platfonn 
:'8agar ,-Samrat' 'by Japanese firm. 

The Minister of Petroleum and Chemicals made a statement in regard 
thereto. 

4. Papers Laid on the Table .. 
The following papers were laid on the Table:-

(1) A copy of Notification No. S.O. -667(E) (Hindi and English 
versions) published in Gazette of India dated the 30th Octo. 
ber, 1973 containing Order No.7 of the Delimitation Commis-
sion in respect of the delimitation of _ parli8Jllen$ary~ ... d 
assembly constituencies in the State of Manipur, under sub-
flection' (3) of section IOof the,Delimitation Act,'19'7~ 

(2) A copy each of the following Notifications (Hindi, and'J:n_ 
versions) under sub~ection (1) of section 28 oftheMi~ ~ 
Minerals (Regulation and Development) Act, 1957:-

,(i) The-Mineral Concession (Fourth Amendment) :RUte~, 1973, 
published in Notification No. G.S.R. 1010 in' Gazette of- inIata 
dated the 15th September, 1973. 
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(li) The Mineral Concession (Fifth Amendment) Rules, 1973, 
published in Notification No. G.S.R. 1011 in Gazette of India 
dated the 15th September, 1973. 

(3) A copy of the Coking Coal Mines (Intimation regarding Mort-
gage, Charge, Lien or other interests) Rules, 1973 (Hindi and" 
English versions) published in Notification No. G.S.R 480 in 
Gazette of India dated the 31st October, 1973, under sub-
section (3) of section 34 of the Coking Coal Mines (NationaU-
sation) Act, 1972. 

(4) A copy of the Employees' State Insurance Corporation (Gene-
ral Provident Fund) Rules, 1973 (Hindi and English versions) 
published in Notification No. G.S.R 1204 in Gazette of India 
dated the Srd November, 1973, under sub-section (4) of section 
95 of the Employees' State Insurance Act, 1948. 

S. Motion regarding Joint Committee 

Shri Amarnath Vidyalankar moved the follOWing motion:-

"That this House do appoint Shri A. K. Kotrashetti to the Joint 
Committee on the'Bill to provide for the administration of the 
National Library and certain other connected matters in the 
vacancy caused by the death of Shri DharamraoSharanappa 
Afzalpurkar ." 

The motion ~as 8dopted. 

8. Motion regarding Thirty-fourth Report of Business 
Committee 

Shri K. Raghu Ramaiah moved the following motion:-

Advisory Y 

"That this House do agree with the Thirty...fourth Report of the 
Business Advisory Committee presented to the House on the 
5th December, 1973." 

The motion was adopted. 

7. Government Bill-Introduce. 

The National Co-operative Development Corporation (Second 
Amendment) Bill, 1973 

8. Matters Under Rule 377 

(i) Shri K. P. Unnikrishnan raised matter regarding reported bring-
ing out of another edition by the Indian Express from Cochin from the 
8th December, 1973, in violation of Government's policy in reg81\i to 
curbs on chain press and also newsprint distribution. 

(ti) Shri Hukam Chand Kachwai raised matter regarding the report-
ed.kidnapping of an employee at Modi Nagar and hunger strike there. 

(Lok Sabha adjourned at 1.15 P.M. and re-assembled at 2.20 P.M.) 
! 
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9. Goftl'lllD.ent Bills-Passed 
0) Tlie Burn Company and Indian Standard Wagon Company (Taking 

Over of Management) Bill, 19'73 
Discussion on the motion for consideration of the Bill moved OD the 

5th December, 1973, continued. 
The following Members took part in the debate:-

(1) Shri Damodar Pandey 
(2) Shri B. S. Chowhan '" 
(3) Shri Nathu Ram Ahirwar ) . '"'. 

Shri T. A. Pai replied to the debate. ',. ~ 

The motion for consideration was adopted and clause-by-claule consi-
deration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
On amendment No. 16 for insertion of New Clause 3A moved by Shrl 

Somnath Chatterjee, the House divided, Ayes 18; Noel 70. The amend.-
ment was accordingly negatived. 

Clauses 4 to 15 were adopted. 
Clause 1, the Enacting Formuia, the Preamble and the Long Title 

were also adopted. 
The motion that the Bill be passed wn moved by Shri T. A. Pai. 
The following Members took part in the debate:-

(1) Shri Indrajit Gupta 
(2) Sh'l'f K. Lakkappa 
(3) Pandit D. N. Tiwary 
(4) Shri Ramavatar Shastri 
(5) Shri T. A. Pai 

The motion was adopted and the Bill was passed. 
(Ii) The Alcock Ashdown Company Limited (Acquisition of 

Undertakings) Bill, 1973 
The motion for consideration of the Bill was moved by Shri T. A. Pat. 
The following Members took part in the debate:-

(1) Shri Madhu Dandavate 
(2) Shri P. Ranganath Shenoy 
(3) Shri Shyama Prasanna Bhattacharyya 
(4) Shri Raja Kulkarni 
(5) Shri D. K. Panda 
('8) Sbri Balakrishna Venkanna N aik 
(7) Shri B. S. Chowhan 
(8) Dr.,KaHas 
(9) Shri Madhu Limaye 
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(10) Shri S. N. Singh 
1-11) '!hri 'Popa'tUll' M. Joshi 
(12) Shri C. M. 'Stephen 

EDui "T. A. Pai replied to the debate. 
The motion for ~el'Btion was ,adopted and clause .. by~use 

consideration of the Bill was taken up. 
Clauses 2 to 7 were adopted. 

. On amendment No.4 to Clause 8 moved QY,Shl'i D. ,K.. "Panda, the 
House divided, Ayes 15; Noes 81. 'The amendment was accordingly 
negatived. 

'a-..1l'to 1'2 were «lopted. 
Clause I, the Enacting Formula, the Preamble and the Long' Title 

were also adopted. 
~ motlGIl.that:'the"Btll-be»8ssed was moved by Shri'T. A.Pai. 
The following Members took part in the debate:-

(1) Shri Ramavatar Shastri 
(~) ,Shri T. A. Pai 

The motion was adopted and the Bill was passed. 
8.05JP.14. 
(l,ok Sabba adjoumed'tiU ll'A.;M., on Friday, ,the 7th Deoember, :1973) 
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WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedinp1 

Friday, December 7, 1973IAgrahayana 16, 1895 (Saka) 

No. 322 
11.02 AM. 
1. S~rred Questions 

starred. Questions Nos. 3M, 387, 388, 391, 396, 399 and 402 were orally 
answered. Replies to remaining questions were laid on the Table. 
Z. Uutarred Questions 

Replies to Unstarred Questions Nos. 3740, 3742-3870 and 3872-3939 
were laid on the Table. 
3. Callinl Attention 

Shri Ajit Kumar Saba called the attention of the Minister of Agri-
culture to the reported serious situation in Tripura arising out of the 
non-availability of foodgrains and other essential commodities due to the 
Indian Airlines lock-out and dislocation of train services and the abnor-
mal fan in prices of agricultural products such as Jute and other com-
modities. 

The Minister of Agriculture made a statement in regard thereto. 
4. Papers Laid on the Table 

,The following papers were laid on the Table:-

. .. J.., • 

(1) A copy of the Textile (Production by Knitting, Embroidery, 
Lace making and Printing Machines) Control Amendment 
Order, 1973 (Hindi and English versions) published in Noti-
fication No. S.O. 2533 in Gazette of India dated the 8th Sep-
tember, 1973, under sub-section (6) of section 3 of the Essen-
tial Commodities Act, 1955. 

(2) A copy of the Rubber Board (Service) Amendment Rules, 
1973 (Hindi and English versions) published in Notitlcation 
No. G.S.R. 1122 in Gazette of India dated the 13th October, 
1973, under sub-section (3) of section 25 of the Rubber Act, 
1947. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 1258 published in Gazette of India dated the 24th 
N/,\vember, 1973 together with an explanatory memorandum. 

{p.T.O . ,-....:, 1296 



(ii) G.S.R 1259 published !_! Gazette of India dated the 24th. 
November, 1973 together with an explanatory memorandum. 

(iii) G.S.R. 505(E) Rublished in Gazette of India dated the 26J.; 
November, 1973 uaetber ,.;.til an explanatory memorandulh. 

(4) A copy of Notification No. G.S.R. 501(E) published in 'Gazetie 
of India datet 1be J&).tb. Nov.tlPbw", 1973, issued under the 
Central Exci'3e Rules, 1944, together with an explanatory 
memorandum. 

(St) A .cpPlV of NotificatiOn No. F~5(1l)-W&MI73 (Hindi and English 
versions) published in Ooette 'flf .~. 4ated aBe :6th Decem-
ber, 1973 regaroing ·fileata-tk>n of market loans by the Central 
Government. 

(6) A copy of the National SWings Certificates (F~ftb Issue) 
(Amendment) Rules, 1973 (Hindi and English versions) J)\ib-
lished in Notification No. G.S.R. 506(E) _:Gazet~Qf~n4ia 
_\eci ~, .2l)t.b NQ¥ember, 1973, under sU.b-section (3) of 
IleCtion 12 of tbe 'Government Saviftgs 'C~es Act, 1959. 

5. Message from Rajya Sabha 

Secretary-General reported a meJS8ge from l~a""a SabRa "~t at its 
sitting held on the 28th November, 1973, Rajya saba 198ssed tIM W_r 
(Prevention and Control of Pol1ut;on) Bill, 1973. 

" 5ec.rej;a.ry-General laid on the Table the WNer .w-v.eatiGaaDd Con-
trol ot !'ollution) Bil1, 19'3, as pa~ 'by fi!afyaSabba. 

7. Assent to Bill 

Secretary-General la!d on the Table the Code of Civil Procedure 
(Amendment) Bill, 1973 passed by the HoUt1e6 .Qf ,lta.meat 1iwIia« dae 
current session and a_nteci to . 

.J. .... _ nt ....... nJl' GA ••• .,Dt"'" 
n.e M.i.rJJste.r of P¥~en.t9J"Y ,Aftair~ rna4e Q. statement regarding 

Gov~l'ul).ent hu!W;iess for the week coma:um.ci~ the lOllhDec:ember, 1973. 

e. Statement by Member 
.&hti Vi.~Q.m. Maq~u made a Ilt~rpeDt J.:ega~ding delays in laying of 

statJ.Wilr.y 'O.t:del:S· ·on the T.able of the House. . . 

. 10. St8.tement Uoder Di~ctiotl It5 
Shri Atal Bihari Vajp;tyee made a ' .. tatement regarding:.~rtain infor-

:tn.J.tion ~ven b.V. the MinIster gf Touri..sru and Civil Aviation on the 14th 
'~ovemb8J;: ,1'973, ctw:ing CflUi~g Attention regardin,' ~e ~orted.. disloca-
tion of mOlan Airl,nes serv'ces due to the employees're8istance to the 
..... sbUt ... m. 

·The Minister of Tourism and' CiV11 Aviation made a statement in 
~Jar, thereto. ., <i..·' .~, 
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,·~r..k·SaQ8a a4iourll •. .at.lAS, P.M.i.n4, ~~edat 2~05 P.M.) 
11. Statutory Resolution-Under Consideration 

Shri S. M. Ban~jee aP~. tl1e .fD.llQwiQg Resolu.tion:-
"This House disapproves of the Central Ji:.xcise.:J and Salt (Amend-

ment) Ordinance, 1973 (Ordinance No.3 of r973') pnnnuigated 
by the President on the 2nd November, 57a at 

His speech was not concluded. 

12. Motion fet(ardiq Thtrty,;Po1lrth· .......... O. M1ee .. !Mvate 
Members' .aiII."nd .. o&uu... 

Shri Giridhar Gomango, J;noved the following motion:-
"That this House do .agree with the Thirty-fourth Report of the 

Committee on 'PsltvateMeI'ft4JerS" Bit16 and. Besalutions 
preseated to til¥! HiIMwe.,oll .the .5Ul OecPmber, .li73." 

l'.he ~tiOl1 was adop.ted. 

III. ~ ....... rlll ."..,u.a.....,.~te .lcUour.ned 

Further discussion of the following Resolution moved by Shri D. K. 
Panda on the,23r>:1 November, 1973, WI&S taken UIP.:-

"Having noted the welcome change I¥l the in.~tion.al si.Wation 
alld the grow'ng urge among the Asian peoples, this House is 
of tlie opinion that I'ndia, al~gwith -MJaer frteruHy __ ions, 
should take necessary initi8'tive f« Cl'em~ a system ,afool-
lective security in Asia on. the baeis Oil the pliDCiples" ae 
V..M . .charter., peagei-J,ll co..e.x'stenQe awi tbe. BanQunj( D~ara­
tion, in order to-

(i) consolidate their indepeudenceandattain. eeQDQIIlic inde-
pendence; 

(~ sJlieguard the }:.eaceand security in the Asi~n region; 
(iii) develop their struggles against the forces of imperialism 

and neo-colonialism; and 
(iv) promote in full measure the mutual co-operation among the 

Asian nations for rapid economic development and social pro-
gress." 

A motion moved by Shri D. K. Panda that the debate on the Resolu-
tion be adiourned was adopted. . 

14. Private Member's Resolution Withdrawn 

Shri B. K. Daschowdhury moved the followinJ{ Resolution:-

"'MUs House is of the opinion t~at for balanced development and 
growth in all regions of the country, incentives like 'Freight 
Equalisation' be equally applied on cotton, oilseeds and jute 
as in the case of 'steel and cement; and cash subsidies he given 
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for major foreign exchange earners viz., jute and tea, In simi-
lar manner as is done in large number of other exportable 
commodities." ' . 

The following Members took part in the debate:-
(1) Shri Vasant Sathe 
(2) Dr. Saradish Roy 
(3) Prof. D. P. Chattopadhyaya 

Shri B. K. Daschowdhury replied to the debate. 
The Resolution was withdrawn by leave' of the House. 

tS. Private Member's RelOlution-Under Consideration 
Dr. Saradish Roy moved the following Resolution:-

".. ... 

"This House expresses its grave concern at the falling real W8&eJI 
of the Indian workers consequent to the abnormal ri8e in 
prices of essential commodities and failure of the Government 
to grant need-based minimum wages to the workers on the 
basis of norms laid down by the Fifteenth Indian LabOur Con-
ference." 

His speech was not concluded. 

t8. DIIeuIslon Under Rule 193 
Shri Era Sezhiyan raised a discussion on the text of the historical 

documents buried with the Time Capsule at the Red Fort on the last 
Independence Day (15th August, 1973). 

Shri Sudhakar Pandey took part in the debate. His speech was not 
concluded. 

The discussion was not concluded. 
6. P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 10th December, 1973) 
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LOK sAliBA 
BULLETIN-PAR.T I 

[Brief Record of Proceedings] 

Monday, December 10, l,973/Agrahayana 19, 1895 (saka) 

No. 323 
1-1.03 A.M. 
1. Reference to Twenty-fifth Aiini\'ersary C)f the Unwer*et ~laratioa d' 

of DumaD RiPts 
The Speaker made a reference to the twenty-fifth anni~rsary of the 

Universal Declaration of Human Rights, 
2. Starred Questions 

Starred Questions Nos. 406, 408, 409, 412, 413; 417 and 419 were orally 
inalwered. 'Starred Question No. 403 had. been postponed for answer on 
17th December, 1973. Replies to remaininp; questions were laid on the 
Table. 
3~ Unatarred Questions 

Replies to Unstarred. Questions Nos. 394~3987, 398~1, 3993-
4033, 4035--4039, 4041, 4043-4071, 4073, 4074, 4076-4092 and 4004--4141 
were laid on the Table. 
4. Calling Attention 

Shri Vasant Sathe called the attention of the Minister bf Sti!teJ. and 
Mines to the reported virtual halt in the production of ~teel plants at 
Bhilai and Durgapur owing to breakdown in the coal supply from Jharia 
eoalfield. ..; 

The Deputy Minister of Steel and Mines laid on the Table a state-
ment in regard thereto. 
5. filue8tiOll of Privil4e 

Shn V8~nt· Sathe and some other Members sOught to raise a ques.. 
tlbn of privilege in respect of a .privilege, motion against. Shri G. G. 
SWell, Deputy Speaker of Lok Sabha h4l~ing been referred to the Com-
mittee bf Privileges of the Meghalaya Legislative AsSembly. 

The Speaker observed that he would take up the matter with the 
Speaker of the Meghalaya Legislative Assembly. 
6. Papers Laicl Oft the Table 

The following papers were laid on the Table:-
(1) ~ copy each of the ~ollowiilg papers· (Hihdi ~."E1i21&h v~r­

SlOns) under sub-section (1) of section lfl1tA at tbe·fOmpames 
Act, 1956:-

(i} Review by the Government on the" worJdll'g of" the Hindu-
san' Shipyard- Limited, Visakhapatmrlnj for the year 1972-
73; 

1388 
[P.T.O. 



(ii) Annual Report of the Hindustan Shipyard Limited, Visakha-
patnam for the year 1972-73 along with .the Audited Ac-
counts al:d the comments of the Comptroller and Auditor 
General thereon. . 

(2) (i) A copy each of the following Notifications (Hindi and 
English versions) under SUb-section (2) of section 9 of the 
Andhra Pradesh Motor Vehicles Taxation Act, 1963, read with 
clause (c) (iii) of the Proclamation dated the 18th January, 
1973, issued by the President in relation to the State of 
Ar..dhra Pradesh:-

(a) G.O. Rt. No. 2880 published in Andhra Pradesh Gazette 
dated the 2nd November, 1972. 

(b) G.O. Rt. No. 3194 published in Andhra Pradesh Gazette 
dated the 7th December, 1972. 

(c) G.O. Ms. No. 475 published in Andhra Pradesh Gazette dated 
the 19th July, 1973. 

(ii) A statement (Hindi and English versions) '~howing reasons for 
delay in laying the above Notifications. 

(3) (i)A copy of Notification No. G.O.Ms. 516 published in 
Andhra Pradesh Gazette dated the 27th September, 1973 
making certain amendment to the Andhra Pradesh Motor 
Vehicles Rules, 1964, under sub-section (3) of section 133 of 
the Motor Vehicles Act, 1939, read with clause (c) (iii) of the 
Proclamation dated the 18th January. 19.73 issued by the Presi-
dent in relation to the State of Andhra Pradesh. 

(il) A statement (Hindi and English versions) explaining reasons 
for not laying the Hindi vers'on of the above Notification. 

(4) A copy of the Annual Account of the Andhra Pradesh State 
Road Transport Corporaton, for the year 197J-72 and the 
Audit Report thereon, under sub-section (4) of section 33 of 
the Road Transport Corporations Act, 1950, read with clause 
(c) (iii) of the Proclamation dated the 18th January, 1973, 
issued by the Pres!dent in relation to the State ot Andhra 
Pradesh. 

(5) A copy of the Annual Administration Report of the ADdhra 
Pradesh State Road Transport Corporation for the year 1971-72 
under sub-section (3) of section 3!i of the Road Transoort 
Corporations Act, 1950 read with clause (c) (iii) of the Pro-
clamation dated ~he 18th January. 1973 issued by the Presi-
dent in relation to the State of Ar.1hra Prr"desh. 

(6) Two statements (Hindi and English versions) showing (i). 
reasons for delay in lavin!! the documents mentioned at (4) 
and (5) above, and (ii) for not laying the Hindi versions there-
oJf. 

(7) (a) A copy each of the followin~ Notifications (Hindi and 
: English versions) under sub-llection (6) of section 3 of the 

Essential Commodities Act, 1955:-
(i) The Vestetable Oil Product Producers (Rer.ulation of Re-

fined Oil 'M'lDl1far.ture) OrdP.!'. 1973. DUblished in Notifica-
tion No. G.S.R. 395(E) in Gaz~tte 'of India dated the 16th 
AuSU~, 197~, I 
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(ii) The Vegetable Oil Product Producers (RegUlation of 'Refined 
Oil Manufacture) Amendment Order, 1973, published in 
Notification No G.S.R. 449(E) in Gazette of India dated the 
21st September, 1973. 

(b) A statement (Hindi and English versions) showing reasons 
" for delay in laying the above Notifications. 

(8) (i) A copy of the Report of the Indian Institute of Manage--
ment, Calcutta, for the period April 1, 1969 to March 31, 1972. 

(ii) A statement (Hindi and English versions) showing (i) reasons 
for delay in laying the above Report and (ii) for not laying 
simultaneously the Hindi ver .. ion of the Report. 

@ (9) A copy of the Proclamation (Hindi and English versions) dated 
the 10th December, 1973 issued by the President under clause 
(2) of article 356 of the Constitution revokine: the Proclama-
tion issued by him on the 18th January, 1973 in relation to 
the State of Andhr8 Prade"h. publi-.~hed in Notification 
No. G.S.R. 518(E) in Gazette of India dated the 10th Decem-
ber, 1973, under article 356(3) of the Constitution. 

'1. Statement by Minister 
The Minister of State for External Affairs made a statement regard-

ing establishment of diplomlltic relations with the two Koreas. 
8. Motion regarding Report of Joint Committee-extension of time 

Shri H. M. Patel moved the following motion:-
UThat this House do further extend upto the first day of the last 

week of the next session. the tiJ1)c for the presentation of the 
Report of the Joint Committee on the Bill to provide for the 
speedy trial of ('ertain offen~es in certain areas and for 
matters connected therewith." 

The motion was adopted. 
•. Matter Under Rule 3'17 

Sarvashri Bhaosahaib Dhamankar And Raiaram DaduRheb Nimbal-
lfqr rRi"l'!n Ml'ltter regardinJ! border dispute between Maharashtra and 
Karnataka States. 

(Lok Sacha i.z.d;ou.rn.ed at 2.15 P.M. and re-alSsemcled at 3.20 P.M.) 
1&. Demands for ExcelS Grants (General)-19'll.7Z 

Shrimati Sushila Rohat!Zi nresented a statement showin« Demands 
for Excess Grants in respect of the Bu.jget (General) for 1971-72. 
*11. Statutory Resolution-Under Consideration 

Shti S. M. Baneriee ~onr.luded his snpeoo on the following Resoluti.on 
moved bv him on the 7th December, 1973:-

"Thill House disapprove-<1 of the Central Excises and Salt (Amend-
ment) Ordinance. 1973 (Ordinance No.3 of 1973) promulgated 
by the President on the 2nd November. 1973." -------_._._-_._ ... _- -.. ---_._ .. __ ._----_._-_. 

@Laid at 4.55 P.M. 
*Discussed together. 
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.~2. Gevel'DlD8nt Bill-Under Consideration 
The Ctfttrat Excise, a.nd Salt (Second Afti4mdment) BUl., Una 

The motion for consideration of the Bill was moved by Shri Y. B. ~ 
Chavan. 

The following Members took part in the combined debate on the 
Resolution (vide para 11 above) and the motion for consideration of the 
BiUl-- '~I :. IMi.J .. t; 

(1) Dr. Laxminarayan PandeyJ:t 
. (2) Shrl Somnath Chaatterjee 
(3) Shri K. D. Malaviya 
(4) ShIi Era Sezhiyan 
(5) Shri Balakrishna Venkanna Naik 
(6) Shri P. G. Mavalankar 
(7) Shri Newal Kishore Sharma 
(8) Shri Shyamnandan Mtshra 

Shri Y. B. Chavan replied to t..~e debate. 
Shri S. M. Banerjee commenced his speech in reply to the debate olf 

the Stat\ltory Resolution. His speech was not coneluded. 
The disCUssicm on the Resolution and the motion for eonSlde'ratian of 

the Bill was not concluded. 

13. Half-An-Hour Discussion 
. shri Prasannbhai Mehta raised a half-an-.hour discussion on points 

arisin:g out.of the answer given on the 12th November, 1973Jo Unstarred 
QUestion No. 160 regarding States having own agencies for procurement 
and distribution of foodgrains. 

Shri Annasahe~ P. Shinde repl'ed to the discussion. 
5.55 P.M. 
(Lok Sabha adjourned til111 A.M. on Tuesday, the 11th December, 1973). 

*Discussed together. 
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BULLETIN-PART I 
[Brief Record of Proceedings] 

" 

Tuesday, December 11, 1973/Agrahay .. 20, 1M (s.ka. 

No. 324 
11m AM .. 
i.'Stafted ...... 

.... ".-

Starred Questions Nos. 423, 424 and 427--430 were draily aris~ 
Replies to remaining questions were laid. on the Table. 

2. _ Uutarred ~ 
Re~es to Unstarred Questions Nos.' 4142-4153, 41'56-4180, 41Be-

420eJ 4210--4233,4235-4338,4340 and 4341 were laid on the TalMe. 

3. CalIiDa' AttentiOR' 
Shri Shashi Bhushan called the attention of the· Minister of Com-

merce to the rE!P.Orted. ban imposed by the Nepal Government on all 
foreign companies, most of whom have Indian tntereatl from; carr,ing 
on any import-export transactions in Nepal 

The Minister of Commerce made a statement in regard. thereto. The 
Minister also laid on the Table a copY' of the text Of the p~S8'release 
i'IiIsuIdby the Government of Nepal. 

4. Papers Laid on the Table 
~ following papers were laid on the Table:-

(1) A statement regarding the exten.t of reduction in Cil'ude oil 
imports by the foreigJl oil companies, particularly Caltax. 

(2) A Copy of the Report (1986) of the Tariff ColIllllUlsion,oD., the 
price structure of Beta Oxy Naphthoic Acid (Hindi version) 
under sub·sectlon (2) of section 16 of the Tariff CotnmtllJion 
Act, 1951. 

(3) A copy of the Comp~ies (Public Trustee)· RUI8JJ 1973 (Hindi 
and English versions) publishai in Notification l'49~ G.S.R. 983 
in Gazette of India dated the 15th September, 1973, under sub-
section (3) of section 642 of the CompaJlies Act, 1956. 

5. Report of Railway Convention COmmittee 
Shri ·B. S. Murthy presented the In.terim Report of. the Railway Con-

vention Committee, 1973. ' 

[P;T.O. 
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6. Statement by Minister 
The Minister of State for Petroleum and Chemicals made a statement 

correcting certain information given durilllt the Calling Attention on the 
6th December, 1973 regarding the reportro loss of Rupees 18 lakhs due • 
to delay in delivering the Rupees 12.3 crores off-shore drilling platform 
'Sagar Samrat' by Japanese firm. . 

7. Supplementary Demands for Grants (Railways)':-1973-74 

Shri Lalit Narain Mishra presented a statement showing Supplemen-
tary Demands for Grants in respect of the Budget (Railways) for 1973-74. 

8. Matter Under Rule 377 
SOO Madhu Limaye raised matter regarding alleged violation of the 

. Constitution by the Governor of Uttar Pradesh for not summoning the 
Leglslative Assembly within six months. 

*9. Statutory Resolution-Negatived 
Shri S. M. Banerjee concluded his speech in reply.to the debate on 

the following Resolution moved by him on the 7th December, 1973:-
"This House disapproves of the Central Excises and Salt (AJnend-

ment) Ordinance, 1973 (Ordinance No.3 of 1973) promulgated 
by the President on the 2nd November, 1973." 

On the Resolution the House divided, Ayes 30; Noes 109. 

TbeRelOlut:on was accordingly negatived. 

*10. Government BiU-Passed 
The Central Excises and Silt (second Amendment) Bill. 1973 

The motion for consideration of the Bill moved on the 10th DeceJ1lber. 
1973, was adopted ~nd clause-by-clause consideration was taken UP. 

Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Loll(( Title were also adopted. 
The motion that the B;l1 be ·passed was moved uy Shri Y. B. Chavan. 
(Lok Sabha adjourned at 1.05 P.M. aAd re-assembled at" 2.05 P.M.) 
The following Members took part in the debate:- . 

(1) Shri Jyotirmoy Bosu 
(2) Shri S. M. Banerjee 
(3) Shrj Madhu Llmaye 

On the motion the House divided, Ayes 74; Noes 26. The motion was 
accordingly adopted and the Bill was passed. 

11. Government Bill-Under Consideration 

The Code of Criminal Procedure Bill, 1972, as passed by Rajya Sabbll 
-----------------_.-._------- .. _- -----------

·Di'IJCussed together. 
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Shri Bam Niw8& Mirdha moved the .following motion:-
"That the debate on the Bill to consolidate and amend the 'law re-

lating to Criminal Procedure, as passed by Rajya Sabha, 
which was adjourned on the 3rd September, 1973, be resumed 
now;" . 

The motion was adopted. 
Further consideration of the Bill, a'.; passed by Rajya Sabba, was 

resumed. ' ' . 

A motion moved by Shri Madhu Limaye that th~ decisions of the 
House in respect of Clause 106' of the Bill and the amendment moved 
thereto, made on the 30th August, 1973 be rescinded, was adopted. 

Clause 106 was considered and adopted. 
A motion moved by Shri Dinesh Joarder t.ltat the decisions of the 

HoUle in respect of Clause 107 of the Bill and the amendments moved 
thereto, made on the 30th August, 1973 be rescinded, was adopted. 

Clause 107 was considered and adopted as amended. 
A motion moved bv Shri Madhu Limaye that the decisions of the 

House in respect of Clause 108 of the Bill and the amendment& moved 
thereto, made on the 30th August, 1973 be. rescinded, was adopted. 

Clause 108 was considered and adopted. 
A motion moved by Shri Madhu Limaye that the decisions of the 

House in respect of Clause 109 of the Bill and the amendment moved 
thereto, made on the 30th August, 1973 be reSCinded, was adopted. 

Clause 109 was considered and adopted as amended, 
A motion moved by Shri Madhu Limaye that the decisions of the 

House in respect of Clause 110 of the Bill and the amendments moved 
thereto, made on the 30th August, 1973 be rescinded, was adopted. 

Clause 110 was considered and adopted. 
A motion moved by Shri Bhogendra Joba that the decisions of the 

House tn respect of Clause 116 of the Bill and the amendments moved 
thereto, made on the 30th August, 1973 be rescinded, was adopted. 

Clause °116 was considered and adopted a,s amended. 
A motion moved by Shri Madhu Limaye that the decisions of the 

House in respect of Clause 125 of the Bill and. the amendments moved 
thereto, made on the 30th August, 1973 be rescinded, was adopted. 

Clause 125 was considered and adopted as amended. 
A motion moved by Shri Ram Niwas Mirdha that the decision of the 

House In re'3pect of Clause 127 of the Bill made on the 30th August, 1973 
be rescinded, was adopted. 

Clause 127 was considered and adopted as amended. 
A motion moved by Shri Madhu Limaye that the decisions of the 

House in respect of Clause 144 of the.Bill and the amendments moved 
thereto, made on the 1st September. 1973 be rescinded, was adopted .. 
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On amen~ent No. 334 to Clause 144 moved by Shri :t)inesh Joarder, 
the House divIded, Ayes 11; Noes 53. The amendment w .. ·~ly 
negatived. .. 

Clause 144 was adopted. 
A motion moved by Shri Dinesh Joarder that the ~ns of the 

House in respect of Clau'3e 167 of the Bill and the amendments moved 
thereto, made on the 1st September, 1973 be reaefMe4, wu adopW. 

Consideration of Clause 167 was taken up but net conclllded. 
The discussion on the Bill was not concluded. 

,6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on W-ednesday. the· 12th' DeeeltlM', 

1~73) 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 12, 1973/Agrahayana 21, 1895 (Saka) 

No. 315 
11.03 A.M. 
1. StaJ'red Queltiou 

Starred Questions Nos. 444--449 were orally answered. Replies to re~ 
maining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4342-4402, 4404-4457. 4460-4486, 
4488-4497, 4499-4500, 4502-4514 and 4517-4541 were laid on the Table. 
3. CalUq Attention 

Shri S. M. Banerjee called the attention of the Minister of Shipping 
and Transport to the reported missing of the ship "Sonavati" of the 
Scindia Steam Navigation Company Ltd. due to cyclone and steps taken 
by the Government in this regard. 

The Minister of ShippinJ{ and Transport made a statement in regard 
thereto. 
4. Paper Laid on the Table 

A copy of Notification No. G.S.R. 1278 (Hindi and English versions) 
published in Gazette of India dated the 1st December, 1973, containing 
corrigenda to Notification No. G.S.R. 433(E) dated the 9th October, 1972. 
was laid on the Table under sub-section (2) of section 3 of the All India 
Services Act. 1951. 
5. Message from Rajya Sabha 

Secretary-General reported a mes3age from Rajya Sibha that at its 
sitting held on the 10th December, 1973, Rajya Sabha agreed without any 
amendment to the Burn Company and Indian Standard Waion Company 
(Taking Over of Management) Bill. 1973. passed by Lok Sabha on the 
6th December, 1973 . • 
6. Statements by Ministers 

(i) The Minister of Law. Justice and Company Affairs made a state-
ment regarding alleged violation of the Constitution by the Governor 
of Uttar Pradesh for not summoning the Legislative Assembly within six 
months. 

(ii) The Minister of State for Agriculture laid on the Table a atata-
ment regarding the destruction of 1,500 quintals of wheat in the ~wns 
of Modi Flour Mills. 
7. Matter Under Rule 377 

Shri N. Tombi SinJ{h faised matter regarding the reported students 
agitation in Manipur. 
8. Supplementary Demands for Orants (0888ral)-1973·74 

Shrimati Sushila Rohatgi presented a statement showing Supplemen-
tary Demands for Grants in respect of the Budget (General) for 1973-74. 

(Lok Sabha adjourned at 1.20 P.M. and re-assembled at 2.20 P.M.) 
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9. Government ISUI-Palled 
The Code of Criminal Procedu~e I Bill; ! 1912, as passed by Rajya Sabha 

Clause-by-clause consideration of the Bill. as pa'.:i5ed by Rajya Sabha, 
continued. 

Cla~ 167 was considered and adopted as amended. 
A motion moved by Dr. Kailas that the decisions of the House in res-

pect of Clause 360 of the Bill and. the. °amendment moved tbereto, made 
on the l'3t September, 1973 be rescinded, was adopted. 

Clause 360 was considered and adopted as amended; 
. A motion moved by Shri Ram Niwas Mirdha that the decisions of the 

House in .espect of Clause 1 of the Bill and the amendments moved there-
to, made on the 3l'd September, 1973 be rescinded, was .. dopted. , 
;"'Cla~ 1 Wit.; considered and adopted al amended . 
. '" . 

The motion that the Bill, as amended, be passed was moved by Shri 
Ram Niwas Mirdha. 

( 'r 

r~be following Members took part in the debate:-
(1) Shri Madhu LiInaye 
(2) Shri B. R. Shukla 
(3) Shri Dinesh Joarder 

•. .. (4J Shri K. Narayana Bao 
(5) Shri R. Y. Bade 
("6) Shri P. G. Mavalankar 
(7) Shri ~m Niwas Mirdha 

. Tbe 'motion Wll$ adop,ied and the Bill, as amended, was palsed. 

l~. Met$on 
o. Shrt Atal Dihari Vajpayee moved the following motion:-

"That thi·,i House do consider the wOI"kintr of. &he Food eo,.poq&ion 
of India." 

.' 'TIle following Members took part in the debate:-
(1) Shri Amrit Nahata 
(2) Shri Biren Du,tta 
(3) Shri Dinesh Chandra Goswami 
(4) Shri S. M. Banerjee 
(5) Shl'l Vayalar Ravi . 
("6) 'Shri E. R. Krishnan 
(7) Shri Shankar Dayal Singh (Speech unftnlmed). 

The discussion was not concluded. 
U .. Balf-.A.Bou DileDlliOil .. 

·Shri J1otirmoy Bosu raised ahaH-an·hour di'3eul!rion onpo1ntis art.iII. 
out of the answer given on the 16th November, 1973 i4> Untltal'lfedQu ... 
tioD No. 954 regarding rise in share prices. 
,i . S)lr,i K. a, Gane$ replied .to the disCWl5io~, 
6.12 P.M. 

, . ~ 

(Lok Sabha a~~d tUJ,~~l.A~. ;OD .Tp~~~a~."lh.f;:)ath ,~c~m.~~,}~73) 
·S. L~ SHAKDHER, 
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LOK SABRA 

BULLETIN-PART I 
(Brjef RecOl'd of Proceedings] 

ThUNday, December 13, 1973LAgrahayana22, 1895 (Saka) , 

He. 326 
11.01 A.M. 
1. Oath or Affirmation 

Kumari Maniben Vallabhbbai Patel made and subscribed the oath in 
Hindi and took her seat in the House. 

2. Starred Questions 
Starred Questions Nos. 463-469, 471, 473-475 and 477 were orally 

answered. Replies to remaining questions were laid on the Table. 

3. Unstarred Question. 
Replies to Un starred Questions Nos. 4552-4574, 4576---4589, 4591-

4635, 4637-4663, 4665, 4667-4673, 4675-46'78; 468~6tl; 4893 ' .... and, 
4.' 4707 were laid on the Table. 

4" • .,.1'1 'Laid ,em, the TaWe 
1'he following papers were laid on the Table:-

(1) (a) A copy each of the following papers under section 62" of 
the Monopolies and Restrictive Trade Practices Act, 1989:-

(i) Annual Administrative Report on the wwkiQi of the Koao-' 
polles and Restrictive Trade Practices Commission for the 
PJUiod 1st January, 1972 to 31st December, '1m. . , , ' 

(ii) Report on the working and administration of the MonopolUJa 
and Restrictive Trade Practices Act, 19'69, for the period 1st 
January, 1972 to 31st December, 1972. 

(b) A statement (Hindi ,and English versions) explaining the 
',t,.. rea'301l~'for not laying simultaneously the lfihdi vel'IiOft of'~' 

above Reports. 
(2) (i) A copy of the Coal Mines Labour, Welfare Fund (Third 

Amendment) Rules, 1973 (Hindi and English versions) ,pub-
lished in Notification No. a.s.R. 1180 in Gazette of India 
da1ed the 27th October, 1973, under sub-section (3) of section 
10 of the Coal Mines Labour Welfare Fund Act, 1947. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 
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S. Messales from Hajya Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-
(i) That at its sitting held on the 11th December, 1973, Rajya 

Sabha agreed without any amendment to the Alcock Ashciown 
Company Limited (Acquisition of Undertakings) Bill, 1973, 
passed by Lok Sabha on the 6th December, 1973. 

(ii) That at its sitting held on the 12th December, 1973, Rajya 
Sabha adopted a motion further extending the time for pre-
sentation of the Report of the Joint Committe~ of the Houses 
on the Adoption of Children Bill, 1972, up to the last day of 
the Eighty-ninth Session of Rajya Sabha. 

6. Report of Committee on Public Undertakinglf 
Shri Nawal Kishore Sharma presented the Forty-second Report of 

the Committee on Public Undertakings regarding action taken by Gov-
ernment on the recommendations contained in their Twelfth Report on 
Food Corporation of India. 

7. Statement by Minister 
The Deputy Minister of Labour laid on the Table a statement re-

garding the strike in the Ceat Tyre Factory, Bombay. 

8. St ........ t Under DheetiOD 115 
Shri Jyotirmoy Bosu made a statement re~aMing certain alleged 

inaccuracy in the information given bv Shri K .. R. Ganesh, Minister of 
State for Finance, on the 8th December, 1972 during 8upplementaries on 
Stan-ed Question No. 370. 

The Minister of State for Finance made a statement explaining the 
position and expressing regret. 

9. Matters Under Rule 377 
(i) Shri Sliankar Dayal Singh raised matter regarding the reported 

suspension of more than two hundred trains in the country and late 
running of trains. ' 

(ii) Shri Madhu Limaye raised matter regardin~ the reported auction 
of properties of the Alcock Ashdown Company Limited. 

18.·hovernment Bill-Motion for Reference to Joint COIDIDittee Adopted J The Constitution (Thirty-second Amerdment) Bill, 1973' 
The motion for reference of the Bill to a Joint Committee was moved 

by Shri Umaahankar Diksbit. . 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
The following Members took part in the debate:-

(I') Shri H. N. Mukerjee 
(2) Shri Jagannathrao Joshi 
(3) Shri Dinesh Chandra Goswami 
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(4) Shri Dinen Bhattacharya 
(5) Shri B. R. Shukla 
(6) Shri E. R. Krishnan 
(7) Shri Vikram Mahajan 
(8) Shri S. A. Shamim 
(9) Shri A. K. M. Ishaque 

(10) Shri M. Ram Gopal Reddy 
(11) Swami Brahmanand / 
(12) Shri S. R. Damani 
(13) Shri Panna Lal Barupal 
(14) Shri Madhu Limaye 

Shri Umashankar Dikshit replied to the debate. 
The motion was adopted as follows:-
"That the Bill further to amend the Constitution of India, be referred 

tOUt: .Ioint Committee of the Houses consisting of 60 members, 40 from 
this 'House, namely:-

(1) Dr. Henry Austin 
(2) 8hri H. K. L. Bhagat 
(3) Shri Somnath Chatterjee 

, (4) Shri M. C. Daga 
(5) 8hri Madhu Dandavate 
(6) Shri Darbara Singh 
(7) Shri K. G. Deshmukh 
(8) Shri P. Gangadeb 
(9) 8hri H. R. Gokha1e 

(10) Shri M. M. Hashim 
(11) Shrimati V. Jeyalakshmi 
(12) Shri Bhogendra Jha 
(13) 8hri Popatlal M. Joshi 
(14) slfri Arjun Shripat Kasture 
(15) Shri Zulfiquar Ali Khan 
(16) Shri C. H. Mohamed Koya 
(17) Shri K. Lakkappa 
(18) Shri Nihar Laskar 
(19) Shri B. P. Maurya 

, '(20) Shri P. O. Mavalankar 
(21) Shri Nathuram Mfrdha 
(22) ,Shri.G. S, Mishra 
(23) Shri Shyamnandan Mishra 
(24) Shri Plloo Modv 
(25) 8hri F. H. Mohsin 
(26) Shri Samar Mukherjee 
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(27) Shri Paokai Haokip 
(28) Shri Dhan Shah Pradhan 
(29) Shrimati Maya Ray 
(30) Maulana Ishaque Sambhali 
(31) Shri P. M. Sayeed 
(32) Dr. Shankar Dayal Sharma 
(33) Shri Nawal Kishore Sinha 
\34) Shri S. S. Tewari 
(35) Shri Tula Ram 
(3"6) Shri Tulmohan Ram 
(37) Shri Atal Bihari Vajpayee 
(38) Shri P. Venkatasubbaiah 
(39) Shri G. Viswauthan 
(40) Shri Chandrajit Yadav 

aad 20 from Rajya Sabha; 
that in order to constitute a sittin,c 01 the Joint CommUtee tbe 

quorum shall be one-third of the total number of members of Ule .soiJrt 
Committee; 

that the Committee shall make a report to this HO\&iE! by tbe last day 
of the first week of the next session; 

that in other respects the Rules of Procedure oi tlai·,i Hou. relating 
to Parliamentary Committees shall apply with such variations and modi-
fications as the Speaker may make; and 

that this House do recommend to Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and communieate to this House the names 
of 20 Members to be appointed by Rajya Sabha ttl the Joint Committee." 

11. Statement by Minister 
The Minister of Finance made a statement un thedispositioa of rupee 

accumulation in India by the U.S. Government. 

12. DisCU8Sion Under Rule 193 
In response to an appeal made by Shri :Umlshankar Dfksh1t; Minister 

of Home Affairs, the House agreed that tbe item J)e~ to di9CL1lBion 
under Rule 193 on the delay in the .ttIement of the ~nataka­
Maharashtra border dispute leading to violent disturbances in that area, 
might not be taken up. 
5.42 P.M. 

(Lok Sabha adjourned till 11 A!M. on Friday, the 14th Dec:ember, 
1973). 
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LOK. SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

,Friday, December 14, 1973/Agrahayana 23, 1895 (Sakla) 

'No. 327 
11.02 A.M. 
1. "Starred Questions 

Starred Questions Nos. 483-485 and 48'1-490 were orally answered. 
Starred Question No. 498 had been postponed to 21-12-73. Replies to 
remaining questions were laid on the Table. 
Z. Unstarred Questions 

Replies to Unstarred Questions Nos. 4700-4720, 4'22--4743,4745-
4883, 4886-4888 and 4890-4907 were laid on the Table. 
3. calling Attention 

Shri Vikram Mahajan called the attention of the Minister of Agri-
culture to the reported loss of about Rupees ten lakbs to the National 

_ Seeds Corporation in last three months due to shady transactions. 
The Minister of Agriculture made a statement in regard thereto . 

•. : Papen Laid on theTa~le 
The following papers were laid 'on the Table:-

(1) A statement (Hindi and English versions) regl!rding the 
registration of Indian Cotton Mills Federation under the 
Indian Trade U .... ions Act and its liability for payment of in-
cometax. 

(2) A copy of the Central Excise (Twelfth Amendment) Rules, 
197:t (Hindi and English verSions) published in 'Notification 
No. G.S.R. 507 (E) in Gazette of India dated the 27th Novem-

ber, 1973 under, section 38 of the Central Excises and Salt Ae.t, 
1944. 

'(3) A copy of the International AiJ:ports Authority of Iadia 
(Conditions of Service of the Chairman and other whole-
time Members) Rules, 1973 (Hindi and English veraiOll8) 
published in Notification No. S.O. 717(E) in Gazette of India 
dated the 29th November, 1973, under sub-section (3) of 

section 36 of the International Airport AuthOrity Act, 1973. 
(4) A copy each of the following papers (Hindi and Eoglilb ver-

sions) under sub-section (1) of section 619A of the ,Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Minerals 
and Metals Tradlng Corporation of India· . Limited New 
Delhi, for the year 1972-13. ' 

[P.T.O. 
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(ii) Annual Report of the ;vlinerals and Metals Trading Corpo-
ration of India Limited, New Delhi, for the year 1972-73 
alonJ! with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. , 

(5) A copy of the Annual" Adlbinistration Report (Hindi and 
English versions) of th~ T.e~ Board for the year 1971-72. 

5. Messages from RajYB Sabhil· 
Secretary-Ger..eral reported the' following messages from Rajya 

Sabha:-
(i) Thai Rajya Sabha had ~no 'fecommendations to make to Lok 

Sabha in regard to the Central Excises and Salt (Second 
Amendment) Bill, 1973 •. pas!ied by Lok Sabha on the 11th 
December. 1973. ,,', 

(ii) That at its sitting held on the 13th December, 1973, Rajya 
Sabha adopted a m::>tion recommending to !.ok Sabha to 
appoint a Member of Lok Sabha to the Joint Conuni~tee of 
the Houses on the Plantatior:s Labour (Amendment) Bill. 
1973, in the vacancy caused by the resignation of Shri Madhu 
Limaye from the membership of the said Joint Committee. 

6. Assent to DUI 
Secretary-General laid on the Table the Maternitv Benefit (Amend-

ment) Bill, 1973 passed by the Houses of Parliament during the current.ill 
session and assented to. 

7. Intimation regarding arrest Of Member 
The Speaker informed the House of a telegram, dated the 13th'" 

De~ember, 1973, from the Superintendent of Police, Jilldore, intimating 
that Dr. Laxminarayan Pandeya, Member, Lok Sabha was arrested at 
9.15 hours on the 13th December, 1973, at Village Harsola (Indore Dis-
trict) , under Section 151 of the Code of Criminal Procedure and that 
he was being produced before the :Magistrate the same day. 
8. Report of Rules Committee-Laid on the Table 

Shri 5. N. Singh laid on the Table, under sub-rule (1) of rule 331 
of the Rules of Procedure and Conduct of Business in Lok Sabha, the 
Third Report of, the Rules Committee. 
t. Report of Committee on Absence of Members 

Shri S. C. Samanta presented the Twelfth Repgrt of the Committee 
on Absence of Members from the Sittings of the House. 

10. Report of Committee on Govemmeat Assurances 
Shri D. D. Desai presented the Seventh Report of the Committee on 

Government Assurances. ' 
11. Statem.ent rerarding-Government B1,lSiness 

• The Minister of Parliamentary Aftairs m.de a statem,ent regarding 
Government bl.<siness for the week commencing the 17th December. ma.· , 

(Lok Sabha adjourned at 2 'P.M. and re-assembled at 3 P.M.) 
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12. Government Bill-Introduced 
The Konkan Passenger Ships (Acquisition) Bill, 19'73 

The motion for leave to introduce the Bill ll'bOved by Shri Kamlapati 
Tripathi was opposed. The motion was adopt~d and the Bill was 
introduced. 

13. Statement regarding Ordinance--Laid on 'the Table , . 

An explanatory statement (Hindi and English versions) glvmg rea-
sons for immediate legislation by the KonkanPassenger Ships (Acqui-
sition) Ordinance, 1973, was laid on the Table utder rule 71 (1) of the 
Rules of Procedure and Conduct of Business in Lok &abha. . 

14. Government Bills-Intr,odu.;ed , 'f'. 

(1) The Income-tax (Amendment) Bill" 1,973. 
The motion for leave to introduce the' Bill moved by Shri K. R. 

Ganesh was opposed. The motion was lldopted lind the Bill was intro-
duced. 

(2) The Constitution (Thirty-third Amendment) Bill, 1973. 
The motion for leave to introduce the Bill moved by Shri Ram 

Niwas Mirdha was opposed. The motion was adopted and the Bill was 
introduced. 

(3) The Mulki Rules (Repeal) Bill, 197~. 

15. Private Members' Bills-Introdqced 

(1) The Mithila (North Bihar) Development Board Bill, 1973 by Shri 
Yamuna Prahad MandaI. 

(2) The Mercy Killing Bill, 1973 by Shri M. C. Daga. 
The motion for leave to introduce the Bill moved by Shri M. C. Daga 

was opposed. On the motion the House divided. Ayes 71; Noes 15. The 
motion was accordingly adopted and the Bill was introduced. 

16. Private Member's BiJI-Withdrawn 

• The Legal Assistance Bill, 1971 by Dr. Karni Singh 
The motion for consideration of the Bill was moved by Dr. Karni 

Singh. 

The following Members took part in the debate:-
(1) Shri Gadadhar Saha 
(2) Shri B. R. Shukla 
(3) Shri Ramavatar Shastri 
(4) Shri &. N. Singh 
(5) Shri R. V. Bade 
(6) Shri Yamuna Prasad MandaI 
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(7) Shri ,P. G .. Mavalankar 
(8) Swami Brahmanand"! 
(-t) SlIri Nathu Ram Ahirwar 

(10) Shri M. C. Daga \-' 
(11) Shri Panna Lal Barupal 
(12) Shri H. R. Gokhale 

Dr.Karni Singh replied to the debate. 
The Bill was withdrawn bv leave of the House. 

17. Private Member's BiII-UDde.r CODshleretlob 
The Removal of Disparities and Concentration of Wealth Bill, 1973 by 

Shrj K. Lakkappa 
The motion for consideration of the Bill was moved by Shri K. 

Lakkappa. 
Shri Krishna Chandra Halder took part in the debate. 
The diseussion on the Bill was not concluded. 

18. HaIf·Aft·Hour Qisaauion 
Shri &amar Guha raised- a half-an-hour discussion on points arising 

out of the answer given on the 12th November, 1'973 to Unstarred Ques. 
tion No. 77 regardinj! proposal for 12 year secondary course. 

Shri ,po P. Yaciav. replied to the discussion. 
6.58 P.M 

(Lok Sabha adjourned till·l1 A.M. on Monday, the 17th December, 
1973) 
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LOK SABHA 

BULLETIN-PART 1 
[Bl'~e.f Record of Proceedings] 

Monday, December 17, 1973/Agrahayana 26, 1895 (Saka) 

No. 328 
11.02 A.M. 
1. Starred Questions 

Starred Que.>tions Nos. 503, 506, 509, 511, 514 and 519 were orally 
answered. Replies to remaining questions were laid on the Table 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 4908-4952, 4954-5017, 5019-

5054, 5056-5069 and 5071-5107 were laid on the Table. 
A statement by the Minister of State in the Ministry of Works and 

Housing (i) correcting reply given on the 30th April. 1973 to Unstarred 
Question No. 8540 regarding 'Modern Bazar' in residential building in 

- Vasant Vihar, New Delhi and (ii) giving reasons for delay in correcting 
the reply was also laM on the Table. . 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Delhi Motor Vehicles (Fourth Amendment) 
Rules, 1973 (Hindi and English versions) published in Noti-
fication No. F. 3 (19) 173-Tpt. in Delhi Gazette dated the 22nd 
October, 1973, under sub-section (3) of section 133 of the Motor 
Vel!icles Act, 1939. 

(2) A copy of the Orissa R;ce (Movement Control) (Amendment) 
Oroer, 1973 (Hindi and English versions) published in Noti-
fication No. G.S.R. 512(E) in G9zettp of India dated the 30th~ 
November. 1973. under sub-section (6) of 'gectlon 3 of the 
Essential Commodities Act. 1955. 

(3) (i) A copv of the Annual Report (Hindi and English versions) 
of the Indian Council of Agricultural Research. New Delhi, 
for the year 1970-71. 

(ii) A statement showing reason.> for delay in laying the above 
Report. 

(4) A copy of the Sugar (Price Determination for 1973-74 Produc-
tion) Order 1973 (Hiooi Rnd English versions) published in 
Notification 'No. G.S.R. 509(E) in Gazette of Irnia dated the 

[P.T.O. 
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28th Novennber, 1973, under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955. 

(5) (i) A copy each of the following Orissa Not:fications under 
sub-section (3) of section 150 of the Orissa Grama Panchayat 
Act, 19'64, read with clause (c) (iv) of the Proclamation dated 
the 3rd March, 1973 iS3ued by the President in relation to the 
State of Orissa:-

(a) S.R.O. No. 358/73 published in Orissa Gazette dated the 23rd 
March, 1973 making certain amendments to the Orissa 
Grama Panchayat Rules. 1968, together with an explanatory 
note. 

(b) S.R.O. No. 808/73 published in Orissa Gazette dated the 
28th August, 1973 making certain amendment to the Orissa 
Grama Panooayat Rules. 1968 together with an explanatory 
note. 

(ii) Two statements (Hindi and English versions) showing reasons 
for delay in laying the above Notifications. 

(iii) Two statements (Hindi and English versions) explaining the 
reasons for not laying the Hindi versions of the Notifications 
mentioned at (i) above. 

(6) (1) A copy of the Annual Report of the Indian Institute of 
Management, Ahmedabad, for the year 1971-72. 

(ii) A statement (Hindi and English versions) showing (i) reasons 
for delay in laying the above Report. and (it) for not laying 
simultaneously Hindi version thereof. 

(7) (i) A copy of the Annual Report of the Indian Institute of 
Management, Ahmedabad for the year 1972-73. 

(ii) A statement (Hindi and English versions) explaining reasons 
for not laying simultaneously Hindi version of the above Re-
port. 

4. Message from Bajya Sabha 
Secretary-General reported a message from Rajya Sabba that at its 

sitting held on the 12th December, 1973, RajYa Sabha agrf!ed to the 
amendments made by Lok Sabha on the 4th. December, 1973, in the 
Industries (Development and Regulation) Amendment Bill, 1973. 

5. Leave of Absence 
.. The following Members were granted leave of aLsence from the sit-

tings of the House for the periods mentioned against each:-
(1) Shri Martand Singh-9th to 16th May. 1973 (Seventh Session) 

and 23rd July to 5th September, 1973 (Eighth SesSion). 
(2) Shri Ramsahai Pandey-12th November to 12th December, 

1973 (Ninth. Session). 
(3) Shri Narendra Singh-12th November to 7th December, 

1973 (Ninth Session). 
(4) Shri Tulsidas Dasappa-23rd July to 5th September, 1973 

(Eighth. Session); 
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(5) Shri E. V. Vikhe Patil-16th to 30th November, 1973 (Ninth 
Session). 

(6) Shri A. K. Gopalan-12th November to 21st December, 
1973 (Ninth Session). 

(7) Shri Bishwanath Jhunjhunwala-llth August to 5th Septem-
ber, 1973 (Eighth Session) and 12th November to 10th Decem-
ber, 1973 (Ninth Session). 

6. Supplementary Demands for Grants (Orissa)-1973.74 
Shri K. R. Gane3h presented a statement showing Supplementary 

Demands for Grants in respect of the State of Orissa for 1973-74. 
7. Government Bill-Introduced 

The Delhi Urban Art Commission Bill, 1973. 
The motion for leave to introduce tbe Bill moved by Shri Bhola 

Paswan Shastri was opposed. The motion wa's adopted and the Bill was 
intrcduced. 
8. Matter Under Rule 3'1'1 

Sarvashri Shyamnandan Mishra and Madhu Limaye raised matter 
regarding decision of the Government to raise ex-factory price of levy 
sugar and to increase duty on free '3ale sugar. 

The Minister of Agr: culture made a statement on the subject. 

"'9. Resolution-Adopted 
Shri Lalit Narain Mishra moved the following Resolution:-

"That this House approves the recommend'3tion-.; made in paras 60, 
70, 71, 75, 76, 77, 78 and 79 contained in the Interim Report of 
the Committee appointed to review the rate of dividend pay-
able by the Railway undertaking to General Revenues as well 
as other ancillary matters in connection with the Railway' 
Finance and General Finance which was presented to Parlia-
ment on 11th December, 1973. 

That this House further direct> that the action taken by Govern-
m'!nt on the other recommendations made in the Report 
should be reported to the Commi~tee." 

The Resolution' was adopted afte:- discussion as indicated under para 
H below. 
*10. Supplementary Demands for Granli CRailways)-1973-74 

Discussion on the Supplementary Demands for Grants Nos. I, 2, 4 to 
10, 14 and 15 in respect of the Budget (Railways) for 1973-74 commenced. 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.05 P.M.) 

*n. Statement by Minister 
The Minister of Railways made a statement regarding strike by loco 

running staff. --- -----_.- .. _---.. ----- . ---_._-------------_._--------
• Discussed together. 
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The following Members took paLt in the combineci debate on the 
Resolution, Supplementary Demands for Grants (Railways) (vide paras 
9 and 10 above) and the ~tatement by the Minister of Railways:-

(1) Shri Biren Dutta 
(2) Shri B. K. Daschowdhury 
(3) Shri, S. M. Banerjee 
(4) Shri Jagannath Mishra 
(5) Shri Atal Bihari Vajpayee '. 
(6) Shri B. P. Maurya 
(7) Shri Khemchandbha1' Chavda 
(8) Shri S. R. Damani 
(9) Shri Anant Prasad Sharma 

(10) Shri Somnath Chatterjee 
(11) Shri Narain Chand Parasll:!r 
(12) Shri P. G. Mavalankar 
(13) Shri S. N. Singh 
(14,) Shri Bhagiratb Bhanwar 
(1S) Shri A. K. M. Ishaque 
(16) Shri Sarjoo Pandey 
(17) Shri Balakrishna Venkanna Naik 
(18) Pandit D. N. Tiwary 
(19) Shri Ram Shekhar Prasad Singh 
(20) Shri Shyamnandan Mishra 
(21) Shri Nathu Ram Ahirwar 

Shri Lalit Narain Mishra replied to the debate. 
All the Supplementary Demands for Grants as shown under column 3 

of the printed List of Supplementary Demand"l for Grants (Railways) 
for 1973-74, were voted in full. 

12. Government BiU-lntroduced 
The Appropriation (Railways) No.4 Bill. 1973. 

13. Government Bill-Passed 
The Appropriation (Railway.i) No. 4 Bill, 1973 

The motion for cons;deration of the Bill was moved by Shrt Lalit 
N arain Misbra. 

Shri Madhu Limaye took part in the debate. 
Shri Lalit Narain Mishra replied to the deblte. 
The mo~on for consideration was adopted andclause-by-ciaule CGnlli-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clau~e 1, the Enactinp; Formula and the Long Title were allO adopted.. 
The motion that the Bill be passed was moved by Shri Lalit Naraln 

Mishra. 
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The motion was adopted and the :Gill was passed. 

U. Statements by Ministers 
** (i) The Minister of Agriculture made a statement regarding fixation 

of ex-factory prices of levy sugar of 1973-74 production. The Minister 
also laid on the Table a copy of the Sugar (Price Determination for 
1973-74 Production) Amendment Order, 1973 (Hindi and English ver-
sions) published in Notification No. G.S.R. 522(E) in Gazette of India 
dated the 14th December, 1973, under sub-·.;ection (6) of section 3 of the 
Essential Commodities Act, 1955. . 

(ii) The Minister of Home Affairs made a statement regarding the 
Meerut incidents. 

(iii) The Minister of Heavy Industry made a statement regarding 
acqui'3ition of Alcock Ashdown Company Limited. 
15. BaH-AD-Hour DiscUSsion 

Sbri N. K. Sanghi raised a half-an-hour discussion on points arising 
out of the answer given on the 22nd November, 1973 to UnstalTed Ques-
tion No. 1702 regarding stepping up production of scooters. 

Shri T. A. Pai replied to the discussion. 
16. Report of Business Advisory Committee 

Shri K. Raghu Ramaiah presented the Thirty-fifth Report of the Busi-
ness Advisory Committee. 
7 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 18th December, 1973) 

• 

S. L. SHAKDHER, 
Secretary-General. 

----- ------- -----
"Made at 5.25 P.M. 
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WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tueooay, December 18, 1973/Agrahayana 27, 1895 (Sab)' 

No.3. 
11.03 A.M. 
1. Ob:tuary Reference 

The Speaker made reference to the passing away of ShTi Muzaffar 
Ahmed. 

Tht!reafter, Members stood in silence for a short while as a mark of 
respect. 

Z. Starred QuestiOllB 
Starred Questions Nos. 527-529 and 531-536 were orally answered. 

Replies to remaining questions were laid on the Table. 

3. Un starred Questioas 
Replies to Unstarred QU(!.itions Nos. 5108-5138, .5140--5249, 5251, 

5253-5260 and 5262-5307 were la:d on the Table. 

4. Papers Laid on the Table 
Thf> following papers were laid on the Table:-

(1) A copy of the Report (1971) of the Tariff Commission on the 
fair selling prices of Synthetic Rubber (Hindi vers;on) under 
sUb-section (2) of section 16 of the Tarifi Commission Act, 
1951. 

(2) A copy of the Annual Report (Hindi and English versions) for 
the year 1972-73. on the working of the Seamen's Provident 
Fund Scheme, 1986. 

(3) A copy each of the following paPel'S (Hindi and English ver-
~ions) under sub-section (1) of section 6l9A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Modern 
Bakeries (India) Limited, New Delhi. for the year 1972-73. 

(ii) Annual Report of the Modern Bakeries (India) Limited, 
New Delhi. for the year 1972-73 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

[P.T.O. 
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(4)(1) A copy of the Report of the Monopolies and Restrictive ,f 
Trade Practices Commission under section 21(3) (b) of the ." 
Monopolies and Restrictive Trade Practices Act, 1969, in the • 
case of Messrs Tata Engineering and Locomotive Company J 
Limited, Bombay and the Order dated the 30th June, 1972 of 
the Central Government· thereon, under section 62 of the said 
Act. 

(ti) A statement (Hindi and EngHshversions) explaining the rea· 
sons for not layin~ simultaneously the Hindi version of the 
above Report and order of the Government thereon. 

(5) A copy of the Certified Accounts (Hindi and English versions) 
of the Indian Institute of Technology, Madras, for the year 
1971·72 along with the Audit Report thereon, under sub-
section (4) of section· 23 of the Institutes of Technology Act, 

. ~ 1961. 
V • (6) A copy of the Report (Hindi and English versions) of the 

Sixth Finance Commission together with an Explanatory 
Memorandum as to the action taken thereon, under article 281 
of the Constitution. 

S. M .... ,e from aajya Sabha 
Secretary-General reported n mC3sa~e from Rajya Sabha that at its 

sitting held on the 17th December, 1973, Rajya Sabha concurred in the 
recommendation of Lok Sabha to join in the Joint Committee of the 
Houses on the Constitution (Thirty-second Amendment) Bil], 1973 and 
had nominated the following Members of Rajya Sabha to serve on the 
said Joint Committee:- t 

(1) Sbri Jaisukhlal Hathi 
(2) Shri Bindeshwari Prasad Singh 
(3) Shri Mulka Govinda Reddy 
(4) Shri Brahmananda Panda 
(5) Shri V. B. Raju 
('6) Shrimati Aziza Imam 
(7) Shri Sultan Singh 
(8) Shri RoBban Lal 
(9) Dr. M. R. Vyas 

(10) Shri A. P. Jain 
(11) Shri Ram Niwas Mlrdha 
(12) Shri Umashankar Dikshit 
. (13) Shri Bhupesh Gupta 
(14) Shri Niren Ghosh 
(15) Shri Lokanath Misra 
(16) Shri C. D. Pande 
(17) Shri M. Kamalanathan 
(18) Shrl K. Chandrasekharan 
(19) Shri Lal K. Advani 
(20) Shri Papi Heddi 

. .~ '-Laid at 12.40 P.M. 
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6, Reports of Committee on the Welfare of Scheduled Castes and 
Scheduled Tri~Laid on the Table 

Shri Dharnidhar Basumatari laid on the Table a copv each of the 
following Reports of Study Tour of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes:-

(1) Report of Study Tour of Study Group I of the Committee to 
Calcutta, Manipur, Nagaland, Gauhati and Shillong during 
June, 1973. 

(2) Report of Study Tour of Study Group II of the Committee 
to Himachal Pradesh during June-July, 1973. 

7. Personal Explanation Under Rule 357 
Shri Jyotirmoy Bosu made a personal explanation regarding certain 

remarks about him made by Shri B. P. Maurya in the House on the 
21st November, 1973 during discussion on the Motion of No-confidence in 
the Council of Ministers. 

Shri B. P. Maurya made a statement in reply and withdrew the 
remarks. 

8. Motion regarding Thirty-Fifth Report o( Business Advisory Committee 
Shri K. Raghu Ramaiah moved the following motion:-

"That this House do agree with the Thirty-fifth Report of the Busi-
ness Advisory Committee. presented to the House on the 17th 
December, 1973." 

The motion was adopted subject to the modification that in item (iii) 
of para 2 of the Report "and M9tters under rule 377", be deleted. 

9. Matter Under Rule 377 
Sarvashri Madhu Dandavate, Madhu Limaye and Jyotirmoy Bosu 

raised matter regarding extension to India of activities of Western 
Pharmaceutical Companies, which ran a global racket in human blood. 

The Minister of Health and Family Planning made a statement on the 
subject. 

• 
10. Government Bills-Passed 

(i) The Constitution (Thirty-third Amendment) Bill, 1973 
(ii) The Mulki Rules (Repea.l) Bm, 1973 

The motions for consideration of the above two Bi1l~ were moved by 
Shri Umashankar Dikshit. 

An amendment for circulation of the Constitution (Thirty-third 
Amendment) Bill, 1973, for the purpose of el;citing opinion thereon was 
moved by Shri S. B. Girl. 

An amendment for reference of the Constitution (Thirty-third Amend-
ment) Bill, 1973 to a Joint Committf!e was moved bv Shri S. B. Girl. 

*Discussed together. 
[P.T.O. 
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,.,An ~ for circulation of the Mulki, Ru.les (.Repeal) Bill. 1973, 
for the purpose of eliciting opinion thereon w. moved bY'Shri S. B. Giri. 

An, amendment for referellOe of the Mulki Rule.3 (Repe.al) Bill, 1973, 
to a Select Committee was moved by Shri S. B. Giri. 

The following Members took part in the combined debate:-
(l) Shri B. N. Reddy 
(2) Shri P. Venkatasubbaiah 
(3) Shri Jagannathrao Joshi 
(4) Shri K. NarayanaRao 
(5) Shri Y. Eswara Reddy 
(6) Shri J. Rameshwar Rao 
(7) Shrt Shyamnandan Mishra 
(8) Shri K. C. Pant 
(9) Shri H. M. Patel 

(10) Shri M. Ram Gop/il Reddy 
(11) Shri Madhu Dandavate 
(12) Shri P. Narasimha Reddy 
(13) Shri Kartik Oraon 
(14) Shri S. B. Giri 

Shri Umashankar D;k;hit repPed to the debate. 
(i) Both the amendments mo',-cj to the motion for consideration of 

the Constitution (Thirty-third Amendment) Bill, 1973,were negatived. 
On the motion for consideration of the Constitution (Thirty-third 

Amendment) Bill, 1973, the House divided, Ayes 299; Noes 14. The 
motion was adopted by a majority of the total membership of the House 
and by a majority of not le:s than two-thirds of the Members present 
and voting. 

Clause-by-clause consideration was then taken up. 
On amendment No. 10 to Clause 2 moved bv Shri Madhu Limaye, the 

House divided, Ayes 8; Noes 312. The amendment was accordingly 
negatived. 

On the motion for adoption of Clause 2, the House divided, Ayes 312; 
Noes 9. 

Clause 2 was adopted by a majority of the total membership of the 
House and by a majoritv of not less than two-thirds of the Members 
present and voting. 

Two amendments to Clause 3 were adopted. 
On .the motion for adoption of Clause 3, a'3 amended, the Hou.e divid-

ed, Ayes ~14; Noes 5. 
C18l+se 3, 8S amended, was adopted by a majoritv of the total member-

ship o£, 'the House and by a majority of not less than two-thirds of the 
Members present and voting. 

On the motion for adoption of Clause 4, the House div\ied, Ayes 312; 
Noes 5. 
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Clause 4 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members 
present and voting. 

An amendment to Clause 1 was adopted. 
On the motion for adoption of Clause I, as amended, the House divid-

ed, Ayes 313; Noes 6. 

Clause 1, as amended, was adopted by a majority of the total mem-
bership of the House and by a majority of not less than two-thirds of 
Ule Members present and voting. 

The Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Umashankar Dikshit. 
Shri P. G. Mavalankar took part in the debate. 
On the motion the House divided, Ayes 311; Noes 8. 

The motion was adopted by a majority of the total membership of 
the House and by a majority of not less than two-thiros of the Member3 
present and voting. The Bill, as amended, was passed by the required 
majority. 

(ii) Both the amendments moved to the motion for consideration of 
the Mulki Rules (Repeal) Bill, 1973, were negatived. 

The motion for consideration of the Mulki Rules (Repeal) Bill, 1973 
was adopted and c1ause-by-clause consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Umasbankar 

Dikshit. 
The motion was adopted and the Bill was passed. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 19th December, 

1973) 
• 

S. L. SHAKDHER, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedings] 

Wednesday, December 19, 1973/Agrahayana 28, 1895 (Sua) 

No. 330 
11,01 A.M. 
1. Starred. QuestiObs 

Starred Questions Nos. 547-552 and 557 were orally answered. Re-
plies to remaining questions were laid on the Table. 

Z. Unstarred Questions 
Replies to Unstarred Questions Nos. 5308-5318, 5320-5408, 5410-

5430, 5432-5446, 54.48-5498 and 5500-5507 were laid on the Table. 

A statement by the Deputy Minister of Industrial Development (i) 
correcting the reply given on the 28th March, 1973 to Unstarred Question 
No. 5025 regarding remittances made by foreign tobacco and cigarette 
companies and (ii) giving reasons for delay in correcting the reply, was 
also on the Table. 

3. Papers Laid on the Table 
The follOwing papers were laid on the Table:-

(1) A copy of the Draft Fifth Five Year Plan 1974-79-Parts I 
and n. (Hindi and English versional . 

• (2) (i) A copy each of the Audited Accounts (Hindi and English 
versions) of the Central Silk Boaro for the year 196'S).70, 1970-
71 and 1971-72, under sub-section (4) of section 12 of the 
Central Silk Boal\i Act, 1948. 

(Ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above papers. 

(3) (i) A copy of the Annual Report (Hindi and English versions) 
of the Khadi and Village Industries Commission, Bombay, for 
the year 1971-72 under sub-section (3) of section 24 of the 
Khadi and Village Industries Commission Act, 1956, along 
with the Statistical Statement. 

(ii) A statement showing reasons for delay in laying the above 
Report. 

[p.T.O. 
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(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies ~ 
Act, 1956:- ) 

(i) (a) Review by the Government on the working of the 
Hindustan Salts Limited, Jaipur, {or the year ended 30th 
September, 1972. 

(b) Annual Report of the Hindu:stan Salts Limited, Jaipur, for 
the year ended 30th September, 1972, along with the 
Audited Aecounts and the comments of the Comptroller and 
Auditor General thereon. 

(U) (a) Review by the Government on the worki~ of the Sam-
bhar Salts Limited, Jaipur, for the year ended 30th Septem-
ber, 1972. 

(b) Annual Report of the Sambhar Salts Limited, Jaipur, for the 
year ended 30th September. 1972 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(5) A copy of the Salt Cess (Amendment) Rules, 1973 (Hindt and 
English versions) publbhed in Notification No. S.O. 2543 1h 
Gazette of India dated the 8th September, 1973, under sub-
section (3) of section 6 of the Salt Cess Act. 1953. 

(8) A copy of the Report (1971) of the Tarift Commission on the 
Fair Prices of Jute-based and Felt-baRd Linoleum (Hindi ver-
sion) under sub-section (2) of aection III of the TarUf Com-
mission Act, 1951. l 

(7) A copy of the Annual Report (Part I) (Hindi version) of the 
Registrar of Newspapers for India on Press in India, 1971. 

C. MInutes of Rules Committee-Laid on the Table 
Minutes of the sittin~s of the Rules Committee held on the 3rd Sep-

tember and 12th December, 1973. were laid on the Table. 

5. Report of Committee Oil Private lI .... llen' lUlls _d Resalutiolls 
Shri G. G. Swell presented the Thirty-fifth Report of the Committee 

on Private Members' Bills and Resolutions. 

6. Statement Under Direction 115 
Shri Madhu Limaye laid on the Table a statement regarding certain 

information given bV the Deputy Minister of Finance on the S1st August, 
1973 in answer to Unstarred Question No. 5231 regarding irregularities 
in New India Insurance Company Limited. 

The Deputy Minister of Finance laid on the Table a statement in reply 
thereto. 

7. Matters Under Rule 377 
(i) Shri Madhu Dandavate raised matter rellardin~ the reported non-

clearance of cheques worth crores of 'rupees in Delhi Banks due to trade 
union 'I'ivalry between representatives working at the Delhi Clearing 
HDUR. ~, 
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(ii) Sarvashri S. M. Banerjee and Jyotirmoy Bosu raised matter re-
prcting ~ reported use of D.I.R. to arrest Loco Running Staff. 
8. GoVeI'IIIIleIlt BIII-Passed 

The Konkan Passenger Ships (Acquisition) Bill, 1973 
.The !!lotion for consideration of the Bill was moved by Shri Kamlapati 

Tripathl. 
The following Members took Part in the debate:-

(1) Shri Madhu Dandavate 
(2) Sbri Ramavatar Shastri / 
(3) Shri Shanker Rao SavantV' 
(4) Shri Anantrao Patil 
(5) Shri Jagannathrao Joshi 
('6) Shri Bhaoosahaib Dhamankar 
(7) Shri Ajit Kumar Saha 
(8) Shri Balakrishna Venkanna Naik 
(9) Shri H. M. Patel 

(10) Shri S. L. Peje 
(11) Shri Raja Kulkarni 
(12) Shri N. K. P. Salve 

Shri Kamlapati Tripathi replied to the debate. 
The motion for consideration wa'3 adopted and clause-by-clause coD8i-

deration of the Bill was taken up. 
Clauses 2 to 20 were adopted. 
Clause 'I, the Enacting Formula, the Preamble aJld the Long Title 

were also adopted. 
The motion that the Bill be passed was moved by Shri Kamlapati 

Tripathi. 
The following Members took part in the debate:-

(1) Shri Jyotirmoy Bosu 
(2) Shri S. M. Banerjee . , 

The motion was adopted and the Bill was passed. 
9. The Buda'et (General) 

The following items of business were taken up together:-
*(1) Demands for Excess Grants Nos. 2 to 5, 20, 24, 41, 46, 49, ~lA, 

64, 66, 74, 78, 86, 93, 107, 111, 125 and 126 in respect of the 
Budget (General) for 1971-72. 

*(ii) SuppleJQentary Demands for Grants Nos. ~ 7, 11, 36. ~ 71, 
78, 90 and 98 in respect of the Budget (General) for 1973-74. 

All the Demands for Excess Grants as shown under column 3 of the 
printed List of Demands for Excess Grants (General) for 1971-72, were 
voted in full. 

*Diseusaed together. 
[p.T.O. 
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All the Supplementary Demands for Grants (both Revenue AccoW1t 
and Capital Account) as shown under column 3 of the printed List of 
Supplementary Demands for Grants (General) for 1973-74 were voted 
in full. ' 
10. Government Bill-Introduced 

The Appropriation (No.4) Bill, 1973. 
11. Government Bill-P ...... 

The Appropriation (No.4) Bill, 1973 
The motion for consideration of the Bill was moved by Shri K R. 

Ganesh. • . . 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

12. Government Bill-Introduced 
The Appropriation (No.5) Bill, 1973. 

13. Government Bill-Passed 
The Appropriation (No.5) Bill. 1973 

The motion for consideration of the Bill was moved by Shri K. R. 
Ganeah. 

The following Members took part in the debate:-
(1) Shri Ramavatar Shastri 
(2) Shri Madhu Limaye 

Shri K. R. Ganesh replied to the debate. 
The motion for consideration was adopted and clause by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. C 

14. &upplementary Demands for Grants (Orissa)-1973-74 
Discussion on the Supplementary Demands fOr Grants Nos. 4A, 5, 9, 

11, 13; 16; 17, l7A, 21; 23; 24, 24A, 25, 30 34 35 37 42 43 46 48 and 58 
in respect of the Budget for the State of Orissa for 1973-74 commenced 
and was concluded. 

All the Supplementary Demands for Grants (both Revenue Account 
and Capital Account) as shown under column 3 of the printed List ~ 
Supplementary Demands for Grants (Orissa) for 1973-74, were voted in 
full. 
6.10 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 20th December, 

1973) 
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11 A.M. 

BULLETIN'~PART' "I 
rBrief Record of Proceedings} 

~;·331 

1. -S..,. ..... ' Qliestiaas ' 
Starred. Questions, Noe.; .587";"571 and 518---675 were -oraDy' answered. 

Replies to remaining questions were laid on the. Table. 

2 •. .u .... ed QMstIwa 
RepUes .to·, Unatarred -Questions .Nos.,,55Qi H66;aDiIIlI565~70'7 were 

laid- Dn the Table. 

3. Short Notice Question 
Short NdtI~'Question No. 1 addressed to the.MiDist.er ,'of Petroleum 

anGjChemlcals':r~n~ Discovery' of Galeki strucaiN in,Assam as 
second largest oil-field, was orally answered and supplementaries were 
also anawered. thereon. 

4. 'Papers 'Lald on the Table 
The following papers were laid on the Table:-

(1) A copy of the ,guidelines for 'administermg -'Section 29 of the 
Foreign' . EXcbangeRegulation' Act;' '19ft' (Hfndi' and Engllsb 
vellJions) . 

(2) A copy eaWi of the ,followiD2' paper. (Hiddi:anci:En:lelilh: ver-
sions) under sub-section (1) of -sectioll·.QiA of· 'the ~.companies 
Act, 1956:-

(a)_ (1) Review by the Government, on the- working of the 
Heavv Ehlttricals (India) . Lhnited. Bhopal, for,.the year 
197z..73; : 

(li). Annual Report of the He..,. Electrieals (India) Limited, 
Bhopal,for the year ,ISJn.'13· ~a1onll with the AUdited Ac-
counts- ' and the comments· of . theComptrofler' and.~ Auditor 
a.neral· thereon. 

(D)' (i) Review by the Government on the wodL1iag of the 
Bharat Heavy Electrical Limited, New Delhi, for the year 
1972-73. 

[p.T.O. 
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(ii) Annual Report of the Bharat Heavy Electricals Limited, 
New Dellii, for the year 1972-73 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(3) (i) A copy of the Annual Report (Volume I) of the Indian 
Statistical Institute, Calcutta, for the year 1970-71. 

(ii) A statement (HiI)di and E~ish vers.i.ons) explaining the rea-
sons for not laying simultaneously the Hindi version of the 
above Report. 

(4) A copy of the Delhi Co-oper~tive Societies Rules, 1973 (Hindi 
and English versions) published in Notiftcation No. F.7(15)65-
73/Coop13614 in Delhi· Gazette dated the 16th March, 1973 
under SUb-section (3) of -sec~on 97 of the Delhi Co-operative 
Societies Act, 1972. . .' 

(5) A copy of the text (Hindi and English versions) of the Com-
mercial Cooperation Agreement between the Government of 

" . India and the Council of the European Communities . 
• ':. -'." •• _ • • 4. . 

(6) A copy of Notification No. Ind. n-7(58)/72-II published in 
Gazette of India dated the 28th August, 1973, containing 
corrigenda to Notification No. G.S.R. 280(E) dated the 16th 
May. 1973, .UDder sub-eection (3) of section 16 of the Indian 
Iron and Steel Company (Taking over of Management) Act, 
\972. 

('1) A COfY each of the following papers (Hindi and English ver-
'::". '-"siOM under sub-section (1) of section 619A of the Companies 

,Act, 1956:-
'(i) Review by the Government on the working of the Bharat 

Aluminium Company Limited, New Delhi. for the year 
1972-73. 

(ii) Annual Report of the Bharat AlUminium Company Limited, 
New Delhi, for the year 1972-73 along with the Audited 

,Accounts and the comments of the Comptroller and Auditor 
. General "thereon. , 

(8) ,A copy of the Annual Report (H;ndi and English versions) of 
the Developli1ent Council for Automobiles, Automobile Ancil-
lary. Industries, Transport Vehicle Industries, Tractors, Earth-
mOVIng Equipment and Internal Combustion Engines, for the 
year 1971;;"72, under sub-section (4) of section 7 of the Indus-
tries (Development and Regulation) Act, 1951. 

(9) (i) A. copy of the Employees' Provident Funds (Fifth Amend-
, ment) SCheme, 1973 (Hindi and English versions) published in 

Nl,ltificatlon No. 'G.S.R. 1249 in Gazette of India dated the 17th 
November, 1973, under sub-section (2) of section 7 of the 
=~loyees' Provident Funds and Family Pensjon Fund, Act, 

(ii) A statement (Hindi and English versions) shoWing reasons 
for delay in layin~ the above Notification. 

~ ": IT' .: 
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5. Minutes of Committee on Absence of Membera-
Laid on the Table 

Minutes of the Twelfth sitting of the Committee on Absence of 
Members from the Sittings of the House held during the current 
session, were laid on the Table. 
6. Statement by Minister 

The Minister of Petroleum and Chemicals laid on the Table a state-
ment on Fuel and loss in Refineries. 
7. Motion 

Shri Balgovind Verma moved the following motion:--
"That this House do concur in the recommendation of Rajya Sabha 

that Lok Sabha do appoint a member of Lok Sabha to the 
Joint Committee of the Houses on the Bill further to amend 
the Plantations Labour Act, 1951, in the vacancy caused by 
the resignation of Shri MadHu Limaye and do resolve the 
Shri Samar Guha be nominated to the said Joint Committee 
to fill the vacancy." 

The motion was adopted. 
8. Government BUI-Introduced 

The Representation of the People (Amer.dment) Bill, 1973 
The motion for leave to introduce the Bill moved by Shri Niti Raj 

Singh Chaudhary was opposed. The motion was adopted and the Bill 
was introduced. 
9. Matters Under Rule 377 

(i) Shri Kushok Bakula raised matter regarding economic and social 
backwaroness and neglect of Ladakh area of Jammu and Kashmir State. 

(ii) Kumari Maniben Vallabhbhai Patel rai'-ed m~tter regarding the 
reported death of a person and. injuries to a lady by the bullets used for 
practice by N.C.C. personnel in villa,ge Hansalpur, Tehsil Himmatnagar, 
Sabarkantha, Gujarat. 
10. Govenupent BUI-Introduced 

The Orissa Appropriation (No.4) Bill. 1973 
11. Government BW-Passed 

The Orissa Appropriation (No.4) Bill, 1973 
The motion for consideration of the Bill was moved by Shri K. R .. 

Gan~. ~ 

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. . 

Clauses 2 and 3 and the Schedule were adopted 
Clause 1, the Enacting Formula and the Lon2 Title were also 

adopted. 
The motion that the Bill be passed was moved by Shrt K. R. Ganem. 
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12. Motion 
Sardar Swaran Singh moved the following motion:-

"That this HouSe, do .. conaiderthe present interutional situation.;. 
and the policy of the Government of, 1ndia. in. relation t.hse-.' 
to." . 

The following Members took part in the debate:-
(I) Shri Samar Mukherjee 
(2) Shri Madhavrao Scindia 
(3) Shri Dinesh Chandra Goswami 
(4) Shri B. R. Shukla. 
(5) Shri H. N. Mukerjee 
(6)' Shri .Dine$h 'Singh . 
(7) Shri Shashi Bhushan 

/(8) ShriG. Viswanath9n' 
,/ (9) Shrimati Maya Ray 

/' (1() Shri Shyamnandan Mishra 
(11) Dr. Henry Austin 
(12) Shri K. P. Unnikrish'lan 
(13) .. Shri V. ~ ~na,Men9n 
(14).Shri Vasant Sathe 
n5). SlitiJ1laU Mukul Banerjl 
(16) Shri Madhu Limaye 
(17) Shri Y. S. Mahajan 
(18) Shri Hari Kishore Singh 
(19)" S.hri . Ebrahim Sulaiman Sait.· 
(20) Shri Syed Ahmed Aga 
(21) Shri P. G. Mavalanka:r-
(22) Shri Shankar Dev 

Sardar Swaran Singh commenced his speech in reply.' to' th~ni"~'" 
His speech was not concluded. .!,! : : ", 

The discussion was not· ·coneluded. 
*la. Statement by Minister 

The Minister- ''Of Tourism and Civil Aviation made a ,statement r~ 
garqing cra'Sh of Lufthansa Boe'ng-707 aiTCI'aft at Palam airport on the 
20th ~ember, 1913. . , 

8.32 P.M. 
(Lok Sabbs adjourl)ed till 11 

1973). 
A.M/on.,hiday" tlu!I::l1.n DeeemDel'F 

.~ at 5.10PJd. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, December 21, 1973iAgrahayana 30, 1895 (Saka) 

No. 332 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 589-594 were orally answered. Replie3 to 
remaining questions were laid on the Table. 
Z. UDstarred Questions 

Replies to Unstarred Questions Nos. 57()S-5908 were laid on the Table. 
3. Papers Laid DB the Table 

The following papers were laid on the Table:-
(1) A copy each of the following parts of the Report of the Comp-

troller and Auditor General of India for the year 1970-71-
Union Government (Commerdal), under article 151(]) of 
the Constitution:-

Part IX-Appraisal of the working of the Hirtdust8n Photo 
Films Manufacturing Company Limited. 

Part X-Appraisal of the working (If the Indian Drugs and 
Pharmaceuticals Limited. 

(2) A copy of the Central ExcL;e (Eleventh Amendment) Rules. 
19" (Hindi aoo English versions) published in Notification 
No. G.S.R. 1287 in Gazette of India dated the 1st ,December. 
1973. under section 38 of the Central Excises and Salt Act, 
1944. 

(3) A copy each of Notification'.,; Nos. G.S.R. 1331 and 1332 (Hindi 
and English versions) publisbed in Gazette of India dated th., 
8th DecembC!r, 1973, under section 159 Qf the t:\1stoms Act, 
1982, together with an explanatory memorandum . 

. (4) A copy each of .the following Notifications (Hil.lo¥li, and Eng-
~ish versions) issued under the Central Excise mtles, 1944:-

(i) G.S.R. 1288 published in Gazette of India dated the 1st 
December, 1973 together with an explanatory ,mem.Qrandum. 

(ii) G.S.R. 1333 published in Gazette of rndia d.t~ the 8th 
December, 1973 together with aneJCp1anatorY memorandum. 
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(iii) G.S.R. 525(E) and 52'6(E) published in Gazette of India.1 
dated the 15th December, 1973 together with an explanatory 
memorandum. ) 

(6) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) .of section 619A of the Com-
panies Act, 1956:- . .' . 

(i) (a) Review by the Government on the working of the Indian 
Drugs and Pharmaceuticals Limited, New Delhi, for the year 
1971-72. 

(b) Annual Report of the IJldian Drugs and Pharmaceuticals 
Limited, New Delhi, for the year 1971-72 along with the 
Audited Accounts and the comments of teh Comptroller and 
Auditor General thereon. 

(ii) (a) Review by the Government on the working of the Hindu-
stan Organic Chemicals Limited, Rasayani, for the year 
1971-72. 

(b) Annual Report of the Hindustan Organic Chemica13 Limit-
ed, Rasayani, for the year 1971-72 along with the Auditea 
Accounts and the comments of the Comptroller and Audi~oT 
General thereon. . 

(6) A copy of the Annual Report (Hindi and En-glish versions) 
of the Air India for the year 1972-73 Wider Sub-l18Ction. ",2) 
of section 37 of the Air Corporations Act. 1953. . 

: 
(7) A copy of the Certified Accounts (Hindi and English verskus) t: 

of the Air India for the year 1972-73 together with the Audit ~ 
Report thereon. und<>r sub-section (4) of section 15 of the Air 
Corporations Act, 1953. 

(8) A coPy of the Aircraft (Ei~hth Amendment) Rules. 1973 
(Hindi and English versions) published in Notification No. 
G.S.R. 1347 in Gazette of India dl'lted the 8th December. 19n. 
under section 14A of the Aircraft Act, 1934, together with an 
explanatory note. 

(9) A copy of the Indian Administrative Service (Emergency, Com-
missioned and Short Service Commissioned Qllicers) (Ap-
pointment by Com~titive Examination) Third Amendmen' 
Regulations, 1973 (Hindi and English versions) published i11 
Notification No. G.S.R. 1357 in Gazette of India dated the 15th 
December, 1973. under sub-sect;on (2) of section 3 of the All 
India Services Act, 1951. 

(10) A copy each of the following papers (Hindi and Ea.glish ver-
sions under sub-section (1) of section 619A of the Companies, 
Act, 1956:-

(t). Review by the Government on the working of Ute Cochin 
Shipyard Limited, Cochin. for the period from 29-3-1972 to 
31-.'i-1973. 

Cii) Annual Report of the Cochin Shipyard Limited, Cochin, for 
the period from 29-3-19'72 to 31-3-1973 alollJ( with the 
Audited Accounts and the commentB of the Comptroller and 
Auditor General thereon. 
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(l~) A: Co~y of the National Cooperative Developmt:nt C~ation 
"~l\lJieiidme~ ltu1~. .l1JT,3(Hindi ,and . .Eq.~ versions) 

Jiubtished i'n NoUficationNo. G.S.R. 1167 in:Gazett.e of India 
dated the 27th October, 1973, under sub-section (3) of section 
22 of the National Cooperative Development Corporation Act, 
1962..: ' 

(12) ,to. CQPY, «)f NotUioatien ,NG. G's.B. Jut~ ~HiDdi lAd Eng-
lish vermont)r :publieed jD",Gazette of· btdia •• d lOle 7th July. 
19'14t .uncie.r ~oD('6) of sectiOn 8 ,of tbe' .-ential Com-
modities Act, 1955. 

(13). (i) A copy ,each ~f the fpllowmg ~~. (.Hindi·;.i English 
versions) unqer su~section (1) pi section tU9.A.of the Com-
,parnes Act, 1956:- ' ., 

(a) Annual Report of the Bihar State A"gr'o fn'du,tJIi~ Develop-
ment Cfilfporatioon ~te4. Patn~ •. :fQI' ~ .Y.IU'.l9'l~'lJll8loni 
with the Audited Accounts and the commenls of the Com-
ptroller and Auditor G~n.eral tbereon. 

(b) Aruma! t~rt ,.,1 the Jammu 'and 'Kashmir Stite Agro In-
dustries Development Corppration Limited, Srinagar, for 
the year UJ70-'il .,lUng WI th the AudIted Accounts. 

(c,Annual l\e~t-df 't1're Andhra 'Pradesh State 'AJrolndus-
.. , tries ~er.tion 'tdmtted, :Hy4'erabati. 'for 'the ~r ended 

36th June, 1911 along 'with the ~trattetl kc'eourits and the 
comments of the Comptroller and Auditor Gerre'r8l thereon. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Reports. 

9' (14) A copy oi,theExport of Pesticiriese.nd their Eonnu.lations 
~pection) Second Amendment Rules, urn (Hindi and 
English versions) published in Notification No. S.O. 3322 in 
Gazette of India dated the 1st December, 19'73, under sub-
section (8)I~fiOCti~ ,17 of tile.~ .(Quali,W Qratl'Ol and 
Inspection) Act, 1963. 

.' 

(15) A copy of the Cotton Control (Amendment) OMer. 1973 
(Hindi and ED4iJUsh y.ersiOlls) p\lbljabed ,in Notification No. 
S.O. 428 in Gazette of 'India dated the 17th ''February, 1973 
together with a' eorrlge'1'ldum ·thereto pabli9hed' in . Notification 
No. S.O. 3046 in Gazette of India dated the 27th October, 
19'7!, under··IUb-secti01). (6) of.aection3.of the Eaiential Com-
modities Act, 1955. 

(16) A copy each of"thefollowlD,g NOti&atiollB (.m.u:u .aad Eng-
lish versIons) Wlder su1>,-section(1) of .seCtion.· '28 of the 
Mines and Mirlerals (Regillation and De\f~lrt) Act, 
1957:-

(1) The Mining Leases (Moatftcation df Te~ '~8eeon\t Am-
endment) Rules,1973, published in Notification No., G.S.R. 

: ,1li5 'in·Gazette lCIt·ln(ija 4ated·the Ird ·tl~mber~ :l9'73. 
(ii) The Mineral Concession (Sixth Amma~f'fttl '~"les. 1973 

published in Notification No. G.S.R. 1196 in Gazette of India 
dated t.be.ani Novem'beJ:, 19'73. , 
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.. 

'(17) A copy each of the followin" papets (Hindi. anQ.English ver-
.. :' sions) under sub-seCtion (1) of $eCtlon 819A of the Companies 

'" AC!~, 1958:-" . . ", 

: i: I. 

0) Review by the Government on the working of the Hindustan 
Steel Limited, Ranchi, for the year 1972-73. 

(ii) Annual Repon of.the Hillduetan ,Steel Limited, Ranchi, for 
the yearl8U-73 aioDg, witbtM Audited Aceounts and the 
comment, of tIhe 'Oomptroller an. Auditor Genetal thereon. 

(18) A cOEY of the l~an. Telegraph (Third Amendment) Rules, 
, ., ','j 1m3. '(Hindl 'and' Bhgltsh vemons) published in Not'ffication 

, No. G~S.R. 1912 in Gatette of India dated the 1st December, 
1973, under sub-section (5) of section 7 of thetndtan Tele-
graph Act, 1885. 

I' 

-(19} A 'copy .of Notification No. S.O. 323(E) (Hindi and English 
versions) published in Gazette of India dated the 27th Sep-
tember. 1973 regarding management of the industrial under-
taking known as . the Muir Mills Limited, Kanpur, uncler sub-
section (~), of seF,tion 18A of the Industnes(Development and 
Regulation) Act, 1951. 

(20) The following statements showing the action taken by the 
Government on various assurances, plrom1aelll and undertak-
ings given by the Ministers during the vario~ .... ons of Lok 

"~::-: , 

Fourth !.ok: Sabh& 

1. Statement No. XXXII-Fifth Session, 1968 
2. S~alteme~t No: XlCXH:-Ninth, Session, 1969 
}. ~h!, mtnt No. XXXIV-Tenth Session, 19'iQ. 
4. S~tement No. XXU-Eleventh ,Se.Bion, 1970, 
~. Statement' No. XXIV-Twelfth ,Session 19'10. ;1 

Fifth Lok Sabha 

t Statement No.XH-=First Session, 1971 
2. Statement No. XXVI-Second Session, 1971' 
a. Subment No. XVII--Third Session. 1971. 
4. Statement No. XVII-Fourth Session, 1972 
5. Statement No. XI-Fifth Session, 1972 
6. S~tementNo. lX--,Sixth Session, 1972 
7. Statement No. x-Seventh session, 19'73 
8. Statement No. IV-Eighth Session, 1973. 
9. Sta*,m@t No. I-Ninth ~..wn, 1973. 

• ,I 

(21) (i) A cop~of the CertifiedAc~ounts of the Indian School of 
Mines, Dh.nhM, fO!' Ithe year 1970-71 alorig with the Audit 
Report thereon. 

(ii) A statf"ment (Hindi and English versions) showifolg (i) rea-
sons for delay in laying the 8b~ve Aceounta, and (11, for not 
laying simultaneously the HindI version thereot. 
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(22) A copy of the Audit Report (HiDdi and ..."liab· vm-siq~) :OQ.. 
the accounts of the Natlonal Council of Educational Reseafl .... 
and TraininR for the year 1970·71. 

4. Amendment to Directions by the Speaker-Laid on the Table 
Secretary.Qeneral laid on the Table a copy of' a~':' amendment' to 

Direetions made bv the Speaker under the Rules of Praced·ure alld Con-
duct of Business in Lok Sabha. 
5. lies .... &om llajya Sa ..... 

Secret.ary-General reported the following messages from Rajya 
Sabha:-

(i) That at its sitting he:d on the 18th Dece'Mber, "1973, '. : Rajya • 
Sabha ,agreed te· the amendments ma~ by LQk Sabha o~ the 
12th December, 1973, in the Code of Crimina! Procedure Bill, 
1972. 

(ii) That Rajya Sabha had no recommendations to make"ur lLok; 
Sabha in regard to the Appropriation (Railways) No.4 Bill, 
1973, passed by Lok Sabha on the 17th December, 1973. 

6. Miautes of Committee on Private Members' Bills and Resolutiolas-
Laid on the Table 

Minutes of the Thirty-second to Thirty-fifth sittings of the Committee 
011 Private Members' Bills and Resolutions held during the cunent ses-
sion, were laid on the Table. 
1. Report of Joint Committee on Offices of Profit 

Shri S. B. P. Pattabhi Rama Rao presented the Seventh Report of the 
Jc-int Committee on Offices of Profit. 
8. Report of Estimates Committee 

Shri Kamal Nath Tewari presented the Forty-eighth Report of the 
Estimates Committee regarding action t.aken by Government on the re-
commendations contained in their Twety-fourth Report on the Ministry 
cf Finance-Revision of the form and contents of the Demands for 
Grants. 
9. Reports of Committee on Public Undertakiags 

Dr. Mahipatray Mehta presented the following Reports of the Com-
mittee on fUblic Undertakings:-

(1) Forty-third Report regarding action taken by Government on 
the recommendations contained in their Twenty-first Report on 
Bharat Heavy Electricals Limited. 

(2) Forty·ftfth Report regarding action taken by Government on 
the recommendations contained in their Twenty·seventh Re-
port on National Newsprint and Paper Mills Limited. 

(3) Fe·rty-sixth Report regarding action taken by Government on 
Paragraph 3.58 of their Fortieth Report on Role and Achieve-
ments of Public Undertakings-Form and Contents of the 
Annual Reports of the Bureau of Public Enterprises, on the 
working of industrial and Commercial Und4rtakings of the 
Central Government. 
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18. -Bepm1-of Comtntttce on IfIetit'iOIlS 

Shri Nathu Ram Ahirwar presemedthe Fifteenth Report of the 
Committee, on Petitions . 

. ' . ;." .~ 

11. Government BiU-lntroduced 
. The Parlianlent ,(Prevention of Disqualification) Amendment Bill" 

1973. 
The motion for leave to intro:iuce the BiM,BlOVed,by,Shri INiti lRaj. 

Singh Chaudhary was opposed. The motion was adopted and the Bill was 
introduced. 
12. MaUer under Rule 377 

Shri Samar Guha raised matter regarding Netaji Inquiry Commis-
sion. 

1'3. Motion 
Sardal' Swaran Singh concluded his speech in reply to the debate on 

the following motion moved by him on the 20th December. 1973:-
··"'That this 'House do consider the present international st.tuaiton 

and the policy of the Government of Indi!lin relation thereto." 
The discussion was concluded. 

U. Government Bills-Passed 
(i) The IncoT,te-tax (Amend'tltel1t) Bill. '19i3 . \ 

The motion for considerat;on d the Bill W8', moved by Shri K. R. 
Ganem. 

The following Members took PSl't in the debate:-
(1) Shri Krishna ChaL·jra Halder 
(2) Shri D. K. Panda 
(3) Shri N. K. P. Salve 
(4) Shri Virendra Agarwala 
(5) Shri Era Sezhiyan 
(6) Shri Madhu Limaye 
(7) Shri M. C. Daga V 

Shri K. R. Ganesh replied to the debate. 

,. 

• 
The motion for consideration was adopted and clause-by-clause con· 

sideration of the Bill was taken up. 
ClaU'HS 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also a~?pted. 
The motion that the Bill be passed was moved ,by Shri K. R. Ganesh. 
,'The motion was adopted and the Bill was passed. 

(if) The Delh.i Urban ATt Commission Bill, 1973 
The motion for consideration of the Bill was moved hy Shri Bhola 

Pallwan Shastri. 
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The'motion for consideration wa:; "dopted and clauae-by-elause· con· 
sideration of the Bill was taken up. 

Clauses 2 to 27 were adopted. 
Clause 1, the Enacting Formula and th~'Long Title were alS9 adopted . 

.... ' 
The motion that the Bill be paS'oied was moved by Shri BholaPalwan 

Shastri. 
The motion was adopted and the Bill was passed. 

15. Medon ReprdiD£ Thirty-Fifth Report of Committee ... Private. 
Members' Bilk and Resolutions 

Shri Amar Nath Chawla moved the follOWing motion:-
"That this Hou·.se do agree with the Thirty-fifth Report of the Com-

mittee on Private Member.;' Bills ar.o;! Resolutions presented 
to the House on the 19th December. 1973." 

The motion was adopted.. 
16. Private Member',. Reso .. tion-Negatlftd 

Dr. Saradish Roy concluded his speech on the following Resolution 
moved by him on the 7th December, 1973:-

"This House expresses its grave concern at the falling real wages 
of the Indian Workers consequent to the abnormal rise in 
prices of essential commodities I1.nd failure of the Government 
to grant need-based minimum wa~es to the workers on the 
basis of norms laid dewn by t.;c Fifteenth Indian Labour Con-
ference." 

Two amendments were moved bv Sarvashri M. C. Da~a and S. M. 
Banerjee. 

The following Members took part in the debate:-
(1) Pandit D. N. Tiwary 
(2) Shri S. M. Banerjee 
(3) Shri Nathu Ram Ahirwar 
(4) Ihri Tha Kirultinan 
(!J) Shri M. Ram Gopal Reddy 
(6) Shri M. C. Daga '" 
(7) Shri Madhu Limaye 
(8) Shri Balakrishn9 Venkanna Na;k 
(9) Shri Nathuram Mirdha 

(-10) Shri ,Panna Lal Barupal 
(11) Shri Mulki Raj Saini 
(12) Shri Vasant Sathe 
(13) Shri Balgovind Verma 

D;". Saradish Roy replied to the debate. 
The amendment moved by Shri M. C. Daga was withdrawn by Jeave 

of. ~he House. 
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The amendment moved by Shri S. M. Banerjee was negatived 
The Resolution was also negatived. 

*17. Motion regarding coatempt of the Houe 
Sbri K. Raghu Ramaiah moved the following motion:-

"This House resolves that the persons calling themselves Shyam 
Charan and Ram Murti Pandey who shouted from the Viii· 
tors' Gallery and attempted to throw some leaflets from there 
on the floor of the House at 12.02 hours today and whom the 
Watch and Ward Ofticer took into eu,tody immediately have 
committed a grave offence and are guilty of the contempt of 
this House. 

This House further resolves that they be sentenced to simple im-
prisonment till 6 P.M. on the 22nd December, 1973 and sent to 
Central Jail, Tihar, New Delhi." 

An amendment moved by Shri Jyotirmoy Bosu was negatived. 
The motion moved by Shri K. Raghu Ramaiah was adopted. 

18. Private Member's resolutioa-u_r coesWentioa 
Shri Atal Bibari Vajpayee moved the following Resolution:-

"This House expresses concern over the growing influence of 
money-power and abuse of official machinery in elections and 
in order to ensure, free and fair elections directs the Govern-
ment that-

(i) recognised political parties be given elections grants as re-
commended by the Wanchoo Committee; 

(ii) recommendations of the Joint Committee on Amendment to 
Electicn Law regarding equal radio-time for recognised 
political parties, making of Election Commission a multi-
member body, reducing voting age to 18 years, and examina-
tion by high-power Committee of feasibility of adopting List 
System, be implemented; 

(iii) Ministers be prohibited from using official machinery such as 
aircrafts. helicopters. vehicles and other facilities except on 
terms of pari tv with other recognhed political puties; and 

(iv) counting of vc-tes be conducted booth-wise." '. 
His speech was not concluded. 

6.28 P.M. 
(Lok Sabha adjourned till 11 A.M. on Saturday, the 22nd December, 

1973). 

CORRIGENDUM 

S. L. SHAKDHER, 
Secretary-General. 

In Bulletin-Part I, dated December 20, 1973-
Page 1334, paragraph 11. 
add at the end "The motion was adopted and the Bill was passed". 
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11 A.M. 

LOK SABRA 

BULLETIN-PART I 
(8rief Record of Proeeedinp) 

Sat1&rUy, December 22, 19731Pa~ 1, 1895 (Sak4). 

No. 333 

1. PAPERS LAID ON THE TABLE 
The following papers were laid on the Table:-

(1) A statement regarding points raised in the HoUle on 21-12--1973 
about laying on the Table of Notification Nos. G.S.R. 525(E) 
~ _(E) dated the 16th December, 1973, il8ued under the 
Central Excise Rules, 1944. -

(2) A statement regarding the supply of fertilizers to Utt,r 
Pradesh and production and requirement of fertilizers. 

(3) A statement correcting the answer given on the 3rd Pecember, 
11'73 -to Unatarred Question No. 3183 by Shrt Jharkhande Rat 
reprding Pocket C-7 and C-8 of Industrial Tenemenbt under 
Lawrence Road Residential Scheme by D.D.A. 

(4) A statement correcting the answer given on the 10th Decem-
ber, 1973 to Unstarred Question No. 4088 by Shri Prabhudas 
Patel regarding improvement in role of cooperative societies 
during Fifth Plan. 

(5) (i) A copy of the Report of the Commission of Inquiry into 
thl afl,airs of the Bharat Sevak Samaj along with the Memo-
randum of action taken by the Government hereon. 

(ii) A statement (Hindi and English versions) explaining reasons 
for not laying simultaneoUily Hindi version of the Report. 

(6) A copy eacb of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 48 of the Coffee 
Act, 1942:-

(i) G.S.R. 513(:1) pubUshed in Gazette of India dated the' 1st 
December, 1973. 

(iI) G.S.R. 514(E) published in Gazette of India dated th.~ ... 
December, 1973. 

('J) A copy of Notifieation No. S.O. 2474 (Hindi and EngUIh ver-
sions) published in Gazette of India dated the 1st September, 
um oontainiat c~um to Noti6:lation No. S.o. .3 

(P.T.O. 
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published in Gazette of India dated the 26th February, 1972, 
under sub-section (6) of section 3 of the Essential Commo-
dities Act, 1955. 

(8) A statement (i) correcting the reply given on the 3rd August, 
1973 to Unstarred QlJ~litAon lio. 1920 by Shri R. K. Sinha 
regarding branches of bit1bhali~a banks opened in urban and 
rural areas, and (ii) givin" reasons for delay in correcting 
the reply. 

2. MESSAGES FROM RAJYA SABHA , 
.. ' ! ,..,'. t, f' , , . I 1.. .. ~. f 

Secretary-General reported the following messages from Rajya 
Sabha:-

(i) That at its sitting held on the 20th December, 1973 Rajya Sabha 
agreed without any amendment to the Mulki Rules (Repeal) 
Bill, 1973, passed by Lok Sabha on the 18th December, 1973 . 

• '.' ~ J 

(ti) That at its sitting held on the 20th December, 1973, Bajya 
Sabha agreed without any amendment to the Konkan Passen-' 
ger Ships (Acquisition) Bill, ·lt73, pasaed by Lok ·Sabha on .the 
19th December, .1978. ,.! ' 

. (iii) That at its sitth;lgbeld on the 20th Deeember~ 19~3. Rajya 
Sabba passed, in· aG:cardance • W1ith the provisions of article 
368 of the Constitution of India, witbout aoy amendment, the 
Constitution * (Thlrty-second· ,AmeNiJnent) Bill,UnS, passed 
by Lok Sabha on the 18th December, 1973. 

3. ASSENT TO BILLS I . 

Secretary-General.laid .on the Table following two Bills pasaed by tbe 
Houses of Parliament during the current Bession and assented to:-

(l)The Payment of Bonus (Second Amendment) Bill,' 1973. 
'. ' , ~ ,." : ': .. 

(2) The Central Excises and Salt (Second Amendme~t) Bill, 1973. 
4. REPORTS OF COMMITTEE ON PUBLIC UNDERTMCINGS 

Dr. Sankta Prasad presented the followjn~ Reports of the Committee 
on Public Undertakings:-

(1) Forty-first Report reg~rdini action t~en byQ1,\t2rnment on 
the recommendations contained in their First Report on 
Hindustan Steel Limited. . 

(2) Forty-fourth Report regarding action taken by Government 
on the recommendations conta~ned in their Eighteenth Report 
on Heavy Engir:ieerin~ CorpOratIon Limited. . . ., 

0' . i ,," . 

5. STATEMENTS BY MINISTERS i' 

(1) The Minister of· State· for Agriculture laid 011 .the Table, a state-
ment correctin·g the reply given on the 17th December, 1973 to Starred 
t:::tn ,No. 503 by Shri. ~yotirmo~. Bosu regax;d.ng f~od .c;risis in West 

(ti) The Minister of State for Agriculture laid on the Table a state-
ment reguding the fulftlment of· the a~uranee given during the dil-
---------- ---'--. ----.. --.--~ f ,', 

·.The Bill was introduced in Lc;k 'Sabha as the ConstttUti~n (Thirty-
third Amendment) Bill, 1973. 
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cussion held on the 12th December, 1973 on the workinQ of ~ lR.-od" , 
Corporation of India. 

*(iii) T)le Minister 0 fTourism and Civil Aviatio~ lait;l,on the Table 
a statement regarding appointment of Coutt of Enquiry to! 
investigate into the caules andcircumstancea. ,qf the Lufthansa 
Boeing 707 crash at Delhi Airport on the 20th December. 1973. 

**(iv) The Minister of Railways made a statement on the strike by 
Loco Running Staff of the Railways. 

6. STATEMENT UNDER DIRECTION 115 
. \ 

Shri Jyotirmoy Bosu made a statement regarding certain inb)J;~ation 
given by the Deputy Minister of Information and Broadeast~ ,o~ the 
12th December, 1973 in answer to UnstarredQl,lestion No .. 4495 regarding 
visit of a Journalist to Bulgaria. . ., . 

The Minister of State for Information and,Broadcastin.g' made a 8~ate-
ment in reply thereto. . . 

,~, ,.-., c ,. 

7. Matters Under Rule 377 
~ ; ~ J ., I·: '. '1' I ~ t·· '. '. ,( \ : ~ 

, Several matters were raised by Shri Bala.krishna Venkanna Naik, 
Dr. LaxmJnarayan Pandeya, Sarv8shri !ha'Kiruttinan,Jyotlrmoy1losu, . IS. B. Girl, N. Tombi Singh, S. M. BanerJee, Si!tpulr Guha, ~.ilkar.Dayal . 

. Singh, Ramavatar Shastri, Atal Bihari Vajpayee, Rattan LaIBrahni.an,· 
:{ Mad.hu Limaye, P.G. Mav.nkar., BhaiU'ath Bhu,wIU';.,K.. M! '~M~Au­

kar", Krishna Chandra Halder and Sardar Buta Singh. 

The Minister of Tourism and ,Civil Aviation made a statement re-
garding lock-out in Indian Airlines. Tlte Minister alsO'laki ontJle Table. 
a copy of the Agreement dated the 8th ~embef' 197~ between ~he 
Management of Indian Airlines and the '1Bdlari' Al~C'rllftlTee1irticl*ns I 
Association. 

The Mjnister of State for Home Affairs made a £ statement regarding 
the evicted Harijans in Haryana . 

• 
8. Oath or Alirmation 

I , 
Shrimati Premalabali Dajisaheb Cbava 

oath in Hindi and took her seat In the 

•• Government Bill-Introduce 

.. 1; , 
ade ,and subtcJ:ibed the 

:! I 

(Amendlrientr 'BUl,: 1"f" 
.... " ,. 

The motion for leave to introduce the Bill m~ved by' Shri Y. B. 
.. ' '1 

Chavan was opposed. The motion was adopted and the Bill was intro-
duced. 

-Laid at 12.50 P.M. 
-·Made at 4.05 P.M. '! 
£ Made at 6.10 P.M. 
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18.lIoUoD.. .' . 
DiRluaion on the fpllowing motion moved by Shri AtaI, Bihari Va,-

payee on the'13th ~r, 1973, contlnued:- ; . ; 
''1:hat this House do eenaider the working Gf the :road ,Corporation 

. of Indfa." . 
The followillR Members took part in tbe ciebate:-

(1) Shri Shankar Dayal Singh 
(2) Shri Samar Guha 
(3) Shri Raghunandan Lal Bhatia 
(4) Shri Nathuram Mirdha 
(5) Shri Nathu Ram Ahirwar 
(6) Shri P. Ganaadeb 
(7) Shri R. N. Sh,rma ' 
(&) Shif Nanringh Maram Paftdey 
(9) Shri Mulki Raj Saini 

, (10) Shri Ramavatar Shastri 
(11) Shrl Fakhrutfdin Ali Ahmed 
Shri Atal Bihari Vajpayee replied to the debate. The di8cussio~ 

was concluded. 
11. Qae8tion ef Privilep 

·SbJi KrWma Chandra KUder @raised a queat.ion cd priv!lele rePrd-........ -...uo.1o ·the .$peaQir .,.t ·Il ...... __ at But4w.n 
on,GII-i,l_:.~, una . 

. ~ Minister 'of $tatefM ~ome _airs ... &tatem_eM . the IftW.i 
jeet. " . 

The Deputy Spealler referred the matter • tile Committee fJt Prim-
1 .... Wdtr rule' m .. 
12 ... I,.. .... U ....... ;t. 

(i) Discussion on the text of the historical documents burtedwitll 
the Time Capsule at the Red Fort on the last Independence 
Day (lBth August, 19"13) railed by ~. Bra SezhJyan' on the 
7th December, 1973, was resumed. 

The dhlcusaion was not concluded. ~ . :. r ~. ~ 

(il).Sbrl Jyotirmoy Bosu raised a discussi(" or, tlte expansion of 
, '~"CGCa Cola '!!sport Corporatkm"lIC~ea 1ft Indl ... the 

facilities extended toft "Y tllie Oovet'ftlUftt. '., 
His speech was not concluded. L .•.. ,~ H,;! 

The ~itm. W&I,not conclu4ed. 
(r.ok Sabha adjourned sine die It 7.25 P.M.) 

@Raised at 1.15 P.M. 
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, " , 
S. L. SHAKDHD,' . 

Secretary-General. 


